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LOK SABHA

Friday, March 12, 1965/Phalguna 21,
1886 (Saka).

.The Lok Sabha met at Eleven of th:
Clock.

[Mgr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Exports to UK,

+
r Shri Surendra Pal Singh:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri R. 8. Tiwary:
Shri D. N. Tiwary:
Shri P, C. Borooah:
Shrimati Renuka Barkataki:
Shri Koya:
Shri M. Rampure:
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Shri R, S. Pandey:
Shri Himatsingka:
| Shri Rameshwar Tantia:

“4002.

Will the Minister of Commerce
be pleased to state:

(a) whether it is a fact that in
deference to the recent Resolutior
of the GATT Council, the British
Government have decided to make
certain concessions in the import
levies on Indian goods; and

(b) if so, the concessions made LY
the British Government in this res-
pect and whether the Government of
India are satisfied with them?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). On the
22nd February, 1865, the British Gov-
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ernment announceq that the sur-
charge levied on imports into UK.
will be reduced from 15 per cent to
10 per cent with effect from the 2Tth
April, 1965. The prcposed reduction
will apply to imports from India of
all products subject to the surcharge.

Steps have, however, yet to Le
taken by the British Government on
the lines recommended by the GATT
Counci] to provide voncessions in the
surcharge to imports 3f products of
special Interest to India and other
developing countries.

Shri Surendra Pal Singh: As a re-
sult of this new levy on the imports
from India into the United Kingdom,
our exports of jute and jute goods
are the hardest hit because they have
been subjected to double duty, as the
hon. Minister already knows, and
therefore, may we know if any efforts
have been made by the Government
to persuade the British Government
to remove at least one sef of import
levy on our jute goods.

Shri Manubhai Shah: That is ex-
actly where we are exercising our
minds to represent our case along

with other developing countries on
items like jute and jute goods to the
British Government. That iz what I
have mentioned in my reply: that the
GATT Council has pressed the Bri-
tish Government to accede to our re-
quest. ’

Shri Surendra Pal Singh: May we
know what is the nature and func-
tion of this newly-formed Common-
wealth Export Council and how far
our membership of this body v-ould
help us in expanding our export
trade with the United Kingdom and
other Commonwealth countries?
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Shri Manubhal Shah: I was under
the impression that this Council will
be for the whole of the Common-
wealth but when I met the President
of the Board of Trade, Mr. Douglas
Jay, he made it clear that this Coun-
cil is only to promote British ex-
ports, that is, the sale of goods of the
United Kingdom to other Common-
wealth and other countries. There-
fore, I feel we have a very limited
interest or no interest in the matter.

Shri S, C. Samanta: May we know
whether the United Kingdom or any
other country is expecting similar re-
ciprocal concessions from us also?

Shri Manubhai Shah: This is e sur-
charge by a sovereign country on the
goods entering into their market.
There is no question of reciprocity
involved in it at all.

Shri P. C. Borooah: At the time
when the United Kingdom is consi-
dering the withdrawal of the import
duty fully in respect of certain Indian
goods we have imposed a customs
duty of 10 per cent or so, may I
know whether it is going to affect
our exports to that country?

Shri Manubhai Shah: This
is exercising the mind of the House
very much; 1 placed before all the
leaders of the United Kingdom Gov-
ernment that handmade products like
handloom cloth, handmade carpets
and coir goods which have an inten-
sive labour potential in this country
should be totally exempted from the
United Kingdom suncharge, whether
it is 15 per cent or 10 per cent. This
is an international convention, but
I am sorry to say that so far the res-
ponse has not been adequate.

matter

Wt wRvwe wifem o ow EEEw

W W gt e Taww ¥
fog Wt frar tfmd § R Ow
W wh aF?
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it syl : gEA O fem g
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Shri Kapur Singh: Do the Govern-
ment propose to approach the British
Government to adopt a similar con-
cessional attitude towards import of
Indian labour glso?

Mr. Speaker: Next question,

Shri Kapuy Singh: We want an
answer, Sir.

Mr. Speaker: 1 have proceeded to
the next question.

Supply of Pig Iron to Foundries

+
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri P. R, Chakraverti:
Shri Subodh Hansda:
Shri 8§, C. Samanta:
Shri D. J. Naik:

*403.

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have set
up a panel for gtudying problems re-
lating to the supply of pig iron to
foundries und its proper utilisation;

(b) is so, the composition of the

panel; and

(c) when its report is likely to be
available?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The composition of the panel is
as follows:

(1) Shri K. Prosad, Chairman,
Indian Foundry Association,
Calcutta. ,, (Chairman),

(2) Shri B. N. Roy, Indian Iron
& Steel Co. Ltd., Calcutta,
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(3) Shri R. M. Krishnan, Assist- there should give some indication
ant Director, National Metal- that they are anxious o put supple-
lurgical Laboratory, Jam- mentaries. When I call them, some
shedpur, hon. Members do not stand up. There

(4) Shri A. Vaswani, Indian ™Mmust be some indication that they are
Engineering Association, rgally anxious to put supplementa-
Calcutta. Ties.

(5) Shri B. P. Sinha, _ Develop- Shri S. M, Banerjee: Apart from
ment Officer,  Directorate- . ncigering this problem in all its as-
Fenerai of Teehglcal Deve- pects, may I know whether this Com-
opment. (Secretary), mittee will also go into the difficul-

One representative of the Hindus-
tan Steel Limiteq who was also
appointed as a member has since
died. This vacancy will be filled up
shortly.

(c) The Panel was required to sub-
mit its report by the 30th April, 1965.
However in view of the extensive
nature of the work, the Panel has
asked for extension of time and the
matter is under consideration.

ot qeare fag : g SRl g

7 wE &, feewew I g% WW
Elmm = = foid-
ifex w0 @ @ M

o sA%  for s S ¥ fao
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Shri Bibudhendra Misra: I is diffi-
cult to give an exact estimate of the
small foundries. But some estimate
has been made. So far as foundries
in the small scale are concerned their
number would not be less than 2000.
Their case also would be taken up by
this Committee,

Some hon. Members rose—

Mr. Speaker: Shri S. M, Banerjee—
Hon. Members whose names are also

ties experienced by the small found-
ries in getting pig iron because of the
shortage of pig iron and whether this
shortage problem will also be consi-
dered by this Committee?

Shri Bibudhendra Misra: Onc of
the terms of reference of this Com-
mittee is to visit different parts of
the country and to find out the qua-
lity of pig iron that should be allocat-
ed to the foundries, taking into ac-
count the end-product produced by
them and also to find out their diffi-
culties.

Shri P. C. Borooah: What is the
requirement of pig iron In the coun-

‘try, what is the present supply of

pig iron in the country, what is the
gap between them, and may I know
how far it is going to be met by
imports?

Shri Bibudhendra Misra: The de-
'mand is estimated at 2 million tons
per year and the availability now is
1.2 million tons. There was no im-
port in 1862-63. In 1884 an import of
1.5 lakh tons hes been made.

Shri 8. C. Samanta: May I know
from what quarters the complaints
came that led to the setting up of
such a panel?

Shri Bitbushendra Misra: The com-
plaintg were mainly by the consum-
ers that the quality of pig iron sup-
plied was not up to the standard or it
wag not what was indented. There-
fore, the Engineering Association and
also the Department of Steel had a
meeting about it and they decided
that ‘a committee should be get up.
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Shri Bade: May I know what are
the terms of reference of this Study
Team and whether the Study Team
is going t» study the different quotas
that will be given to the different
States as there is a complaint that
some Stateg are favoured and some
are not favoured?

Shri Bibudhendra Misra: The terms
of reference agre two. One 1is to
examine the requirements of pig iron
by foundries producing various pro-
ducts from the qualitative point of

view. The gecond is to inspect the
foundries in various parts of the
country and make recommendations

as to the type and quality of pig iron

that should be allotted to  these
foundries taking into account the
character and quality of their end-

products.

Shri D. C. Sharma: There is a com-
plaint heard not only in my State by
all over India that the small-scale
industries are being starved for want
of this kind of pig iron. May I know
if the interests of small-scale indus-
tries will be taken into account and
whether they will receive a favour-
ed-nation treatment because they are
increasing the employment potential
of the country?

The Minister of Heavy Engineering
ani Industry in the Ministry of In-

dustry anq Supply (Shri T. N,
Singh): I can assure the hon. Mem-
ber that the Government is very

anxious to help small-scale industries
to the best of its capacity. Recently
we had increased the gallocation of
pig iron Grade 1 particularly to
small-scale industries.

st faww waw : ¥ gy SmAAT
g g f& for s FAfmR

N W % e gwr ¢ ag feaw
WT  w gwr B W g wWA
IERI Y weEET HAA?
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T
AT ¥¥T  qfww &, SR TEEw
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Shri Kapur Singh: Have the Gov-
ernment placed before this panel the
fact, which gshould be in the notice of
the Government, that Ludhiana is
practically starved of pig iron?

Shri T. N, Singh: I must pay a
tribute to Ludhiana people for their
resourcefulness and their acumen to
do things of course, there are difficul-
ties, but I must say that despite these
difficulties they are doing a very
good job. They are not completely
starved. That is a wrong presump-
tion.

Shri Ranga: What is being done to
rmprove their position?

Mr. Speaker: They want to do
something good. But unless they get
the material, how can they do it?

Shri T. N. Singh: I admit there is
some shortage of raw materials.

Shri Kapur Singh: Does the hon.
Minister know the black market rate
of pig iron in Ludhiana?

Mr. Speaker: That is the
question,

second

st farw ATOEw (w9 w9 SR T
Ifaa wrr F@F fag sk ==
e & yqwmalie Fs@ ¥ fao
o E & e R Y Wt wR
W s § o g

Shri Daji: In view of the Minister's
reply that despite insufficient alloca-,
tions the Ludhiana people are doing
very well, does he understand the im-
plication that they must be forced to
resort to blackmarket to do very well
or to keep going when the allocations
are not sufficient?

Shri T. N. Singh: I have not meant
nor said that. What I said was that
their production is of very good
quality and they are doing very well
as engineers and  engineering com-
panies. That is all what I said.
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Shri Kapur Singh: That is a differ-
ent matter. That ig not at all my
question. He is giving a commenda-
tion certificate to  the quality of
production of Ludhiana  engineers.
That is not the question I have put
to him. Does he know that Ludhiana
is practically starved of pig iron that
is, the supply is far short of demand?
What is the prevailing bliack market
price of pig iron in Ludhiana?

Shri T. N. Singh: I do not know
about blackmarket price because I
do not deal in it,

Shri Kapur Singh: Fingd it out.

8hri Shinkre: Which is the Minis-
try dealing with blackmarket?

Bhri T. N. Singh: As I  said, in
Ludhiana the position is very difficult
and 1 do feel that something has got
to be done.

Wage Boarg for Railway Employees

+
Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri D, C. Sharma:
*404. { Shri P. C. Borooah:
| Shrimati Ramdulari Sinha:
Dr. Ranen Sen:
[Shﬂ A, P. Sharma:

Will the Ministar of Rallways be
pleaseg to state:

(a) whether Government have
finally considered the demand of
Railwaymen for g separate Wage
Board for Railway employees; and

(b) if so, when it is likely to be
constituted?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sabhag
Singh): (a) No separate Wage Boart
for Railwaymen is consideredq neces-
sary.

(b) Lueg not arise.

PHALGUNA 21, 1886 (SAKA)
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Shri §S. M, Banerjee: The answer is
that no separate wage board is consi-
dered necessary. Does it mean that
the Railway Ministry would welcome
any suggestion for a new Pay Com-
mission for all Central Government
employees and that is why they are
objecting to a separate wage board?

Dr. Ram Subhag Singh: All the
staff matters were covered when we
discussed the railway budget till yes-
terday. Today there is no fresh point
to cover.

Shri S. M. Banerjee: May I know
whether this demand has been put
forward by both the federations and
if so, whether the Ministry had any
discussions with the representatives
of the two federationg in this matter?

Dr. Ram Subhag Singh: Yes, Sir. It
is a fact that the two All India Fede-
rations have put forward this demand.
I was present at one’ of the annual
conferences of the two federations,
We are aware of those demands. Our
decision is that there is no need for
a wage board,

st agare fa¥ : 7Y weew &
I a7 faar § A2 38T woA T®
qi G & § £ 373 o Wan ere w0
AR q Nz fearorg Ao & fag
FIFTT #4777 g § 7

wo Tm g feg WA
qur g SEar g A ag wd g fw
9 |ri & ow &gEvw qw § faer
a1, I aww & forEwy kg
Ao E o #e ¥ o9 W A
farax feay e

Shri D. C. Sharma: Morning brings
wisdom and what was stateg yester-
day might be revised this morning.
In the light of this, may I know whe-
ther the necessity for a3 wage board
will be considered in the near future?
If not, what are the reasons for not
allowing the establishment of a wage
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board tor tne employees of the rail-
ways?

Mr. Speaker: During the question
hour he should not enter into argu-
ments.

The Minister of Rallways (Shri 8.
K. Patil): It is a very wise question.
I could assure the hon, Member that
the railwaymen today enjoy facilities
that cost us crores of rupees, which
woulg not come to them under a
wage board. Today they are better
off than what the wage board would
give them. THerefore, in the balance
it is not considered necessary.. .
(Interruption),

wWiwe fge wgmer : 1 & wA
aFar g fr d wfal s &
¢ N femie ww & 9@

Shri A. N. viayalankar: Is it a fact
that only a few days ago the Labour
Minister assured a deputation of rail-
waymen that a wage board will be
appointed? TIs the policy of the Rail-
way Ministry different from  the
Labour Ministry's policy or the la-
bour policy adoptied generally by the
Government in order not to differen-
tiate between the public sector and
the private sector?

Shri S. K. Pauu: [ explained that if
all these facilities that we are giv-
ing in  thewr interest were not
there. . .

Shri Daji: Why not?

Shri S. K. Patil:....the wage boarg
would not be worth it. Surely, you

MARCH 12, 1865
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cannot have the best of both the
worlds, however much you may like
it,

Shri A. N. Vidyalankar: My ques-
tion hag not been replied to. My
question was whether the Railway

Ministry’s policy is different from
the general labour policy of Gavern-
ment.

Shri S. K, Patil: The wage board is
not a toy; it has to be related to the
actua] good that it does to the people.
What I am telling is that what good
has peen done to the people is far
more than any wage board would
have done.

Shri Shinkre: The hon, Railway
Minister said thet the railwaymen
would be deprived of so many good
amenities that they presently enjoy
if a wage board is appointed; but the
fact is that both the federations have
been agitating for a wage board, as
hag been stated by my hon. friend,
Shri Banerjee. Does the hon, Minis-
ter want. to imply that the agitation
comes rather from the leaders of the
federations and that the railwaymen
do not know actually what they
want?

Shri 8. K, Patll: Agitation is some=-
thing in which the hon. Member has
qualified himself; I have nof.

Shri A. P, Sharma: I want to ask
exactly the same question but in a
different language.

Mr. Speaker: If it is the same
question, I will not allow it.

Shri A, P. Sharma: Not exactly
that.

Mr. Speaker: Why should he say
that he is going to ask the same

question?

Shri A. P. Sharma: My question is
very simple,

Mr. Speaker: First he says that it
is the same; then he says that it is
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simple. What it is then, I want to
know.

Shri A, P. Sharma: The hon. Min-
ister has said that the railwaymen
are enjoying betiler facilities at pre-
sent than any wage board can give.
Who will decide whether the rail-
waymen are getting better facilities—
the Railway Ministry, who is the
employer, or the workers them-
selves?

Shri 8. K. Patil: I think, the hon.
Member, representing the labour, and
the Minister, representing the Gov-
ernment. would sit together and de-
cide it.

Dr. Ranen Sen: Just now the hon.
Minister said that the labour and the
Minister will sit together and discuss.
If that is so, will the Railway Minis-
try take immediale steps to see that
the two railway federations and the
Minister meet and take a final deci-
sion in regard to that?

Shri S, K. Patil: I do not think that
the initiative must proceed from the
Minister. They are very careful to
look after their interests.

ot fangfer forwt : g Xod st oft
a® gwrEWTe sfer § AYET T AW
& oW g W fe WE sdafat
N A W g a% AAGE AT
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Production of Trucks

+
(Shri Omkar Lal Berwa:
| Shri P, C. Beroeah:
*405.{ Shri Himatsingka:
| Shri Rameshwar Tantia:

Wil the Minister of Indusitry and

PHALGUNA 21, 1886 (SAKA)
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Supply be pleased to state:

(a) whether U.S. Government loan
of $11:8 million had been secured for
the expansion of TELCO for produc-
tion of more trucks; and

(b) if =0, the terms of the loan?

The Deputy Minister in the Minis-
try of Ind and Supply (Shri
Bibudhendra Misra): (a) and (b). A
Statement is laid on the Table of the
Sabha.

STATEMENT

M/s. Tata Engineering & Locomo-
tive Co. Ltd.,, Bombay (TELCO) have
recently secured a direct loan of $11.8
million from the U.S. Agency for In-
ternational Development for the im-
port of machinery for their truck ex-
pansion programme,

The loan is repayable by the firm
in seventeen semi-annua] instalments
commencing 18 months after the first
disbursement. A credit fee of 3/4 per
cent and a special charge at the rate
of 4] per cent per annum are payable
on the un-repaid balance of the loan
commencing with the first disburse-
ment. The firm will discharge the
above obligation by making the said
payments to the Government of India,
who will make the repayment to the
Agency for International Develop-
ment in accordance with the special
foan Repayment Procedure Agree-
ment sperately to be concluded bet-
ween the Government of India and
the Agency for International Deve-
lopment.

=t ST ST AT : { HTAAT ATEAT
g fr gz ot wwlwr ¥ 118 W
TET T WY T ger BIEH A
fegr &% ®T Y § WX W
dvx W vEd ¥ feaar far d?

JUNT AYT WA HATOW § W
fohtfrafon aer Iutn wwr (st fwo
oMo ﬁq):uqmmﬁt#mt
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fag & &1 3g quilisdm@ TEX
F WU A S T OATAEY TG T
REagamivm F a7 %
WX ag TTEaE dwT F FEA 2

oY ST AW ATAT | T AW
forar mar @ et d weax Ao faRme
W QU Y AW YTHI W AT
q¥r?

oft fro w10 fag : wwT S
o A ) EE FAT 45,000 TF
T I 3 wafs wit fAfEE Faw
22,000 %1 &1

st wiwre st dTan ;- e fag
T A RO II|AT qFMT

Shri Rameshwar Tantla: May I
know whether it is a fact that there
is acute shortage in the country of
trucks, specially good quality trucks
like Mercedes-Benz; if that is  so,
whether the Government will consi-
der manufacturing trucks also along
with the small car?

Shri T. N. Singh: The Planning
Commission had fixeq the target of
60,000 and we ‘have licensed the
capacity upto 78,000 which include
15,000 for Hindustan Motors; 15,000
for Premier Automobiles, 24,000 for
Tuta Enginecring and  Locomotive
Co.; 7400 for Ashok Leyland; 1,500
for M|s Standard Motor Products of
India Ltd.; 12,000 for Mjs Simpson
& Co. and so on. That is intended to
take care of the demand for trucks.

Shri Man Sinh P. Patel: In view of
the aid given to TELCO—the waiting
period at the moment is about a year
or two years—can 1 understand from
the hon. Minfster when the produc-
tion of TELCO will be to the tune of
the peed of the country as a whole?

Shri T. N. Singh: They are expect-
ed to expand to 24,000 and by that

MARCH 12, 1965
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time I think they will be meeting a
large part of the demand.

Accident near Madurai

Shri P, C. Borooah:

Shri D. N. Tiwary:

Shri R. Ramanathan
Chettlar:

Shri Rameshwar Tantia:

Shri Bade:

Shri Hukam Chand

[ Kachhavaiya:

-+.
" Shri P, R, Chakraverti:

*406.

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Madras-bound Trivandrum Express
met with an accident on the 23rd
December, 1864 at Pallapatti 22 miles
from Madurai:

(b) if so, the number of persons
killed and injured;

(c) the amount of compensation and
er-gratia payment made; and

(d) whether any enquiry has been
held and if so, the findings thereof?

The Deputy Minister in the Minis-

try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) As a result of the accident 4
persong were killag and 23 injured
of whom 5 sustained grievous injuries,

(¢) No claim for compensation has
been paid so far. However, a sum of
Rs. 5,100 has been paid as ex-gratia
to the next of the kin of the passen-
gers killed and to the injured.

(d) The accident was enquired into
by the Additional Commissioner of
Railway Safety, Bangalore. His report
has not yet been flnalised,

Shri Rameshwar Tantia: May I
know whether it is a fact that the
railway accidents are lesser as com-
pared to the previous year and, if it
is so, I want to know whether it is
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due to the good work done by the

Ministry or because of some
measures . . . .
Mr. Speaker: We are only con-

cerned with this accident.

Shri R. Ramanathan Chettiar: May
I know whether the compensation
will be paid to the next of kin in
cage they furnish detajls or are there
any criteria laid down by which the
compensation will be paid?

Shrl Sham Nath: The procedure
for filing the claims is preseribed. In
this case, we have received 9 appli-
cations for claims and they are to
be considered by the District Judge,
Madurai.

ot & : F47 72 99 & fF 9w g
Y T A1 oF-Afoar Feeawe faar
T @, A€ AGA FH { W AT AT & A7
firerad =g § f& ot &t w7 MU @,
I forerd &1 9l Y e gu &,
IAHT FAA T FT q7H GORC A
ear g far g ?

off T A9 FT 5100 79 faF MU
¢, a8 uaR-ifwar F¥Ieaww § | dar e
3 wgr 2, fefew e dwa
I, ¥ FEET § AR IF 9
Frg &Y A oftedwed 9gw g £,
fom w1 ag feamge 307

WY w¥ : I T CHISE qh
¢?

ot e ATe : Tg A qW AW AL
g

st ¥F : I A A FoET w7
f st §9 7@ faer ¥

wew wEam : fefeee que e

W & ufeadees ar€ § | IR
AT FEAT G |
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st a¥ : Ay ARy, Ffeww |
HT A9 W I § SR K oY AT g
A 7T MU g, I frvdrdt & A1 @
q F qrg FEAwA fadm, Afww ot
19 ATEHY T 217 8, I Y forwraa
2 f% 3991 g5 adf faer @ 1 o1 g
T AT FY AT TE &

R AERT ;A FBAT |

St geR W YA ;W7 g 8T
¢ 6 <& g & 9 v s g g
ITH! TETT FE qgrgar Ag & 1% ?
7g gueTr 23 fawwaT w1 g 4 ?
U I8 T A7 WEW W AT 90 &
¥ a3 oA gt g fw oo weA ¥
faerva &7 w7 FTOT

st @ ATY ;g % oeg-afrar
FERAWA FT qAeAF 8, g A1 THY TFA
% fear mar 91 | g TR IT A
ant & fowemd &1 fEar @, o AT
T ¥ W 3T 9w awi A fear
faad Tz = @ | = 11 §Foe B
£ "E! W wig ff, 39 #1 & |
gqd fag 17 | fefegae oue qorg oo &
qre W Ty W1 & | 99 S9 A
ANfefedwoa gor, 3@ & ag /Wi 7
AT SOAT TTRAT WA |

st geR WY wEAW : T TEIET,
qT o A qg AT Faran § fF o
9 HE % 7 N FT RTFTOOT R |

wsOR WEAT ST o Wi
¢\ fefgw gz g 991 ¥ agerea
seT g fammRagrmn g ?

s gON W gAY : ARl WERY
¥ e qur faar @ 1 st #1 Fv e
& frar man & 1 S AT AT §, S
THATA & fau A1q 9 wog 2 fag my
& T et B g8 A R man &
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TR WA : WL F1E AT AT
gt 2, 7Y e F QU IAFT ATOALE,
& qo®r &1 & fedy &1 qFT w7 AE
T AT TEY fAsheraT wFAr )

st fasgame qrogm @ qo grfw
A= & ag Tar =1 § fF = A el
FGUE F Ag qHEATGE B !

st wm A : 39 7w aofow aga
g @ @ A WY I9q gEiEAT o
A= &Y mar | AW o @ fF IRy awe
& ug ufewsz gom

Shri A, V. Raghavan: May I know
whether all the persons who have
been killed have been identified,
and whether compensation claims
have been received from the families
of those persons?

Shri Sham Nath: Sir. Nine applica-
tions of claims for compensation have
so far been received, but no award
or settlement of any claim has so far
been ordered by the ex-officio claims
commissioner.

Export of Railway Wagons
-+
rShri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
*407. J Shri Rama Chandra
Mallick:

| Shri Balmiki:
L Shri Maheswar Naik:

Will the Minister of Railways be
pleased to state:

(a) whether Government
to export railway wagons;

propose

(b) if so, the countries where these
will be exported; and

(c) the types of wagons to be ex-
ported?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c) A statement is
placed on the Table of the House.

STATEMENT

The potential markets for Indian
Wagons are the developing countries
of Asia and Africa, There nray also
be some scope for export of wagons
to some of the countries in Eastern
Europe. If prices, delivery etc. are
competitive, it may be possible to
develop foreign markets for Indian
Wagons,

The Wagon Building Industry in
India is now well established and is

producing  both bogie and four
wheeler types. It is capable of
manufucturing wagons as may be

required by foreign buyers. Although
some of the Indian firms, have in
the past quoted against foreign en-
quiries for wagons, no export order
has as yet been secured.

Efforts are, however, being
tinued to promote the
wagons from India.

con-
export ot

Shri S, C. Samanta: What sort of
publicity has been given in foreign
countries about the availability of
these wagons from India?

Dr. Ram Subhag Singh: All our
diplomatic Missions have been inti-
mated in this regard, and a list has
been circulated giving the names of
the items that could be exported from
here.

Shri §. G. Samanta: May I know
whether the quality and price of
Indian wagons have been compared
with those of foreign ones, and if so,
how our wagons compare with the
foreign ones?

Dr. Ram Subhag Singh: The quality
is quite comparable, and the price is
also comparable. But so far it has
not been possible to get them accept-
od, because even though the prices
offered by Japan. (ermany etc. are
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sometimes a little higher than our
prices, they are tied with their loans,
and, therefore, their tenders have

been accepted and ours have not been
accepted.

Shrimati BSavitri Nigam: May I
know whether any efforts have been
made to find out markets in the
African and Middle East countries?

Dr. Ram Subhag Singh: The princi-
pal markets where these mnailway
equipment can be exporteq are some
of the Asian and African countries.

Shrimati Renu Chakravartty: In
view of the fact that we do have
rupee payment agreements with the
East European countries and we are
also giving aid to some Asian and
African countriess, may I know
whether we cannot give a boost to
our exports by trying to give these
things in the form of loans against
rupee payments, to people living in
the Asian and African countries?

Dr. Ram Subhag Singh: As has
been stated in the statement, the
countries of Eastern Europe can con-
stitute a good market for these rail-
way equipment, and we are trying
our best to have some of our.. ...

Mr. Speaker: The hon. Member
wants to know whether we also can-
not tie them down to loans.

Dr. Ram Subhag Singh: That is a
larger question and that comes under
the Finance Ministry.

st To ®o farwrdt : ¥ W@ F
@A AT F7 Juafew g v @ fw
g ¥ STAEAT F1 [T FH IAR
arex frafa far o &% ?

¥Mo T gun fag : g @ AT
¥ aX ¥ #07 79 5 afwoe
g g g

St oaTy Ty : WA WERT 7
ot wgr § e e & WX ¥ gw dw
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afwirz § | #few 2ar mar & fo v AT
¥ wrer I & fam Far @ fasat & 0

& SraT wmgar g fE feat saren dqa
Ga1 &7 & § & JET W G
™ E 7

o TW gua fag : &g w09
T AT L I & | WAL AT
q3E F! 7Y &0 faw § fawwa g
& AT W TR g 1w A

st fawm waw ;39 a7 gg Wi
FHIT A §B A FIf9q TR F1
gears fer @ 1 & s wgar g s
AT FT GUHIHG G W Ha oy
acATs fed o <@ & 7

Mo W guw fag : HEHY &
AL R GAAT 1907 &0 H & & 3 gwar
g | sfe st wreT & € A E

Shri Priya Gupta: Have Govern-
ment thought that earning foreign
exchange by exporting wagons from
India is a higher priority than meet-
ing the transport requirements of the
country? What is the stand Govern-
ment have taken to first meet the
requirement of the country in respect
of transport?

Dr. Ram Subhag Singh: That is
quite natural, because whatever our
needs, they will have to be given first
priority. But if the items produced
by some manufacturing concerns,
both in the private and public sector,
are more than what we require,
naturally we shall have to find export
markets for them.

Shri M. R. Krishna: The Minister
said that wagon production is sur-
plus to our requirements. If that is
so, has the work in those factoriea
manufacturing wagons diminished,
and what other work has been given
to these?
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Dr, Ram Subhag Singh: It is not
only wagons which are produced.
There are many other things coming
under the term railway equipment.
It there is a surplus in one, they can
immediately switch on to other
items.

Transport of Sand
+

Shri S. C, Samanta:
*408 { Shri M. L. Dwivedi:
| Shri Subodh Hansda:

Will the Minister of Railwayg be
pleased to state:

(a) whether the Chairman, Coal
Board hag made a reference to the
Eastern Railway Authorities for
consideration of measures for trans-
port of nine million tonneg of sand
by 1970 for stowing purposes from a
point in the Damodar River near
Durgapur;

(b) if so, whether the existing
lines will be able to cope with the
situation or a new line is proposed
to be constructed;

(c) whether a detailed study has
been made; and

(d) if not, when the study will be
undertaken ang decision taken?

The Deputy Minister of Railways
(Shri Sham Nath): (a) Yes, Sir,

(b) The matter is under examina-
tion jointly by the Eastern and South
Eastern Railways.

(c) and (d). An appreciation of the
proposal regarding the materialg for
stowing required =and the transport
requirements therefor has just been
received from the Coal Board and is
under consideration,

Shri S. C. Samanta: Have demands
of this nature been received from
colliery owners also because of the
shortage of railway facilities?

Shri Sham Nath: I am not aware
of any such demands having been
received.
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Shri S. C. Samanta: Is it not a fact
that colliery owners are thinking of
ropeways because they are mnot get-
ting these facilities?

Shri Sham Nath: I could not say
anything about it offhand, Sir. ’

st gwaTe fag : ¥ g UEETEAAA
/WM FTwIgITIA & Iy
%ff @ 7 N g W W R
g AT T Y gady #9fedt §, Afeai &
fEATY 9T @ oA FrETA FTAR FIT 7

st g W wgatg ;. TifE a7
FTF qIT AT Y |

T HATHY § TH-HAT (W0 TW
gwn fag): 17 wgd N w14 T F9
qIdi § | 78 I A fF < &
afeqt & fFardi a7 &f 1 @ & smAr
qIAT |

st amame fa® : dq @I &
TS §0 AT &, ITH @ AqELH qNA
F AT A8 93§ |

wtqy AENAY ;. IF AL Wi A
T |

Dr. Ranen Sen: Is it known to ihe
Minister that the earth level of one
of the important industrial and coal
towns of West Bengal, Barakar, is
going down due to the absence of
proper stowing? If so, what sieps
have been taken in regard thereto?

Shri Sham Nath: This is a different
question altogether: I could not say
about a particular colliery or coal
field and what the position there is.

Dr, Ranen Sen: It is not a colliery
or coal area,

Mr. Speaker: He wants sand to be
carried there for stowing.
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Exhibition at Durgapw of Rs. 55,650 as ground rent, Infor-
+ mation relating to other public sector
( Shri Dap: enterprises of the Government of
: India is being collected and will be
Shri Surendranath Dwivedy: i3 on the Table of the House,

*409 { Shri Mohammad Elias:
| Shri Warlor:
LDr. Saradish Roy:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that Govern.
ment advised the Hindustan Steel Ltd.
and some other public undertakings
to set up exhibitions at Durgapur
during the last Congress Session;

(b) if so, the total amount spent
on this and the amount of ground
rent paig by wvarious public under-
takings for the land taken from the
Durgapur Congress Organisers for
the purpose; and

(c) whether any electricity and-
water facilities were extended to the
Durgapur Congress Session by Durga-
pur Steel Plant and the amount spent
on it?

The Deputy Minister in the Ministry
of Steel and Mines (Shri P. C. Sethi):
(a) So far as Hindustan Steel Litd.
and Bokaro Steel Ltd. are concerned,
no directions were issueq by Govern-
ment for setting up an exhibition at
Durgapur during the last Congress
Session. The request received from
the West Bengal Pradesh Congress
Committee regarding participation of
public sector enterprises in the ex-
hibition arranged by them at Durga-
pur was forwarded to these two com-
panies for consideration. Information
relating to other public sector enter-
prises of the Government of India is
being collected and will be laid on
the Table of the House,

(b) Hindustan Steel Ltd. haq taken
up a pavilion in fhe"exhibition to dis-
play models, photographs of steel
plants and the range of their manu-
factures. That total expenditure incur-
red on this account is estimated to be
about Rs. 3 lakhs, including payment

(c) No, Sir.

Shri Daji: I would like to know
whether the Government considered
the utility that actually came out of
the exhibition, out of the Rs. 3 lakhs
spent at the exhibition at Durgapur
by the steel plants? What utility did
the Government think it would have
in the business of HSL?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): As was stated
in the reply, it was HSL that took the
decision, and this Rs. 3 lakhg is for the
structures and so many other ex-
penses. Land rent is only Rs. 35,000
while structures cost about Rs. 1,17,000
and naturally other expenditure is
there like telephones, electricify ete.
The utility is that lakhs of people
seeing the products naturally would
encourage the Hindustan Steel people
and also keep the public informed.

Shri Shinkre: When you cannot
cope with the demands.
Shri Sanjiva Reddy: It is not a

question of demands alone. Ultimately
it would be very useful in general.

Shri Daji: Was the Government
aware of the agreed clause of the
National Integration Committee, to
which the Congress Party and other
parties were party, that the State
machinery shall not be used for
furtherance of any party ends, and
therefore in view of that does not the
Government consider this . . .

An hon, Member:
terest.

No party in-

Shri Dajl: The Congress also Is a
party. In view of that, does not the
Government consider this to be a
drain on the State treasury only in
the interests of one particular party?
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Shri Sanjiva Reddy: I am sorry 1
am not able to agree with the hon.
Member. In such gatherings where
lakhs of people meet, naturally in-
dustries not only in the public sector
but also in the private sector spend
some money—you cannot call it a big
amount—on publicity.

Shri Daji: Will you give it to us
also?

Shrimati Renu Chakravartty: If I
heard him aright, the letter for en-
tering the exhibition or taking a stall
at the exhibition was sent by the
West Bengal Pradesh Congress Com-
mittee to the Government of India
and the Government of India forward-
ed it to the HSL. What were
the recommendations made by
the Government gf India wverbally
or in writing T HSL in asking
them to open this exhibition at
the Durgapur session? May 1
know if this is the only case - in
which this has been done, or it has
been done in any other case?

Shri Sanjiva Reddy: I can only
speak about this. The letter was
forwarded for consideration to HSL.
About others I have np information.
The letters Were forwarded for consi-
deration.

Shrimati Renu Chakravartty: My
question has not been answered.
Shrli Sanjiva Reddy: The hon.

Member must patiently hear. If
she does not hear, I cannot help it
The letter wag forwardedq for consi-
deration. 1 said that. She did not
hear it.

Shri Hem Barua: May I know the
are of the ground for which an
amount of Rs: 55000 was paid as
ground renf, and the number of days
for which this land wes rented out
by the Congress Party to the Gov-
ernment?

Shri Sanjiva Reddy: It is not the
Congresg Party. There is a separate
Exhibition Committee. About 200
x 100" was taken on lease. I think it
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was for a month or so. Also, fixed
rates are there. It is not only for
HSL. Hundreds of other slalls were

there. The rateg were fixed for the
land.

Shri D. C. Sharma: May I know if
the Government does not encourage
our public undertakings to exhibit
their products at places where there
is a congregation of g large number
of persons, and if so, whether Hindus.
tan Steel Limiteq has erred in having
this exhibition at the Durgapur ses-
sion of the Congress, and whether a
large number of persons did not at-
tend that Congress?

Shri Sanjiva Reddy: There Iis
nothing wrong. We feel that a large
number of people could see and
appreciate the activities of the
Hindustan Steel.

Shri Hem Barua: The number of
people attending the Durgapur Ses-
sion of the Congress was not large. .
(Interruptions),

Shri Sanjiva Reddy: Whatever may
be the number of people in the Con-
gress Session, in the exhibition it was
unusually large. 1 myself was there.

Shri Daji: More than the Congress
session?

Shri Sanjiva Reddy: I am not
answering supplementaries about the
Congress session.

st aF : A WA R HEIRG
I off T & wvA & I § &gl fw gW
@ AT oTw ¥ wE T AAT FAT ARG
aawa | ¥ s wngar g fw o aeEy
¥t s FRgfTee wifs afedl & wfe-
Fve g & g ot e & FT
wTq aNY & faq §@ S &1 g9t
far ST @ 7

Shri Sanjiva Reddy: Out of these
three lakhs spent on construction, 1
think we will recover some money;
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(Interruptions) 1 am coming to the
second part. They must have a little
patience. I am not so intelligent as
the hon. Members; that is the mis-
fortune. Therefore they must tole-
rate me and give me time to answer
the question. If the authorities con-
cerned are convinced that a large
number of people would attend, they
may teke similar action.

Shri Krishnapal Singh: Was the
stall intended to gjve greater import-
ance to the Congress session or was
it meant for the display of the goods
produced?

Shri Sanjiva Reddy: Congress has
got its own importance; by a stall it
is not going to gain greater import-
ance. It has had its importance all
these years,

Shri Hem Barua: It is back-door
donation, Sir. They should admit it.

Shri Daji: It is front-door dona-
tion. ... (Interruptions).

What else are we
There is nothing to
Next question.

Mr. Speaker:
talking about?
be talked about.

Rubber Cultivation

+
Shri D. D, Puri:
*410. 4; Shri Himatigingka:
| Shri Rameshwar Tantla:

Will the Minister of Commerce be
pleased to state:

(a) whether the pilot project for
the development of rubber cultiva-
tion in the Andaman and Nicobar
Islands has been inaugurated; and

(b) the extent to which the rubber
cultivation in these Islands is expec-
ted to meet the rubber requirements
of the country?

The Deputy Minister in the Minis-
try of Commerce (Bhri S, V. Rama-

swamy): (a) Yes, Sir.
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(b) According to surveys conducted
by the Rubber Board, an area of
about 15,000 acres of land might be
suitable for rubber cultivation in the
Andaman and Nicobar Islands. This
area, when cultivated, is expected to
produce about 10,000 tonnes of natural
rubber per year, equivalant to about
1* per cent of the country's estimated
requirements of natural rubber at the
present rate of consumption.

Shri D. D Puri: From the data
gathered from this experiment, have
Government been able to work out
the cost of production of natural
rubber and how it comparey with the

cost of productiof of synthetic
rubber?
Shri S. V. Ramaswamy: We ure

just now having a pilot project and
getting it ready. We have not work-
ed out the cost yet.

Shri D. D. Purl: Is it the intention
of Government to start pilot projects
elsewhere in the country also?

Shri 8. V. Ramaswamy, There was
Fand available in Andaman and
Nicobar Islands and the climatic
conditions were suitable, they were
similar to Kerala climate. Therefore
they could use it for the pilct project.

Shri Rameshwar Tantia: The hon.
Minister said that we were short of
production in natural rubber, If so,
will Government consider {tax or
other concessions on rubber cultiva-
tion just as in the case of tea planta-
tions, to promote rubber production?

Shri §. V. Ramaswamy: No such
measures are needed. We are subsi-
dising and giving loan assistance to
several schemes and we are stepping
up production. In 1950 the produc-
tion was about 15,000 tons and it has
steadily increased to 44,000 tons In
1964; it is still going up.

Shri Maniyangadan: May I know
whether the Government propose to
set up some corporation for the plan-
tation of rubber in the public sector?
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Shrl S. V. Ramaswamy: There is
no idea to set up any public sector
corporation. There is the Kerala
Rubber Corporation which the State
Government is running and they
have a progranrme to increage it by
about 20,000 .acres. They have in-
creased it by 12,000 acres.

Oral Answers

Shri Kappen: Would the Govern-
ment consider the question of increas-
ing the price of natural rubber su
as to increase production?

Shri S. V. Ramaswamy: That
question does not arise. The price
hag been raised recently. It is a

paying proposition. There has been
no case for revision of prices.

Shrimati Akkamma Devi: Depre-
ciation allowance is given to rubber
producers in Kerala. May I know
to what extent it has increased the
production and whether this allow-
ance will be provided for the rubber

producers in Andaman and Nicobar
Islands?

Shri S. V. Ramaswamy: We are
giving this loan under the scheme in
Kerala. So far as Andaman and
Nicobar Islands are concerned,—this
is a new scheme,—hitherto, there was
only timber there and now we are
trying to develop rubber.

Shri A. V., Raghavan: May I know
whether experienced rubber manu-
facturers in Kerala will be allowed

to take up rubber cultivation in the
Andamans?

Shri S. V. Ramaswamy: First of
all, we must try out our pilot pro-
jeet. The administration in the
Andaman Islands is taking up this
project under the guidance and help
of the Rubber Board. We will have
to wait and see how the pilot pro-
ject works.

Shri Kapur B8ingh: Is there any
sizeable synthetic rubber industry in
our country and, if so, how does
synthetic rubber compare with the
biological rubber in productivity-
cost and utility?
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Shri 8. V. Ramaswamy: There is a
plant in Bareilly in Uttar Pradesh.
At present, it produces 11,800 tons.
The price is a little higher than that
of natural rubber.

Shri Kapur BSingh: He has not
answered my question completely.

Mr, Speaker: Shri Kachhavaiya,

ot gew wx wgam ¥ o
s S g e @ odw § gl
FOR ¥ T g 9T feqer @t
fear oY fean o &=l s W
@ }, o Y sHEE @I o IRy
ITNEIHT FT HEAWEAT &1 g @
aroft, s ggw feadr s 4 ?

waw Agem ;. S wgr fe
16 W@z # gfq et )

Shri S. V. Ramaswamy: The plan
is to spend about Rs. 35 lakhs in the
course of 11 years. Already, about
Rs. 50,000 has been spent.

weaw WERW : fead OXEe
fomamaTizg Q@ &1 SO |

Shri S. V. Ramaswamy: As I said,

16 per cent of our consumption will
be met.

Shri R. 8. Pandey: May I know
whether the Government propose to
have a complete survey so far as the
potentiality of the rubber cultivation
is concerned?

Shri S. V. Ramaswamy: We have
the schemes. We have a survey in
Tripura, in Assam, in Maharashtra
and in Mysore. In fact, the tris}l
experiments have succeeded in Tri-
pura and Assam.

Shri P. R. Patel: The factories pro-
ducing synthetic rubber are not able
to produce more of it, out of the tull
capacity, because there is no market.
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I want to know why the land is not
put under cereals like rice and other
crops rather than under rubber.

The Minister of Commerce (Shri
Manubhai Shah): The point is,
natural rubber or synthetic rubber
alone cannot make tyres or rubber
goods. A combination of natural
rubber, SBR rubber and isocream
rubber is Tequired for rubber-
manufactured goods. So, synthetic
rubber has come to stay along with
natural rubber.

Shrimati Savitrl Nigam: In spite
of the repeated requests from the
people of the Andaman and Nicobar
Islands and from the major organisa-
tions in this respect, why has the
Government taken so much time to
take up a scheme and finalise it? 1
want to know how much time it will
take to finalise the scheme and for
the production of rubber to start
there?

Shri S. V., Ramaswamy: There have
been three committees: one in 1957
and another in 1959 and the third in
1962. We have been able to finalise
the pilot project only after the last
report. As for the yield, it will take
about seven vears from the date of
plantation.

Shri P. K. Deo: In view of the
large-scale family planning measures
which we are going to launch and as
we will be needing a lot of rubber
goods in that connection, may I know
what impetus is being given for large-
scale propaganda for rubber in this

country?

Mr. Speaker: The t|lwo cannot be
connected together.

ft wo ATo faar( : frerare o
TR FY TR T WA @ J
agt @ & fag |1 QU dwe faw
a7 afs Af @ W e AT A
o w1 xfem fear o e § 7

All these
into. The

Shri 8. V. Ramaswamy:
things have been gone
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pilot project has been put into action
now.

Phosphate in Bay of Bengal
+
(Shri Yashpal Singh:
Maharajkumar Vijaya
Ananda:
Shri A. N. Vidyalankar:
| Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
*411, { Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri P, O. Borooah:
Shri Vishwa Nath Pandey:
SBhri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that large
reserves of phosphate rock have been
found in the Bay of Bengal and
Western Coast of India;

(b) if so, an estimate of these
reserves; and

(c) the steps so far taken for ex-
ploiting and utilising these reserves
towards fertiliser production and the
results achieved thereby?
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Purchase of Small Plants from Japan

+

( Shri Rameshwar Tantia:
Shri Sivamurthi Swamy:
Shri Bibhuti Mishra:

*413. { Shri Onkar Lal Berwa:

1 Shri Tan Singh:

| Shri Ravindra Varma:

| Shrimati Renuka Barkataki:

Will the Minister of Indmstry and
Supply be pleased to state:

(a) whether it is a fact that an
agreement between the Government
of India and Japan has been signed
for the purchase of small plants from
Japan during the current year,

(b) if so, the main features of this
agreement;

(¢) the types of plants to be sup-
plied by Japan; and

(d) the total expenditure involved?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is Jaid on the Table of the
House.
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Statement
(a) Yes. The agreement is a oro-
cedural one between the Nationsl

Small Industries Corporation, New
Delhi, a Government of India under-
taking and Japan Small Plant Com-
mittee, to have Japanese machinery
and equipment smoothly supplied to
National Small Industries Corporation
under the Fourth Yen Credit.

(b) The main features of the agree-
ment are briefly as under:

(i) The Japan Small Plant Com-
mittee will assist the N.S.I.C.
by recommending suitable
suppliers/manufacturers of
Japan, who will be in a posi-
tion to supply machinery
required by the N.SIC. Al
trade enquiries will be routed
through the Japan Small
Plant Committee.

(ii) Orders placed by the N.S.I.C.
on Japanese suppliers/manu-
facturers will be confirmed in
Contract Notes in the form
specified by the Japan Small
Plant Committee.

(iii) The contract sheets are for-
warded by the N.S.I.C. to the
Export-Import Bank of Japan
through the Ministry of
Finance (Department of
Economic Affairs) and as soun
as the same iz approved by
the Export-Import Bank,
“Notice of Approval” is issued
to the N.SIC.

(iv) Immediately on receipt of
“Notice of Approval”, N.S.1.C.
opens the necessary letter of

credit and takes further
action for import of the
machinery.

(c) There is no stipulation regard-
ing items of machinery to be imported
from Japan. It depends upon the
requirements of the small-scale units,
whose applications for supply of
machinery of Japanese origin on hire-
purchase basis are accepted by the
NSIC.
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(d) An allocation of $1 million has
been made to the National Small
Industries Corporation under the
Fourth Yen Credit for its Hire-pur-
chase Scheme under which the Cor-
poration supplies machinery to small-
scale units.

Shri Rameshwar Tantia: When we
have got the Hindustan Machine Tools
and other machine building plants
both in the public sector and also in
the private sector in the country, may
I know what are the reasons that we
are thinking of importing these small
plants from Japan? May I also know
whether we have examined the possi-
bilities of our making them in our
country?

Shri Bibudhendra Misra: Whenever
any application is received by the
NSIC they take into consideration
many factors like the utility of the
plant, whether it is indigenously
available and all that. If it is indi-
genously available they do not allow
the import. There are many plants
which are necessary for small scale
industries and which are not indigen-
ously available.

Shri Rameshwar Tantia: May I
know whether they will be imported
under the export incentive scheme or
otherwise?

Shri Bibudhendra Misra: It is only
under the special procedure against
this allocation of one million dollars.

Shri S. N. Chaturvedi: May I know
in which particular small scale indus-
tries are the Japanese machines most
in demand and found suitable?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (S8hri T. N.
Singh): There are various kinds of
machines. It is very difficult to
enumerate the various industrial
machines.
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New Steel Plants

+
Shrimati Savitri Nigam:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri R. Barua:
Shri P. R, Chakraverti:
Lsh.ri Bibhutl Mishra:

Will the Minister of Steel and Mines
be pleased to state:

*413.

(a) whether it is a fact that plans
are in the making to set up steel
plants in Goa-Hospet and Bailadilla-
Vishakhapatnam regions: and

(b) if so, when these plants are
likely to be finalized?

The Deputy Minister in the Minis.
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b), In the 4th Plan
period it is proposed to set up at least
one new steelworks apart from
Bokaro. The British American Steel-
works for India Consortium have been
asked to study the Goa-Hospet, Bai-
ladilla-Visakhapatnam and Neyveli-
Salem regions and to recommend sites
for location of the new steelworks.
These recommendations are expected
by the end of May 1965. Feasibility
studies for different regions have also
been commissioned for setting up a
few blast furnace complexes, one of
which may be developed into a steel-
works later. These studies are
expected to be completed during the
next few months, after which their
location and programme for their
construction would be finalised.

Shrimati Savitri Nigam: May 1
know what would be the total pro-
duction which is being expected to
be achieved by this steel plant?

Shri P. C. Sethi: The total produc-
tion which we expect from the sixth
steel plant would be from 1 million
tons to 1.5 million tons.

Shrimati Savitrl Nigam: What are
the special varieties which are going
to be produced in it? I would like
to know whether pig iron or any
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other useful variety which is in short
supply will be produced by it?

Shri P, C. Sethi: All these details
about products would be decided
later.
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Shri Heda: Are Government taking
into consideration two aspects; (i)
the growing consumption of steel;
and, (ii) the political problem that
would arise if only one plant is taken
up in the Fourth Plan; and, there-
fore, are Government re-considering
their view-point and more than one
steel plant, apart from Bokaro, will
be started in the Fourth Plan?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Steel plants
are not so easily set up. There are
various problems. It will be wvery
difficult to sel up too many steel
plants to solve political problems.

Shri Ranga: In view of the fact
that sometime ago experts as well as
ministers here had thought it fit to
install steel plants with a much
smaller capacity—one lakh tons to 5
lakh tons—why is it that Government
has given up that idea of starting
three or four stecl plants of smaller
dimensions and then, in course of
time, develop them with higher capa-
cities in the same way as they have
done in regard to Durgapur. Rour-
kela and Bhilai?

Shri Sanjiva Reddy: Evidently, my
hon. friend is mistaking the pig iron
plant. It is the desire of the Govern-
ment to start a number of pig iron
plants which could ultimately be con-
verted into steel plants. For the pre-
sent, we are thinking about eight
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sites. To begin with, they will be
pig iron units with blast furnaces.
If and when finance and other facili-
ties are available, they could be deve-
loped into steel plants, which is a
separate stage. For that the team is
visiting Kakinada, Orissa and other
places. The fifth steel plant will have
a capacity of 1 million tons.

Shri T. Subramanyam: May I know
whether the USA consortium of

experts have visited Goa-Hospet and
Bailadilla areas?

Shri Sanjiva Reddy: Since my haon.
friend comes from Mpysore, he knows
very well that the team visited Hospet.
They are now going-round the rest of
the places and by the end of May
we will get their report.

Shri R. Ramanathan Chettiar: May
I know whether the Technical experts
of U.S.A-UXK. consortium have visited
Salem recently ang if so, whether
they have given a favourable report
about the feasibility of locating a steel
plant at Salem?

Shri Sanjiva Reddy: I have not
received any report from them. They
are still visiting places. It is only by
the end of May that we will get their
report.

Shri P. K. Dao: When there is a
firm of consulting engineers in India,
M/s. Dastur & Company, why were
their services not utilized for the
selection of the site and for the sub-
mission of a project report?

Shri Sanjiva Reddy: M/s. Dastur
& Company have given a report about
the Hospet area. The Hindustan
Stee] considered Visakhapatnam-
Bailadilla area. The consortium is to
advise the Government about the
suitability of other sites also.

Shri Shinkre: If I heard the Minis-
ter right, there are political problems
in deciding about the location of the
steel plant in the Fourth Plan, Sir,
may I have an assurance from the
Minister that no political considera-
tions will welgh with his Ministry or
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the Government and the merits of
each case will be examined and deci-
sion taken on that basis?

Shri Sanjiva Reddy: I have repeat-
edly stated on the floor of this House
that merit will be the only considera-
tion. That is why I said that we
cannot take decisions on political con-
siderations.

Powerlooms

Shri Solanki:

Shri Narasimha Reddy:

Shrimati Ramdulari Sinha:

Dr. Ram Manohar Lohia:
[Bhrl Kishen Pattnayak:

Shri Madhu Limaye:

I’Bhri M. 8. Murthi:
“414.{1

Will the Minister of Commerce he
pleased to state:

(a) whether Government have
issued orders discontinuing the scheme
of introducing powerlooms in the
Handloom Section: and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 8, V. Rama.-
swamy): (a) and (b). A statement
is laid on the Table of the House.

In the statement I would like to
correct reason No. (ii). Now it will
read ag follows:

“In some States scope for hand-
loom weavers for forming power-
loom co-operatives could not be
found.”

Statement

(a) and (b).
discontinued because it was
that:

The old scheme was
found

(i) The scheme was not progres-
sing satisfactorily in many
States and large amount of
allocations on this account
remained unutilised.

(ii) In some States corporations of
handloom weavers for form-
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ing powerloom corporations
could not be found,

Because of the above d&ifficulties the
powerloom committeee under the
Chairmanship of Shri Asoka Mehta
was formed to review the matter

Shri Ranga: May I know whether
Government have received any re-
presentation from the All India
Handloom Weavers' Congress as well
ag the Weavers’ Congress in South
India and whether it is not a fact
that the Andhra Government as well
as the Madras Government have
declined to organise the so-called
co-operatives for powerlooms?

Shri S. V. Ramaswamy: They have
not declined. They have represented
that the report of the Asoka Mehta
Committee that there should be free
licensing shoulq not be accepted.
But Madras Government is in favour
of co-operatives being formed.

Shri Ranga: What about the repre-
sentations they have received from:
the State Governments?

Shri 8. V. Ramaswamy:
all under consideration.

They are

it ®Y 9T ;T oA A 48

Shri 8. V. Ramaswamy: It is speci-
fically with regard to this in part (ii)

I made the correction. It is not
“corporation’” but ‘“co-operatives".
Su, the question will have to be
amended.
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SHORT NOTICE QUESTION

National Coal Development
Corporation

+

2 J Shri 8. C. Samanta:
'\ Shri Subedh Hansda:

Will the Minister of Steel and Mines
be pleased to state:
(a) whether Government

S.N.Q.

have
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ordered decentralisation of the Ranchi
Office of the National Coal Develop-
ment Corporation;

(b) if so, since when and the number
of staff who have been issued trans-
fer orders to different zones;

(c) whether the directors have heen
asked to shift their offices to different
zones outside Ranchi; and

(d) whether the directors are insti-
gating other employees not to move
out of Ranchi for which a strike notice
has been served by the employees?

The Deputy Minister in the Minis-
try of Steel ang Mines (Shri P. C.
Sethi): (a) and (b), In August, 1963,
the Board of Directors of the National
Coal Development Corporation decid-
ed that the Accounts Office, and not
the entire Office, of the Corporation be
decentralised on an area-wise bagis.
Under these orders, 94 employees
(including six officers) were trans-
ferred during the third quarter of
1984, Another batch of 257 employees
(including seven officers) was trans-
ferred on March 1, 1965.

(c) Presumably the reference is not
to the Directors on the Board of
Directors of the Corporation but to
certain officers designated as Direc-
tors of their respective departments
in that organisation. Only one of
these . was recently ordered to be
transferred outside Ranchi. This order
was subsequently cancelled.

(d) Government have no informa-
tion about such alleged action by
Directors. The association of the
employees had served a notice to go
on strike on March 12, 1985, if the
management did not concede their
demands, including the demand for
holding their transfer in abeyance.
The latest information, however, is
that strike notice has been suspended
by the Employees Association.

Shri S. C. Samanta: May I know
whether it is a fact—it appeared in



3945 Oral Answers

newspapers on the 3rd of this month~-
that the Managing Director and the
Director of Production are quarrelling
among themselves and thereby pro-
duction has been affected for the last
three or four months?

Shri P, C. Sethi: No, Sir; as a
matter of fact, the question of trans-
fer of the Production Director had
been decided once by the Managing
Director but later on the management
took a decision to terminate the ser-
vices of the Production Director.
They have given him three months'
notice, In view of that necessary
action will be taken.

Shri S. C. Samanta: From the
newspapers I find that in the NCDC
not a day passes without an incident
and rumours and that the employees
have no mind to work. Is it true?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The head office
of the NCDC organisation has grown
unwieldy and, I think, the decision
taken by the NCDC is correct. They
should disperse them to different
places and should increase production.
Therefore they are taking all these
steps; naturally, there will be a little
unrest. )

Shri S. M. Banerjee: I want Lo
know whether it is a fact that this
scheme of decentralisation or disper-
sal will involve hardship to hundreds
of employees, Class III and Class IV,
who will have no place to stay and
no educational facilities for their
children. If so, what steps do Gov-
ernment contemplate to take to see
that their family members are not dis-
turbed, proper educational {facilitics
are given to their children and they
are provided with houses near the
place of work?

Shri Sanjiva Reddy: When they are
transferred to a different mine or a
different area of operation, naturally,
facilities will be provided there also.
But all of them cannot be concentrat-
ed in Ranchi, thereby creating prob-
iems.
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Shri S. M. Banerjee: In those

places?

Shri Sanjiva Reddy: They will be

provided there,

WRITTEN ANSWERS TO
QUESTIONS

Heavy Engineering Corporation,
Ranchi

415 J Shri Indrajit Gupta:
L Shri Daji:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
installed production capacity of the
Heavy Engineering Corporation ut
Ranchi cannot be utilised due to lack
of necessary orders for equipment;
and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir, so
far as the Heavy Machine Building
Plant and the Coal Mining Machinery
Plant are concerned.

(b) The Heavy Engineering Corpo-
ration has initiated action for procure-
ment of orders by contacting pros-
pective customers. Government are
also seized of the matter and arc
taking necessary steps in consultation
with consumer Ministries.

Collision between two Goods Trains

*416. Shri A. P. Sharma: Will the
Minister of Rallways be pleased tu
state: !

(a) whether any enquiry haes been
made into the causes of the ecollision
of a goods train with another goods
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train on the 24th January, 1865 bet-
ween Mahali Marup and Sini Junc-
tion on the South-Eastern Railway
resulting in the death of the Guard
of one of the trains;

(b) if so, the outcome thereof;

(c) the loss of Railway property
involved; and

(d) whether the {family of the
Guard has been paid compensation
and if so, the amount thereof?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
(a) Yes, Sir.

(b) The accident was due to failure
of railway staff.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs, 1,33,500.

(d) An ex-gratia paymeni of
Rs. 250 has been made to the widow
of the deceased guard. Necessary
arrangements are being made for pay-
ing compensation under the Work-
men's Compensation Aect.

Export of Textlles to West Asia

*417. Shri D, C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that India
is fast losing market for cotton tex-
tiles in West Asia; and

(b) if so, the reasons therefor?

The Deputy Minister of Commerce

(Shri 8. V. Ramaswamy): (a) No,
Sir.
(b) Does not arise, The total

exports of cotton textiles to West
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Asia and to the World Markets has
been as under:—

Value of export of cotton textiles

To West Asian To World markets
Market

1962 Rs. 3+175 crores Rs,50°04 crores
1963 Rs. 3:037 crores Rs. 55-50 crores
1964 . Rs.3-064 crores Rs. 61:90 crores
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Loading of Paddy in Madras State

+419. Shil M. Malaichaml:
"\ Shti M. G. Thengondar:

Will the  dinister of Railways be
pleased to siate:

(a) whethir it is a fact that the
paddy procured in the Tanjore Dis-
trict, Madras State by Government is
being held ip for want of railway
wagons; and

. (b) it so, for how long it is being
held up and ;he steps taken to provide
railway wa;jons for its immediate
transhipmen!?

The Minisier of State in the Minis-

try of Railvvays (Dr. Ram Subhag
Singh): (a) and (b). There is no
difficulty in supplying adequate

wagons to rieet the normal demand
for the transport of rice by rail from
Fanjore District. The supply had,
however, to be regulated during the
recent civil disturbances in the Madras
State and is now having to be con-
trolled due to limited release of in-
ward loaded wagons in Madras area
by the Madras Government.

The supply of wagons can be
increased as soon as the Madras Gov-
ernment, with whom the matter has
been taken up, is able to arrange
release of more wagons loaded for
them.

Indo-Ceylon Tea Commission

Shri Surendra Pal Singh:
| Shri Vishram Prasad:
| Shri Bade:
Shri Onkar Lal Berwa:
Shri Himatsingka:
Shri Rameshwar Tantia:

*420.

Will the Minister of Commerce b
pleased to refer to the reply given to
Starred Question No. 251 on the 27th
November, 1964 and state:

(a) whether the formal acceptance
of the Government of Ceylon regard-
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ing the setting up of a joini Indo-
Ceylon Tea Commission has been
received; and

(b) if so, the progress made in this
regard?

The Deputy Minister in the Minis.
try of Commerce (Shri S. V. Rama-
swamy): (a) Not yet, Sir,

(b) Does not arise.

Production Targets for Industries

Shri Yashpal Singh:
Shri D. N. Tiwary:

| Shri F. C. Borooah:

| Shrimati Ramdulari Sinha:

*421. Dr. Ram Manohar Lohia:

Shri Kishen Patinayak:
Shri Madhu Limaye:

‘ Shri Himatsingka:

| Shri Rameshwar Tantia;

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
production targets fixed for certain
industries in the country are not likely
to be achieved during Third Plan
period;

(b) if so, the names of those indus-
tries;

(¢) the reasons therefor; and

(d) the steps taken by Government
to achieve the targets?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library sce No.
LT-3981/85].

Tractor Profject

Shri Rameshwar Tantia:
Shri Maheswar Naik:
Shri Bishwanath Roy:
| 8hri Brajeshwar Prasad:
*422. { Shri Samnani:
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1 Shri P. C. Borooah:

| Shri D. J. Naik:
Shri P. H. Bhee..

L Shri M. Rampure:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government are consi-
dering a proposal to set up a tractor
project with the collaboration of Cze-
choslovakia;

(b) if so, the nature of assistance
of Czech Government has assured to
give; and

(¢) whether any decision has been
taken for the location of the proposed
project?

The Deputy Minister in the Minis-
try of Industry and Supply (8Shri
Bibudhendra Misra): (a) Govern-
ment are considering a proposal for
the estblishment of a public sector
project for the manufacuture of agri-
cultural tractors. Czechoslovakia is
one of the countries whose collabora-
tion is being sought for this project.

(b) This is one of the projects for
which Czechoslovakia have offered
assistance under the Second Agree-
ment on Economic Collaboration bet-
ween the Government of India and
the Government of Czechoslovak
Socialist Republic concluded last year.

(¢) As the project is still in a pre-
liminary stage, the question of its
location has not yet arisen,

Export-Import Advisory Council

*423. Shri P. C. Borooah: Will the
Minister of Commerce be pleased 1o
state:

(a) whether a meeting of the
Export-Import Advisory Council was
held in the third week of February
this year to chalk out a broad pro-
gramme for exports and imports
during the Fourth Five Year Plan;
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(b) if so, the recommendations made
by the Council in this meeting; and

(¢) Government’s reaction thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. A
Meeting of the Export-Import Advi-
sory Council was held on the 15th
and 16th February, 1885, at which the
problems relating to Import and
Export Policy and procedures with
special reference to Export Promo-
tion were generally discussed.

(b) A copy of the procedings of
the Meeting has already been placed
in the Parliament Library.

(¢) The recommendations of the
Council are at various stages of exa-
mination.

Asian Development Bank

*424. Shri Rameshwar Tantia: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that ECAFE
has urged the member countries to
consider the proposal to set up an
Asian Development Bank;

(b) if so, the reaction of the Gov-
ernment of India thereto; and

(¢) whether all the member-coun-
tries have favoured this proposal?

The Minister of Commerce (Shri
Manubhai Shah): (a) In pursuance of
a resolution adopted by the ECAFE on
economic co-operation in the ECAFE
region an Expert Group appointed by
the ECAFE Secretariat has studied the
problem and submitted a report
recommending inter alia that an Asian
Development Bank be set up.

(b) The report is under examina-
tion.

(c) The other member countries are
also understood to be examining the
proposal at present.
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Railway Traction

1042 J Shri Ram Harkh Yadav:
' . Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) the progress made in the intro-
duction of Diesel Traction on the
Kalka-Simla and Kangra Valley sec-
tions of the Northern Railway;

(b) whether the old tractions are
being replaced by diesel tractions; and

(¢) if so, the details thereof?

The Minister of State in the
Ministry of Rallways (Dr. Ram
Subhag Singh): (a) to (¢). 5
Narrow Gauge diesel locomotives

are already in service on the Kalka-
Simla Section of the Northern Rail-
way. In addition to these locomotives,
10 more diesel locomotives out of the
25 on order from West Germany have
alsp been allotted to the Northern
Railway for this Section. The balance
15 have been allotted to South-Eastern
Railway.

Of the 10 locomotives allotted 1o
the Northern Railway, 5 are for
replacing old overaged locomotives
and 5 for meeting requirement of
additional traffic.

The question of alloting diesel loco-
motives specifically for Kangra Valley
Section of the Northern Railway is
under technical examination.

Heavy Industries in Bikaner and
Jodhpur

1043. Shri Karni Singhji: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether any proposals have
been received from the Rajasthan
Government for the establishment of
heavy industries in Bikaner and Jodh-
pur districts; and

(b) if so, the names of industries
proposed to be set up there?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). No
proposal has so far been received
from the Government of Rajasthan for
the establishment of heavy industries
in Bikaner and Jodhpur districts. A
proposal has, however, been received
for setting up a Woollen Mill in
Bikaner and it is under examination.

Import of Fertilisers

1044. Shri Himatsingka: Will the
Minister of Commerce be pleased to
state:

(a) whether Government  have
under consideration a proposal to tie
import of fertilizers with certain
export incentives; and

(b) if so, the details thereof?

The Minister of Commerce
Manubhai Shah): (a) No, Sir,

(Shri

(b) Does not arise.

Directorate of Industries, Delhi

1045. Shrimati Ramdulari Sinha:
Will the Minister of Industry and Sup-
ply be pleased to state the advantages
of decentralising the Directorate of
Industries by dividing the urban area
of Delhi into four zones?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): With increasing
number of industrial units coming up
over the whole area of Delhi State,
it has been found that for effcient
supervision and expeditious imple-
mentation of the developmeant schemes
included in the 5-Year Plans, it is
necessary that the Directorate of
Industries should be strengthened hy
suitable fleld staff and that it should
be re-organised in a zonal pattern.
Experience has shown that the deve-
lopment of industries in Delhi has
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reached the stage where without such
decentralization, further development
will suffer,

Steel Allocation to Rajasthan

1046 J Shri Dhuleshwar Meena:
: _ Shri Ramachandra Ulaka:

Will the Minister of Steel and Mines
be pleased to state:

(a) the quantity of iron and steel
allotted to Rajasthan during 1864-65;
and

(b) the gquantity proposed to be
allotted to that State during 1985-88?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The quan-
tity of iron and steel allotted 1o
Rajasthan during 1964-65 .is as
follows:

Steel*—1,832 tonnes.
Pig Iron—4,245 tonnes.

*The quantity represents allotted
quota ceilings for controlled
categories only. Other -cate-
gories of steel are decontrolled
and indentors can place orders
for these items without restric-
tion.

(b) The allotment of iron and steel
for the period 1965-66 has not yet
been finalised.

Iron Ore Deposit at Nanmanda
(Calicut)

[ Shri Pottekkatt:

1047 3 Shri A. V. Raghavan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether any detailed investi-
gation to assess the exact reserves of
iron ore deposits in Nanmanda in the
Calicut District of Kerala has been
concluded; and

(b) if so0, the result of the investi-
gations carried out so far?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.
Detailed investigation by the State
Government is in progress.

(b) Does not arise.
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Foreign Collaborationg

Shri Indrajit Gupta:
Shri Prabhat Kar:

Shri M. L, Dwivedi:

Shri §. C. Samanta:

Shri Yashpal Singh:

Shri J’ B. Singh:

Shrimati Renu Chakravartty:
Shri Kolla Venkaiah:
Shri Bibhuti Mishra:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
| Shri J. P. Jyotishi:

1049, <

Will the Minister of Industry and
Supply be pleased to state:

(_a) the number of foreign collabo-
ration agreements approveg by Gov-
ernment since 1948 (Industry-wise);
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(b) the total amount of foreign pri-
vate capital invested in India through
these agreements;

(c) the total amount so far remitted
abroad by the foreign collaborators
by way of profits, royalty and techni-
cal fees;

(d) whether Government have re-
viewed the working of these agree-
ments; and

(e) if so, the result thereof?

The Deputy Minister in the Minmis-
try of Industry and Supply (Bhri
Bibudhendra Misra): (a¥ to (e). The
information to the extent available is
being collected and will be placed on
the Table of the House in due course.

Foreign Exchange for Brick
Manufacturers

Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

1050. <
| Shri Surendra Pal Singh:

Will the Minister of Industry and

Supply be pleased to state:

(a) whether Government
to release foreign exchang 1o brick
manufacturers to modernise their
plants provided the cost is reduced by
2-1/2 per cent; and

proposc

(b) if so, how long it will take to
finalise the proposal?

The Deputy Minister in the Minis-
try of Industry amd Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Doeg not arise.

Britain’s Low-priced Books

Shri Yashpal Singh:
1051. Shri M. L. Dwivedi:
| Shri Bhagwat Jha Azad:

Will the Minister of Commerce be
pleased to state:

(a) whether India is receiving more
than three million abridged copies of

3958

the text books and general books from
the UK. under Britain's low-priced
book scheme;

(b) if so, the subjects which thesc
books will cover; and

(¢) the criteria for their distribu-
tion?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). Un-
abridged low price text books on
Scientific and technical subjects are
imported from the UK. and distribut-
ed through the normal trade chan-
nels under the Britain’s Low-Priced
Book Scheme, Statistics relating to
the number of books so imported are
nol maintained but the value of im-
port licences issued in 1963-84 was
Rs. 12'47 lakhs as against Rs. 14'87
lakhs in 1962-63.

Corruption Cases on Railways

1052. Shri D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) the number of corruption cases
registered, disposed of departmentally
and proceeded against in the court
in different zones of the Railways in
1964; and

(b) whether the cases of corrup-
tion had gone up during this period?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) A statement is laid on
the Table of the douse. [Placed in
Library, see No. T T-3082/65],

(b) There was a negligible increase
in the number of cases registered
during the year 1964 when compared
with the figure of 1883, as shown
below:

No. of cases No. of cases
registered registcred
n 1963 in 1964

2382 2400
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Iron Ore Deposits in Bastar

J Shri Yashpal Singh:
| Shri M. L. Dwivedi:

Will the Minister of Steel and Mines
be pleased to state:

1053.

(a) whether Government have made
any survey in the Bastar District for
iron ore; and

(b) if so, the details thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The reserves of iron ore in the
different areas as estimated by the
Geological Survey of India are as fol-
lows:

Bailadila range 1,135 million tonnes,
Rowghat 740
Parrekaro 26

"

The grade of the ore is, on an ave-
rage, 60 {o 66 per cent. Fe content.
Raw Materials for Small Scale
Industries

f Shri Bhagwat Jha Azad,
1\ Shri Yashpal Singh-

Will the Minister of Industry and
Supply be pleased to state:

1054,

(a) whether it is proposed g set up
a Research Institute to find out suit-
able raw materialg for the small scale
industries; and

(b) if so, when a decision is likely
to be taken in the matter?

The Deuty Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) No, Sir.

(b) Does not arise.

Manufacture of Heavy Plates

J Shri Bhagwat Jha Azad:
\ Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to state:

1055

(a) whether it is proposed to secur:
Soviet Co-operation for seiting up a
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Plant for the manufacture of heavy
plates, vessels, and heavy structurals
in India; and

-

(b) if so, the steps being taken in
this regard?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
There is no proposal at present to

secure Soviet collaboration for setting
up a Plant for the manufacture of
heavy plates, vessels and heavy struc-
turals in India.
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Stations on Jullundur-Ferozepur
Section

r Shri Gulshan:
1058 | Shri Hukam Chand
" | Kachhavaiya:
(_ Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased 10 state:

(a) the total number of stations on
Jullundur-Ferozepur Section of the
Northern Railway demoted from cros-
sing to flag stations during the Second
World War;

(b) whether, in view of the heavy
1ail iraffic on this section, it ig pro-
posed to upgrade any of these stations;
and

(¢) whether, in view of the de:ue-
lopment of the area in the production



3963 Written Answers
ol sugarcane and foodgrains, it is pro-
posed to resume goods booking at such
stations as no road facilities (specially
between Makhu and Ferozepur) exist?

The Depuly Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Two stations viz. Pajian
and Mahalam were converted to flag
stations. A proposal to reconvert these
stations to crossing stations is under
cxamination.

(c) Goods booking facilities already
exist at Pajian slation. It is not pro-
posed to provide goods booking facili-
ties at Mahalam as there is not suffi-
cient justification.

Delhi Division of Northern Railway

( Shri Buta Singh:
| Shri Onkar Lal Berwa:
Shri Hukam Chand
1059, Kachhavaiya:
Shri Gulshan:
|_ Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state:

(a) the total number of eclectrical
chargemen, Assistant ochargemen and
Mistries working on the Delhi Divi-
sion of the Northern Railway and
Headquarters Office, Baroda House,
New Delhi who continued in service
beyond 60 years of age on the 3l1st
December, 1864; and

(b) the reasons for employing them
beyond the age of 60 years?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Onme person as Electric
Chargeman in authorisedq scale of
Rs. 250—380.

(b) In the public inlerest.

Mail Train between Pathankot
and Ferozepur
( Shri Guishan:

Shri Onkar Lal Berwa:
10680. Shrl Hukam Chand

| Kachhavaiya:

Will the Minister of Railways e

pleased to state:

(1) whether there is any proposal
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to run a mail train between Pathankot
and Ferozepur via Lohian Khas; and

(b) if so, at what stage the mat-
ter standg at present?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir. There is no tra-
Me justification.

(b) Does nol arise.
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Photographic Papers

1062. Dr. L. M. Singhvi: Will the
Minister of Industry amd Supply be
pleased to state:

(a) the tolal requirement of photo-
graphic papers in the country for
1965 and 1966 in square metres and in
weighl; and

(b) the expected indigenous pro-
ducts brand-wise in square metres
and in weight?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The re-
quirements of photographic papers
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during 1965 and 1866 may be around
three million square metres. Figures
in terms of weight are not available.

(b) On the basis of figures of pro-
duction for 1964, it is expected that
the indigenous production of the
various brands namely: Brovira,
Lupex, Agfastat, Adross, Lipi and
Maxphoto would during 1965-66 reach
at least 1'5 million square metres.
Figureg in weigh are not available.

Alarm Chain Pulling

( Shri Bhagwat Jha Amd:
1063. 1 Shri Yashpal Singh:
( Shri Hem Raj:
Will the Minister of Railways be
pleased to state:

(a) whether any study of the orga-
nised alarm chain pulling in the Delhi
area has been made; and

(b) if so, the findings thereof and
the action taken so far?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes; but the incidence
in its present form cannot be treated
as “organised alarm chain pulling”.

{(b) A statement is laid on the Table
of the House. [Placed in Library, see
No. LT-3883|65.]

Fire in Washery Rejections near
Bokaro

1084. Bhri D. N. Tiwary: Will the
Minister of Stesl and Minag be
pleased to state:

(a) whether fire was detgcted in
the washery rejectiphs hesp lying on
the bank nf Bokare river in Decem-
ber, 1064 and it threatened other col-
lieries of superior grade coal and the
washery;

2424 (Ai) LSD—3.

(b) if so,

a.nd the damage done so far;

(c) the action taken to retard the
progress of the fire and to prevent it
from spreading?

The Minister of Steel and Mines
(Shri Banjiva Reddy): (a) Yes, Sir.
This fire does not threaten other col-
lieries and there is also no immediate
danger to the underground workings
of the West Bokaro colliery or to the
washery.

(b) There is no damage to collieries
or other installations. The rejects
themselves are not marketable.

(c) To check the progress of the
fire, water was poured on to the re-
ject heap and the portion which is on
fire has already been isolated from the
rest of the heap.
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International Coffee Agroement

Shri Bade:
Shri Onkar Lal Berwa:
1067. Shri Subodh Hansda:
j Shri S. C. Samanta:
[ Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a Tech-
nical Mission of the International
Coffee Organisation visitedq India in
January, 1965:

(b) if so, the object of their visit;
and

(¢) at whose instance they ws:ted
India?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (¢). At India's ins-
tance, a Technical Mission of the In-
ternational Coffee Organisation visited
India during the period 18th January,
1965 to 29th January, 1965, for study-
ing India’s case for an export quota
higher than what has been allotted to
her under the International Coffee
Agreement.

Cost of Steel

1068, Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

(a) the estimated cost of produc-
tion of steel per tonne when each of
the steel plants at Durgapur, Bhilai
and Rourkela, was planned and how
such an estimate compares with the
actuals;

(b) the reasons for the difference,
if any, between the estimated cost
and actual cost; and

(¢) the steps taken to reduce the
cost of production by introducing
economy in all flelds with a view to
ensure profitability of the plant,
which is running at a loss continu-
ously?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The works
cost per tonne of ingot steel esti-
mated in the project reports for the
million tonne plants at Bhilai and
Rourkela Steel Plants and the actual
works cost during the year 1963-64
are indicated below. In the case of
Durgapur Steel Plant, a similar com-
parison is not possible because no
detailed project report was prepared
for the million tonne stage.

Plant Works cost as per  Works cost
project report during 1963-64
Rourkeia (a) O.H.ingets: Rs 257.95
Rs 184.43
(b) L.D.ingets: Rs 233. 81
Rs. 13781
Bhilai Rs 113.32 Rs. 214.20

(b) In both Bhilai and Rourkela
the increase in the works cost over
project report estimate is due to
increases in the price of the major
raw materials, viz, coal, iron ore,
limestone, etc. and increases in the
cost of operating supplies, stores and
spares.

(¢) A constant watch is kept over
the cost of production which is re-
viewed regularly in monthly meet-
ings held at the plants. Economies
are effected in the cost of production
through the application of improved
operational techniques, the maximis-
ing of production and yields, better
recovery of scrap leading to reduc-
tion in the use of purchased scrap
in the steel melting shop, special
efforts to reduce coke rate in the
blast furnace, the maximum utilisa-
tion of available rolling hours in the
rolling mills, etc.
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Railway Accidents

( Shri Daljit Singh:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

1070.

Will the Minister of Rallways be
pleased to state:

(a) the number of railway acci-
dents which occurred since 1st Octo-
ber, 1964 (zone-wise);

(b) the causes thereof;

(c) the loss of life and property
sustained by the Railways (zone-
wise); and

(d) the compensation paid by the
Railways (zone-wise)?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) During the period 1st October,
1964 to 31st January, 1965, there
were 451 train accidents on the
various zones of Indian Government
Railways in the categories of colli-
sions, derailments, trains running into
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road traffic at level crossings and
fires in trains as detailed below:

No. of
Railway accidents

Central . : ] : . 47
Eastern . . . . . 25
Northern . . . 50
North Eastern . . 60
Northeast Frontier . 74
Southern . ‘ ‘ 91
South Eastern . . . 48
Western . . . 56

ToTAL 451

(b) The causes of these accidents are
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give below :—
Cause No. of
accidents
Failure of Railway staff 215§
I'a:lure of other than Rallway .
. 3
ralhm-. of E.qtupmcnt
Mechanical . 44
Track . . 27
ring with track : 3
n(!fn 31
Causc could not be eatablmhcd 4
Cases not yet finalis : 91
451
(<)
Loss of Approximate
life cost of
Railway damage to
railway
property
Ras.
Central . 3 1,50,897
Eastern . 5 11,86,571
Northern 3 3,89,934
North Eastern 37 1,20,191
Northeast Frontier , I 45,196
Southern 122 5:46,433
South Bastern 3 13,37,994
‘Western . . 4 1,43,531
) ToTAL 178 39,20,747
(d) No claim for compensation,

except Rs. 7,000 in one case on the
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Western Railway, under Workmen's
Compensation Act, 1923, has beea
paid so far.

Other claims received are under
conslderation.

However, ex-gratia payreents mede
by the various reilways are as under:

Railway Aml.:':“lﬂlt
Rs.

Central . 900
Eastern . 6,050
Northern 50
North Eastern 6,300
Northeast Frontier . 3,700
Southern 17,850
South Eastern aso
Western . 2,000
ToraL 17,100

Rallway Line connecting Candigarh

1071. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether any survey of a new
rajllway line to connect Chandigarh
with other main cities has been made;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Only a Traffic Survey to con-
nect Chandigarh with Ludhiana on
one side and Jagadhri on the other
side was carried out in 1857, which re-
vealeq that the project (Jagadhri-
Chandigarh-Ludhiana about 171 KMs
—BG) is not financially justified.
The project was then estimated
to cost Rs 10'18 crores (approxi-
mately). The present day cost will
be much more.
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Low Temperature Carbonisation Plant

1072 J Shri Vidya Charan Shukla:
"7 Shri R. S. Pandey:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 228 on the
20th November, 1064 and state:

(a) whether Government have since
examined the possibility of setting up
a low temperature carbonisation plant
based on Singrauli coal; and

(b) if so, the decision thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The matter ig still under examination.
As laboratory testg are involved, the
examination is likely to take some
more time,

Ranchi-Rourkela Rail Link

(Shri Naremdra Simgh Makida:

1073. ! Shri Solamki:
| Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

(a) the total cost of the railway
line recently opened to passenger
traffic linking Ranchi with Rourkela;

(b) when this work wag taken in
hand; and

(¢) whether the same was complet-
ed in time?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
The total cost of the Ranchi-Bonda-

munda (Rourkela) line is estimated
to Rs. 18.39 crores.

(b) and (¢). The line was sanc-
tionedq and completed in stages. A
statement showing the dates of sanc-
tion and completion of the different

sections is laid on the table of the
House. [Placed in Library, sve No.
LT-3985/65,]) The completion was
more or less in gccordance with anti-
cipations.

Punjab Mail between Delhi
and Ferozepur

( Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

1074,

(a) whether in view of the great
rush in Punjab Mail between Detlhi
and' Ferozepur, Government propose
to introduce another mail or some
ifast moving train on the metre gauge
line between Deibi and Bhatinda vig
Hissar;

(b) whether it is a fact that the
Railway employees are also allowed to
travel by this train on passes and
PT.Os. thus adding to the rush of
passengers travelling by ‘'this train;
and

(¢) when the new traip is likely to
be introduced?

The Minister of State im the Minis-
try of Railwayg (Dr. Ram Subhag
Singh): (a) There is some over-
crowding on 37 Up/38 Dn. Punjab
Mails between Delhi and Ferozepore
Cantt., but the extent of overcrowd-
ing is not such as to warrant the in-
troduction of an additional train bet-
ween Delhi and Bhatinda either via
Rewari & Hissar or via Rohtak and
Jind. Introduction of an additional
train via Rewari and Hissar or on the
broad gauge route is alsp not feasible
due to the non-availability of spare
line capacity.

As the Punjab Mailg are running
full load, it is also not possible to aug-
ment the number of coaches on thesc
trains.
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(b) Yes, only gazetted railway offi-
cers and non-gazetted staff drawing
Rs. 450 and over in prescribed scale
(Rs. 525 and over in authorised scale)
are entitled to travel on passes and
P.T.O.3 by Mail tramns, but this does
not result in much overcrowding.

(e) Does not arise in view of ans-
wer given to part (a).

Heavy Structural Fabrication Plant

Shri Subodh Hansda:
Shri S. C. Samanta:
1075. { Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
l_ Shri D. C. Sharma:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any plan to
set up a Heavy Structural Fabrication
Plant in the public sector for steel in-
dustry;

(b) if so, where this plant will be
located; and

(¢) whether any detailed scheme
has been worked out for this purpose?

The Deputy Minister in the Minis-
try of Industry amd Supply (Shri
Bibudhendra Misra): (a) to (c).
Government have decided to set up
at Allahabad g project in the public
sector for the manufacture of heavy
structurals in collaboration with M/s
Voest of Austria on the basis of a de-
tailed project report submitted by
them.

Express Train between Madras and
Hyderabad

f Shri Eolla Venkaiah:
1076, 3 Shri M. N. Swamy:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1257 on the
25th September, 1884 and state whe-
ther Government have since decided
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to reintroduce a direct expresg train
between Madras and Hyderabad?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sugbhag
Singh): No, Sir. The main difficulty
is the non-availability of spare line
capacity.

Rail-cum-Road Bridge on Godavari

1071 J Shri Kolla Venkaiah;
* \_Shri M. N. Swamy:

Will the Minister of Rallways be
pleased to state:

(a) whether any representation from
the members of Lok Sabha and Rajya
Sabha was received for the rail-cum
road bridge on the Godavari near
Rajahmundry; ang

(b) if so, the action taken thereon?

The Deputy Minister im the Mints-
try of Rallways (Shri Sham Nath):
(a) No representation from members
of Parliament has been received for
rail-cum-road bridge over Godavari
near Rajahmundry, after the decision
to build it as a rail bridge only, was
taken.

(b) Does not arise.

Coal Production in Fourth Plan

1078. Shri P, C. Borooah: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether the Joint Working
Committee of the coal industry has
drawn up the coal production pro-
gramme for the Fourth Plan; and

(b) if so, the salient features of
this programme?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Joint Working Committee drew
up the following programme of addi-
tional coal production during the
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Fourth Plan, over and above the ex-
pected production level in 1065-88:

In
million
tonnes

Cocking and blendable coal . I1-2
Non-coking coal 204
ToraL 316

After necessary scrutiny, a total
offer of 7.38 million tonnes of coking
coal has been accepted as feasible.
The industry has been advised to
furnish the necessary plans and blue-
prints in respect of the proposed
development of the various mines
from which this additional output will
come. It has been further advised to
make additional offers to bridge the
gap between the estimated demand
and production of coking coal in the
Fourth Plan. With regard to non-
coking coal, the present thinking is
that it is not necessary for the private
sector to take up any schemes for
additional production in the Fourth
Plan. !

Export of Iron Ore to Bulgaria

r Shrimati Remuka Barkataki:
1079.! Shrimati Savitri Nigam:
<LSIn-i P. C. Borooah:

Will the Minister of Commeree be
pleased to state:

(a) whether it ig a fact that the
Minerals and Metals Trading Corpo-
ration of India has entered into an
agreement with Bulgaria for the ex-
port of Indian iron ore; and

(b) if so, the quantity of iron ore
to be exported to Bulgaria, and the
terms of the agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Under the contract entered into
with M|s. Rudmetal, the Minerals &
Metals Trading Corporation of India
Ltd. shipped 10,000 tons of iron ore
to Bulgaria. It is not in the business
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interest of the Corporation to disclose
the terms of dontract.

Freight Rates of Sensitive Commo-
dities

1080. Shri Rameshwar Tantla: Will
the Minister of Rallways be pleased
to state:

(a) whether Government have set
up & Commiltee to go into the freight
rates of sensitive commodities;

(b) if so, its composition and terms
of reference; and

(c) when this Committee is likely
to submit its report?

The Minister of State in the Minis-

try of Rallways (Dr. Ram Subhag
Singh): (a) No, Sir.
(b) and (¢). Do not arise.

Bridges and Culveris

1081 Shri Karni Simghji: Will the
Minister of Rallways be pleasad to
state whether in view of recurring
breaches on the Hanumangarh Town-
Suratgarh and Suratgarh-Sarupsar
sectors of the Northern Railway owing
to Ghaggar floods, Government have
considered the feasibility of providing
outlets for the free flow of water
from beneath the railway track by
constructing bridges and culverts?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
All the important towns in this area
have developed in what was originally
the bed o the Ghaggar, which had
dried up. Consequently the Railway
line which wag constructed to serve
these towns had also to be in the
same terrain. This river has been
activated recently by extensive irri-
gation and drainage schemes executed
by the Punjab Government. Any
number of bridges constructed under
the Railway track will not help pro-
tecting the track against floods. 'A
scheme for controlling the floods in
Ghaggar by provision of diversion
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channel ig ynder consideration of the
Ministry of Irrigation and Power and
the Ministry of Finance. It is expect-
ed that when the scheme ig imple-
mented, the railway track in question
would not experience any trouble.

Tea Industry

1082, Shrimati Renuka Ray: Will
the Minister of Commerce be pleased
to state:

(a) the total fertilizers regquire-
ment of the tea industry in India
during the Third Five Year plan
period (year-wise); and

(b) the quota allotted during the
current year and how much of this
has been distributed?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-

swamy): (a).

(In
metric
tonnes)

1961-62 " 1,49,884
1962-63 1,§1,602
1963-64 1,52,034
1964-65 1,69,000
1965-66 1,68,351

(b) Against an allotment of 92,500
tonnes for North India, 76,344 tonnes
had been despatched upto the 31st
January, 1965. It is expected that by
the end of March, 1865, the entire
quantity of 44,000 tonnes allotted for
South India would be despatched to
the gardens.

Central Sitkk Board

f Shrimatt Renuka Barkatak:
1083. 7 Shri Ravimdra Varma:

Will the Minister of Commerce b
pleaséd to stateé:

(a) whether it is a fact that 1ihe
Central Silk Board has decided to in-
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trqduce a scheme to stamp pure silk
fabrics with the certification trade
mark “Centrosilk”; and

(b) if so, the main features of the
scheme?

The Deputy Minister in the Minls-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes. The scheme has
been introduceqd with effect from the
2nd Jandary, 1965

(b) The main features of the scheme
are the inspection and testing of pure
silk fabrics produced in India for
purposes of ascertaining the purity
of fibre contents. After necessary
inspection and testing, the fabrics
found to be manufactured wholly out
of natural silk are stamped with the
Central Silk Board's Certification
Trade Mark “CENTROSILK”. A cer-
tificate certifying the purity of the
fabrics is also issued by the Central
Silk Board. The scheéme aims at
countering any unhealthy tendency
of passing off cheap substitutes as
pure silk and thereby providing pro-
tection to the consumers of pure silk
goods and installing confidence in the
overseas buyers.

Newsprint Plant in Punjab

Shri Hem Raj:
Shri Bibhuti Mishra:
Shri P. C. Borooah:
Shri Rameshwar Tantla:
Shri Daljit Singh:
Shri Yashpal Singh:

[ Shri R. Barua:

1084.

Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Imdustry and
Supply be pleased to refer to the re-
ply given to Unstarred Question No.
255 on the 20th November, 1984 and
state:

(a) the progruss made in the setting
up of the Newsprint plant with the
Canadian collaboration in the Hima-
layan-Beas basin of Punjab; and
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(b) whether the expert examination -

of the Report in Canada
tompleted?

hag been

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra); (a) and (b).
The report referred to in the question
was considered by the Canadian and
the Indian Companies and represen-
tatives of the <Canadian Company
visited this country in January last.
The details of the collaboration terms
ate., are still awaited.

Vending Contractors on Delhi-Feroze-
pur Division

Shri Buta Singh:

Shri Onkar Lal Berwa:
Shri Gulshan:

Shri P. H. Bheel:

1085.

Will the Minister of Railways be
pleased io state the nameg of stations
on the Northern Railway (Delhi and
Ferozepur Divisions) where vending
contractos have been continuosly
‘working for more than 9 years as on
the 1st January, 19637

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): The names of stations on the
Northern Railway (Delhi and Feroze-
pur Divisions) where vending ocon-
tractors have been continuously work-
ing for more than 9 years as on
1-1-1965 are given telow:—

DLyt Drvision

1. Ambala Cant,

2. Ambala City.

3. Bhatinda,

4. Barog.

5. Parnala.

8. Barara.

7. Dhuri.

8. Daurala.

9. Deoband.

10. Delhi Kishenganj.

11,
12.
13.
14.
15.
18.
17.

18.

18.
20.
. Kaithal.

. Kalka,

. Karnal.

. Khanna,

. Khatauli.

. Meerut City.

. Meerut Cantt.

. Muzaffar Nagar,

. Murad Nagar. '
. Modi Nagar.

E8NERREBRR

31

32
33.
34.
35.
36.
37.
. Panipat.
39.
. Rajpura.
41,
. Rampuraphul,
. Saharanpur.

. Sirhind.

. Shakurbasti.
. Subzimandi,

. Simla.

. Sonepat.

. Tara Devi.

sSE5838288

Shahdara.

Delhi Main.

Rupar.

Gharaunda.,
Ghaziabad.

Hazarat Nizamuddin
Jagadhri,

Jakhal.

Jind.

Kurukshetta.

Mansa.

New Delhi,

New Delhi Kela Siding.
New Delhi Goods Shed.
Narwana.

Nabha,

Narela.

Patiala.

Rohtak.

Frrozrror Drvisron

. Ferozepore Cantt.
. Ferorepere City.

3. Jalalabed.
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10.

11.
12.
13.
14,

15.

16.
117.
18.

18,

SRBRERS

27.

28.
29.
. Amritsar.
31.
32.
. Dinanagar.

1086.
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. Guru Har Sahai.
. Faridkot.

Kot Kapura,
Jaitu.

. Gidderbaha,
. Maloul.

Moga.

Jagraon.

Makhu.

Lohian Khas.
Kapurthala.
Nakodar.

Malsian Shahkot.
Ahmedgarh.
Maler Kotla.
Sangrur.

. Bunam.

. Ludhiana.

. Phagwara.

. Nawan Shahr Doaba.
. Hoshiarpur.

. Jullundur City.

. Jullundur Cantt.

Kartarpur.
Dhilwan.
Beas.

Fategarh Chunan.
Dhariwal.

Batala.
Nagrota,

. Nurpur Road,
317.
38.
39.
40.
41.
Bookstalls on Railway Stations

Kangra.

Baij Nath Paprola.
Guler,

Phillaur.

Abohar.

L

[ Shri Buta Singh:

Shri Onkar Lal Berwa:

i Shri Gulshan:
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pleased to state:

(a) whether there is a proposal to
open bookstalls on ‘the Rajpura-
Bhatindg section of Northern Railway
where such a provision is not avail-
able at present; and

(b) if so, when it would be imple-
mented?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Omn the Rajpura-
Bhatinda  section bookstalls have
already been provided at Dhuri and
Patiala stations. There is no propo-
sal at present to provide bookstalls
at other stations on this section.

Spices Export Promotion Council

1087. J Shri Ramachandra Ulaka:
1 Shri Dhuleshwar Meena:

Will the Minister of Commerce he
pleased to refer to the reply given to
Unstarred Question No. 1543 on the
18th December, 1964 and state:

(a) whether the scheme furnished
by the Spices Export Promotion
Council has since been considered by

Government; and

(b) if so, the decision taken in this
regard?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
whole question of incentives on ex-
ports of spices was gone intp by the
Seminar on ‘Exporte of Species' held
jointly by the Indian Institute of
Foreign Trade and the Spices Export
Promotion Council at Bangalore from
the 8th to 10th February, 1983. The
matter will be considered further by
Government when the final report of

Will the Minister of Rallways be the Seminar is received.
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Rourkela

['Sl:rl P. C. Borooah:
1088. { Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:

Will the Minister of
Mines be pleased to state:

Steel and

(a) whether a five-member West
German Delegation of steel experts
led by Mr. W. Solveen visited
Rourkela recently;

(b) if so, the purpose of their visit;
and

(¢) the nature of discussion held

with that Delegation.

The Minister of Steel agnd Mines
{(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) and (¢). It was agreed at the
time of the Hindustan Steel Delega-
tion's visit to West Germany in July,
1963 for discussions withh represen-
tatives of the German Bank for Re-
construction and Development that
there would be half-yearly meetings
for mutual consultations in questions
connected with the implementation of
expansion programme and the opera-
tion of the Plant. It was in accord-
ance with this decision that the Dele-
gation from the Federal Republic of
Germany arrived in India in Feb-
ruary, 1965 to hold discussions with
the Hindustan Steel Ltd. The giscus-
sions held were of a general nature
ang the main points discussed centred
round the operation and maintenance
of the various units, requirements of
German  technical personne] and
-other matters connected with the
implementation of the recommenda-
tions made by them earlier.

Cement manufacturing Industry
Shri P. K. Deo:

1089. { Shri Narasimha Reddy:
Shri Koya:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the system of X-ray
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study of cement erystals, a method
by which the production cost in
USSR could be reduced by 16 per
cent, has been introduced in the
Cement Manufacturing Industry in
India; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The system of x-ray study of cement
crystals does not have any direct
bearing on lowering production costs.
Such studies of the various minerals
and crystals present in cement do
undoubtedly help in the adjustment
of proportions of the various ingre-
dientg to make it more suitable for
specific end-uses such as rapld-har-
dening or low-heat cement. Cement
factories in India do not as yet have
any such facilities.

Export of Iron Ore

Shri Kapur Singh:
Shri P. K. Deo:
| Shri Narasimha Reddy:

1090.

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
National Council of Applied Economic
Research has suggested in a study
report the rationalisation of the
country’s iron-ore export to meet
world competition; and

(b) if so, the steps Government
have taken to implement the sugges-
tions of the Council?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) The suggestions made in the
Report will be kept in view in the im-
plementation of the developmental
programme, already in hand, for in-
creasing the export of iron ore.
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Collieries with 500 Workers

Dr. U. Misra:
1091 J-Dr. Ranen Sen:
) Shri Indrajit Gupta:
Shri Mohammad Elias:

Will the Minister of Steel and
Mines be pleased to state:

(a) the names of the collieries
which employ over 500 workers per
day for their daily production; and

(b) the names of the Companies

which ownh them?

Yhe Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
A statement giving the desired infor-
mation Is laid on the Table of the
House. [Placed in Library, see No.
LT-3986/65].

Wl wqT-HIFATET ST TC TomTh
7 v

1092. =t WOWA : W7 TEA TRAT
T T KT FIT S o

(%) war ag w= § fix 20 ey,
1965 ¥ ®T FLT-HITAEHT ATTA T
LR R CIE R GRS 3
Afgemet & Faw ga fod

(w) afzgr, & v ¥@ wear
Wy o

() wewr way qforw fae ?

Y HAHE ¥ Tea-AA (We
o g faE): (%) & (7). ¥ T
&Y TTET T o1 | W wea gf @ W
THR G —

oy foamfy ¥ Frfaeet ar Ay
FaTh T Ao 2 FTET wETwr o fw
o O v & & J| A O ww
fore g A gE o & ow fesdt
ww # ifow | oF Tar ¥
ford qme oy § a0 o oF afgr o
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@ 7T ¥ 1w fosd ) Frewdt wm
T 41 | IX TEATAT WA X 39 faww
g€ | faT ¥ 99 9% TETT @
Y A ferwr TagEs fed § @ ¥ Wik
IR AT AN ¥ Tl F X
FTIT WTFAT € F 71 | a1 F w1007
I & or wfgar gat fosd ¥ 43 gu
w9 grafugi § ez a7 ¥ frAme ¥
TETE 9T 9T 7Y | @ i gy .
N WA @AW F ME ¥ Qv A
Fiferw F¥ | W 9T g -5 5 g
UMY 7 & Y I A e &
FZ O | TW N ¥ @A™ 9T ¥
wfger arg< fr w1 e FY SET T
WX 39 AfgeT 1 47 & fag 3§ 8
aTqQ AT AT | AfgET Y AT 9
gt ff | T F T 7 TEEY wEw-
qET WY | NI ¥ AW g fF qaqEw
W quoy v F frwre ¥ ol H
T A 7 g W gfew AR
AT w) fow qw gieAT AT R

Fluorspar Rock

1693. Shri Narendra Singh Mahida:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is g fact that a sub-
stantial reserve of fluorspar rock has
been lovated at Amba Damgar in
Baroda district in Gujarat State; and

(b) if so, the steps being taken for
its exploitation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
A Teserve of 10 million tonnmes of
fluorspar rock has been estimaled in
the area.

(b) A mining lease for 1530 acres
of land has been granted to the
Gujarat Mineral Development Corpo-
ration Limited (an undertaking of the
State Government) and mining opera-
tions are expected to start shortly.
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Mineral Survey of Gujarat

1094. Shri Narendra Singh Mahida:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has under-
taken a detailed survey of minerals
of Gujarat;

(b) if so,
deposits discovered
of Gujarat; and

the details of mineral
in various parts

(c) the action taken or proposed to
be taken in the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The details of deposits as asses-
sed by the Geological Survey of India
are as follows:

Flourite—Sampling and  drilling
carrieg out in Ambadongar has
indicated a reserve of 10 million
tonnes.

Copper-Lead.—At Khandia a
mineralised zone was found
over a length of 1800 metres
and drilling by the Geological
Survey of India is in progress.

Bauzrxite.—Bauxite wag recorded in
coastal -tracts of Saurashtra,
Kutch ang in the districts of
Kaira, Broach and Surat, Sp far
a tota] of 12 million tonnes of
the orc has been estimated.
Detailed work by the State
Government is in progress.

Lignite—Is found to occur at
Umarsar, Lefri, Jhulrai and
Baranda. A reserve of 11 mil-

lion tonnes of the ore is esti-
mated. Detailed work is being
oarried out by the State Gov-
ernment.

Manganese —Occurs in Panch
Mahals and Baroda. The re-
serves are estimated at 1:T3
million tonnes.

Limestone—The reserves are 10
million tonnes at Pasuval; 18'24
million tonnes at Karamudi in

Banaskantha; 3 million tonnes
in Panch Mahals, 18 million
tonnes in Kutch; 5 million
tonnes at Vanji and 2 milliom
tonnes at Gora in Broach; 812
million tonnes at Balasinor im
Kaira; 3 million tonnes in
Surat; 5 imillion tonnes in
Amreli; and 27 million tonnes
at Jafrabad. Further detailed
work is being done by the State
Government.

Gypsum.—Occurs in the districts of
Jamnagar, Broach, Kutch,
Bhavnagar, Surendranagar and
Junagadh. A total of 7 milliom
tonnes of ore hag beep estimat-
ed,

(¢c) The Gujarat Mineral Develop-
ment Corporation Ltd., a state owned
Corporation has been granted a lease
over an areg of 1530 acres for the
exploitation of fluorite deposits at
Ambadongar. They are also contemp-
lating the setting up of an alumina
plant based on the lignite and bauxite
deposits.

Allotment of Non-Ferrous Metals te
Orissa

8hri Ramachandra Ulaka:
1085, 8hri Dhuleshwar Meena:
Shri Rama Chandra Mallick:

Will the Minister of Industry anA
Supply be pleased to state:

(a) the quantily of non-ferrous

metals allotted to Orissa during
1964-65;
(b) whether Orissa Government

have requested the Centre to increase
their quota during 1066-66; and

(¢) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Allocations
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of non-ferrous metals to Orissa were
as follows:

Quantity allotte Quantity
Item in April-Sept, 64 allotted in
October. 64
March
65
(Figures in Metric
Tons)
Copper . 2197 Allocations
Zinc . . 97 | have not yet
Tin 19-2 been made
Aluminium 12
Lead 2-5 11

(b) and (c). No specific request
from the Orissa Government for
increasing their allocations during
1985-66 has been received. However,
having regard to the wvery limited
availability of Foreign Exchange for
the purchase of non-ferrous metals
and the recent rise in the prices of
some of the metals, it would be
extremely difficult to increase the
quota of any State.

Indusirial Licences in Orissa

J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the number of applications for
industrial licences received from
Orissa during 1864; and

(b) the number out of them sanc-
tioned and the number of those
rejected?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a),

(b) Approved: 2; Rejected: 3;
under consideration: 4.

Platform Shelters

{ Shri Ramachandra Ulaka:
'\ Shri Dhuleshwar Meena:

Will the Minister of Rallways be
pleased to state:
(a) the number of platform shelters

1096

and

1097
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to be built on various stations on the
South-Eastern Railway during 1965-
686; and

(b) the amount to be spent thereon?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Provision has
been made in 1965-66 Works Pro-
gramme of S.E. Railway for works of
new platform shelters at 12 stations at
an anticipated cost of Rs. 6:589 lakhs.
In addition Works already in pro-
gress at 15 stations will be carried
over as Works in progress.

Thefts in SE. Railway Workshops

[ Shri Ramachandra Ulaka:
‘7. Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

1098

(a) the number of theft cases de-
tected in the South-Eastern Railway
Workshops during 1964-85; and

(b) the monetary value thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) 27 (upto January 1865).

(b) Rs. 4,315.

Chandrapura-Muri Track of SE.
Rallway

1099. Shri Indrajit Gupta: Will the
Minister of Rallways be pleased to
state:

(a) the estimateq capital cost of the
Chandrapura-Muri Section of the
South-Eastern Railway;

(b) the date when this section was
opened to goods and passenger traffic;

(c) the approximate gross earnings
on this sectlon during 1963-84 and
1964-65 (so far); and

(d) whether any economic analysis

of project was made prior to its
execution and whether it justified
financially?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath);
(a) The estimated" ecapital cost of
Chandrapura-Muri section was
Rs, 4'81 crores.

(b) The section was openeq for
goods traffic on 10-11-59 and passen~
ger traffic on 22-12-60.

(c) The approximate gross earnings
on this section during the years 1963-
64 and 1964-65 were Rs. 86:23 and
83'07 lakhs respectively.

(d) An economic analysi§ for the
section Chandrapura to Muri was
made prior to authorising the acheme
which indicated a return of 10:86 per
cent in the 6th year after opening of
the line.

Delay in Running of Trains on
Southern Raillway

1100. Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether he is aware of the in-
ordinate delay in the running of
trains between Shoranur and Erna-
kulam (Southern Railway) due to a
number of level crossings; and

(b) if so, the steps Government
propose {o take for the doubling of
this section?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) There is no delay to
trains running on the Shoranur-
Ernakulam Section due to the exist-
ence of level crossings.

(b) Does not arise.

Mathura-Aligarh B.G. Rail Ling

Krishnmapal Singh:

1101. Shri
of Rallways be

Will the Minister
pleased to state:
(a) whether it is a fact that the
proposal to construct a broad-gauge
railway line from Mathura to Aligarh
via Vrindaban and Khair wag consi-

dered some time back;

(b)_i.t 80, the reasons for not taking
up this project so far; and

(c) the stage at which the mattar
stands now?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Apn examination of the
traffic prospects for a B.G. line, from
Mathura to Aligarh, 41 miles/66 KMs
in length, was made in 1936-37 which
showed a negligible return. Since the
project was not found remunerative,
the proposal was dropped. With the
increase in present day cost of con-
struction, the line will be even more
unremunerative,

(¢) This line is not included in Rail-
ways' programme of construction of
new lines for the Third Plan. With
the limited financial resources and
material, the line cannot be consider-
ed for construction in the near future.

Coal Production

1102. Shri Vidya Charan Shukla:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
coal industry has not been able to
meet the requirements of the con-
sumers and industry during the last
six months; and

(b) if so, the efforts made to step
up coa] production?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Machin, Tools Plant in W. Bengal

f Shri Mohammad Elias:
7\, Shri Warior:

Will the Minister of Indusiry and
Supply be pleased to state:
(a) whether Government have

sanctioned a plan for a machine tools
plant at Andu] in West Bengal, and

(b) if so, the main features, thereof?

1108.
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) A private
firm has been granted a licence for
the manufacture of machine tools in
the State of West Bengal. They are
considering various sites, including
Andul, for setting up their factory.

(b) The licence has been issued for
the manufacture of turret, capstan
and bench lathes with a total capacity
of 440 Nos. per annum.

Import of Cotton from Sudan

1104. Shri Maheswar Naik: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Sudan
is in a position to offer “long staple
cotton at competitive prices both
from the existing stock and the in-
coming crops; and

(b) if so, whether India proposes
to take advantage of this?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Sudan has
been one of the principal suppliers of
cotton to India, and Indian cotton
mills will import cotton from Sudan
against their quotas if the prices are
competitive.

Central Sericultural Research Institute

1105. Shrimati Renu Chakravartty:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Expansion Scheme for the Central
Sericultural  Research Institute,
Berhampur, West Bengal has been
drastically changed;

(b) whether this change has been
duly approved and recommended to
the Central Government by the Cen-
tral Silk Board;

(c) whether the expansion of the
Reeling section of Central Sericul-
tural Research Institute has been
stopped; and
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(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No. The Expansioa
Scheme for the Central Sericultural
Rescarch Station, Berhampore (West
Bengal) has, on the other hand, becn
recast on sound lines under the re-
organisation Scheme with far greater
expansion than was originally anti-
cipated to suit all aspects of Sericul-
tural Research.

(b) Yes.

(c) and (d). The Re-organisation
Scheme of the Research Station en-
visaged the setting up of four Divi-
sions tp meet the full needs of the
Sericultural Research. In view of the
National Emergency, this Re-organi-
sation Scheme was revieweg and two
Divisions out of thg four, viz.,, the
Division of “Reeling”, and the Divi-
sion of “Statistics, Economics and In-
formation” were deferred for imple-
mentation later,

Board of Trade

1106. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state the main observations made and
decisions taken at the meeting of the
Board of Trade held on the 15th Feb-
ruary, 18657

The Minister of Commerce (Shri
Manubhal Shah): A statement show-
ing the main observations made and
decisions taken at the 17th Meeting
of the Board of Trade, which was
held in New Delhi on 16th February,
1965, is laid on the Table of the
House. [Placed in Library, see No.
LT-3987/65].

New Rallway Stations on NEK.
Rallway

1107. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether there is any propossl
to open new railway stations on the
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North-Eastern Railway during the
remaining period of the Third Five
Year Plan; and

(b) if so, the detail thereof and the
names of the places?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The following stations are pro-
posed to be opened:

1. Between Farukhabad and Sham-
sabad stations;

2. Between Anandnagar and Puran-
darpur stations;

3. Between Pipra
stations; and

4. Between Ghora Sahan and

Chauradano stations.

and Jiudhara

Names to be given to the stations
are vet to be finalised in consultation
with the State Governments.
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() T8 sT®@™ § 1966 ¥
FeqTEA ST GA HT ATEX KT FE qE
&Y AT T /TR | GEHT FA AT
ANE NI 247 TG Fo g | THIeA
Y $% F 19 gU FEENT R F
HETX I THFATEHT ATAHIL TG FAT
g | (ORI AT T9T IIEHON F WA
F w9 Y QU @ & fog ow wewr-
Fal o & faq oo yEER A @1 R |

Jhansi-Sawaj Madhopur Rail Line

1110, Shri Parashar: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
for laying a broad-gauge railway line
between Jhansi and Sawai Madhopur;
and

(b) if so, when the survey of this
project is likely to be undertaken?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Railway Electrification Projects
J Shri Indrajit Gupta:
111~ ‘Shri Daji:

Will the Minister of Rallways
pleased to state:

be

(a) when the various railway elec-
trification projects are likely to be
completed;

(b) whether the Eastern and South-
Eastern Railway  authorities have
engaged some contractors for the pro-
ject works;

(¢) if so, the reasons therefor; and

(d) whether it is a fact tha! mno
increases in wages and rates have
been sanctioned for Railway Electri-
fication Project workers since 19587

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
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(a) A statement is laid on the Table
of the House. [Placed in Library,
see No. LT-3988/65].

(b) The electrification works on the
Eastern and South Eastern Railways
are being executed by the Railway
Electrification Organisation and the
said organisation has given works on
contract.

(c) Being in the nature of a specia-
lised project work it wag let on con-
tract for expeditious execution.

(d) No. The class III ang Class IV
railway servants have been given in-
creases in pay and allowances accord-
ing to the II Pay Commission’s recom~
mendations. The wages of casilal
workers have been increased from
time to time to fall in line with the
local prevailing rates.

Kunzru Committee

1112. Shri A. P. Sharma: Will the

Minister of Railways be pleased to
state:
(a) whether Government's atten-

tion has been drawn to the observa-
tion made by the Kunzru Committee
regarding the unwieldy size of the
present Northern and Western Rail-
ways and making it administratively
difficult to be managed efficiently; and

(b) if so, the steps Government
have taken or propose to take in this
respect?

The Minister of State in the Minis-
try ot Rallways (Dr. Ram Subhag
Singh): (a) The Kunzru Committee
commented that the workload on the
Northern, Southern and Centeral
Railways appears to be more than a
normal zonal administration is in a
position to cope with and referred to
the “increasing traffic” and further
prospective increases. The Committee
suggested an exnert study by the
Railway Board of this subject. There
was no reference to Western Railway
in this context.

(b) The Efficiency Bureau of the
Railway Board is keeping and will
continue % keep the workload on

-
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Railways under constant review. The
review indicates that the traflic and
the workload on the Northern Rail-
way has tended to decrease during the
current financial year.

Industrial Units in Delhi

1113. Shri Rameshwar Tantia: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government propose
to undertake a comprehensive survey
of industrial units in the Capital with
a view to increasing the quota pf raw
materials and other facilities; ’

(b) if so, whether it is a fact that
in 1950-51 such a survey was under-
taken but was never completed;

(c) if so, the reasons for not
pleting the same; ang

com-

(d) when this survey is likely 1o
be starled and completed?

The Deputy Minister in the Minis-
try of Industry and Supply (Shn
Bibudhendra Misra): (a) and (d).
The Delhi Administration has already
started a survey of the industrial
Units in the Union Territory with a
view to collect data for formulation
of schemes for the Fourth Plan ana
alspo to study their future require-
mentg of skillfed manpower, machi-
nery, raw materials, common facility
services, flnances ete.;

The survey is expected to be com-
pleted in about two years.

(b) and (c). The survey undertaken
in the year 1850-51 was completed and
a Report published.
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Movement of Coal

1116. J Shri Yamuna Prasad Mandal:
L Shri Rameshwar Tantia:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that some
two hundred workers of Parbelia Col-
liery demonstrateq before the Divi-
sional Superintendent’s Office, Adra
for removal of -estrictions on the

movement of wagons beyond Moghal-
sarai; and

(b) If so, the steps being taken to
step-up movement of coal to help col.-
lieries in the area to maintain pro-
duction and employment and also to
meet the increasing demand for coal?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). During the first week of
February 1985, some labourers claim-
ing to be workers of Parbelia colliry
demonstrated before the Divisional
Superintendent’s Office at Adra for
movemect of Grade 1I coals from this
colliery for consumers above Mughal-
sarai contrary to the rationalisation
scheme which hag been in force for
more than a decade. As this move-
ment is extremely difficult from the
operational point of view and as con-
sumers above Muchalsarai can obtain
adequate supplies of Grade II coals
from rationl sources more closely
situated, it" will not be possible for
the Railways to entertain this irra-
tional movement which can only
result in increased movement of coal
from recognised irrational sources at
the expense of recognised rational
sources. The solution to the prcoblem
is for the Parbelia and other co]lieries
of the Chaurasi sphere to secure more
orders from consumers for whom
movements are permitteq from this
sphere according to the long standing
rationalisation scheme.

Rourkela Steel Plant

1117. Shri Rama Chandra Mallick:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether any types of finighed
products were exported to foreign
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countries during 1963-64 and 1964-65
from Rourkela Steel Plant;

(b) if so ,the names of thoae foreign
countries; and

(c) the total foreign exchunge earn-
ed on this account so far?

The Minister of .Steel and Mines
(Shri Sanjiva Reddy): (a) No finisheq
steel was exported dquring the years
1963-64 and 1964-65. But some by-
products, viz. Hot-pressed Naphtha-
lene, Benzone and Crude anthracene,
were exported during these years,

(b) In 1963-64 to Argentina, Japan
and the United Kingdom and in
1964-65 to Argentina, Coiumbia,
Australia, Pakistan, France and the
United Kingdom.

(c) Approximatelv Rs. 2.68 lakhs in
1963-64 and Rs. 4 lakhs in 1964-85.

Employment to S.Cs. and S.Ts.

1118. Shri Rama Chandra Mallick:
Will the Minister of Railways bLe
pleased to state:

(a) the ‘otal number of people ap-
pointed in various departments of the
South-Eastern Railway from the
Scheduled <Castes and Scheduled
Tribes Communities during 1964-65;

(b) whether the appointments werc
made against the reserved quotas;

(¢) the number of postz kept reserv-
ed in various categories during the
same period,

(d) whether all of them have been
filled up;

(e) if not ,the reasons therefor; and

(f) the steps taken to fill them up?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The number of candi-
dates belonging to Scheduled Castes
and Scheduled Tribes appointed dur-
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ing the period 1-4-1964 to 31-12-1864,
is as under:—

Scheduled Scheduled

Castes  Tribes
Class IIT 171 36
Class 1V : 829 533
(6) Yes.
(e)
Scheduled Scheduled
Castes Tribes
Class IIT 247 215
Class IV 910 792

(d) to (f). There was shortfall as
indicated above. In Class III it is
mainly in technical categories and is
due to paucity of Sch. Castes and
Sch. Tribes candidates with requisite
technical qualifications.

In Class IV the shortfall is mainly
of Scheduled Tribes and is sattribut-
able to their general reluctance to
serve in unfamiliar surroundings
away from their tribal territory.

To make good the shortfall in Class
III the General Manager has been
vested with special powers to recruit
Scheduled Castes and Scheduled
Tribes candidates without reference to
Railway Service Commissions.

As regards the shortfall in Class IV,
the General Manager has been autho-
rised to recruit Scheduled Caster and
Scheduled Tribes candidates direct in
relaxation of the normal procedure of
recruitment through Selection Boards.
He is further authorised to delegate
this power to the Divisiona] Superin-
tendents, ete.

With a view to finding candidates of
these castes and tribes, besides ad-
vertisements 1n local papers, the Em-
ployment Exchanpes and the Associa-
tions of the Scheduled Castes and
Scheduled Tribes in the areas con-

cerned are alsg contacted. In addi-
tion, Personnel Oficers of the Rail-
ways also visit the areas where there
Is a concentration of Scheduled
Castes and Scheduled Tribes.

Export of Peacock Feathers

1119, Shri Rama Chandra Malllck:
Will the Minister o Commerce be
pleased to state:

(a) the total &xport of peacock
feathers from India during 1963 and
1964;

(b) the names of foreign countries
where there is a great demand of
peacock feathers; and

(¢) the total foreign exchange earn.
ed during the above period?

The Minister of Commerce (Shrl
Manubhai Shah): (a) to (c¢). Peacock
feathers are in demand in West Ger-
many, U.S.A. Japapn and Netherlands.
A total quantity of 2 million pieces
was licensed froin export during Octo-
ber, 1963—September, 1964 against 2.5
million pieces in the corresponding
period in 1962-83. Statistics of ex-
port of peacock feathers and the
foreign exchange earned therefrom
are, however, not available s the
same are not maintained separately.

Industrial Estates

1120. Shri Jashvant Mehta: Wiil
the Minister of Industry and Supply
be pleased to state:

(a) the number of industrial
estates sanctioned during 1064-65 in
different States; and

(b) whether Government propose
to sponsor only co-operative indus-
trial estates in future?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) 50 Indus-
trial Estates have been technically
approved by the Central Government
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during 1964-85 in different States as
under:

1. Andhra Pradesh 3
2. Bihar 1
3. Gujarat 2
4. Madras 2
5. Maharashtra 3
6. Madhya Pradesh 1
7. Punjab . 38
TotaL . ___5;

(b) No, Sir. The State Govern-

ments will continue to provide indus-
trial estates wherever they consider
the provisions of such estates desir-
able and necessary in order to pro-
mote the development of small scale
industries.

Loans for Purchase of Machinery

1121. Shri Jashvant Mehta: Wil] the
Minister of Industry and Supply be
pleased to state:

(a) the number of applications for
loans for the purchage of machines on
hire-purchase basis sanctioneg by the
National Small Industries Service In-
stitutes in different States during
1964-65 so far; and

(b) the number of applications still
pending for sanction and the number
of rejected cases?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Machinery
is supplied un hire-purchase basis by
the National Sinall Industries Corpo-
ration Ltd. and not by the Small In-
dustries Service, Institutes in wvarious
States. 988 applications for supply of
machines valued at Rs. 38544 lakhs
have been accepted by the Corporation
from April 1964 to the end of Feb-
ruary, 1885.
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(b) 234 applications for machines
valued at Rs. 144'71 “1akhs are pend-
ing with the Corporation for accept-
ance and 733 applications for
machines worth Rs, 50248 lakhs have
been rejected by the Corporation.

Tracior and Power Tiller Unit in M.P,

1122. Shrj Purashar: Will the Minis-

ter of Industry and Supply be pleased
to state:

(a) whether any application was
received from the Government of
Madhya Pradesn for the grant of a
licence for ostablisning a Tractor and
Power Tiller Manufacturing unit in
Madhya Pradesh irn the State sector;
and

(b) if 3o,
issued?

when the licence was

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Blbudhendra Misra): (a) and (b). A
scheme for the manufacture of trac-
tors in the 20 to 30 DBHP range has
been reccivead from the Director of
Industries, Madhya Pradesh. It s
under consideration.

12:05 hrs,
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REPORTED ATTEMPT By ABOUT 1700 Nacga
HOSTILES TO ENTER INDIA FROM EAsT
PAKISTAN

st T feg (F71T) : weaw
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‘The Minister of External Affairs
(Shri Swaran Singh): As the House is
aware, a large of Naga hostiles cuios-
sed into Burma in October/November,
1964, with the intention of going to
East Pakistan. I had mentioned this
in a statement I made in the House on
November 18, The Minister of De-
fence also made a statement about this
on November 24, This movement
was a clear violation of the spirit of
the agreement, which led to the sus-
pension of operations, and was, there-
fore, brought to the notice of the Peace
Mission, who informed the under-
ground leaders that they took a serious
view of the matter,

According to reports which have
been received recently, this  gang
about 1500 strong, has left East Pakis-
tan and is now on its way back to-
wards Nagaland. It is also reported
that the gang has undergone training
and collected quantities of arms and
ammunition in Pakisian. [t will be
recalled that earlier gangs which went
to East Pakistan, between May, 1962,
ang June, 1964, had also obtained
training and arms in Pakistan, We
had, in May, 1964, lodged a protest
with the Pakistan Government against
the assistance given to the Naga
hostiles. That Governmeant, however,
denied the facts that were mentioned
in our note.

The Government are fully aware of
the situation and our forces are taking
necessary measures to meet it.

st weore fag o WU ATETC A
¥ g8 arg aT 1 fear ¢ fF Amm-
d% gaTa AW § WK ARm AR g
wkax & WK & @ Twd W
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TRATREE Y W E P W Aw
Frtaw ag ¢ 6 99 1 Swgdw W
# wmr fam o, A ¥ g
¥ fad o vk S A S N
wr @ famm 9 Wk agt
I & EFEieewr femr oSy

Why are Government making a moun-
tain out of a molehill?

wew g A7 2 awer |

oft aaow fay : ¥R gETE AT
ara faem wfge

N WET . WTT F A9 A6
£

st que fey - T @ T OEIH
&1 FEAT AR & AT Ty ?

VIR WY AW FE A

TARRE W g O 7 geY
FM
Shri Hem Barua (Gauhati): Since

the hon, Minister has admitted that
the import of arms and ammunition
from Pakistan by underground Nagas
is a clear violation of the agreement
for suspension of operations in Naga-
land, may I know whether Govern-
ment have told the leaders of the
Naga Federal Government specifically
that this is a clear violation of the
agreement and that if they continue to
do so, if they do not take proper steps
against this matter and if they encou-
rage people to come with arms and
ammunition, the cease-fire would
cease to operate?

Shri Swaran Singh: The hon. Mem-
ber has used the expression ‘Naga
Federal Government’. We neve’
accepted that and it is not our case
and I am surprised that he should use
that expression. But the substantive

point . . .



4011 Naga hostiles

8hri Hem Barua

Mr. Speaker:
Sdm.

TO§€—

It is only a retaliu-

Shri Hem Barua: 1 will clarify.
Shri Swaran Singh: 1 have made
lhe position clear. Even in my reply,
T have said that we have conveyed 1o
the leaders of the Naga hostiles that
this is a violation of the spirit

Shri Daji (Indore): Not the letler.

Shri Swaran Singh: . agree-
ment and, therefore, we take g serious
view of it. The Naga hostile leaders
are fully aware of our views in this
respect.

Shri Hem Barua:
~arificalion,

On a point of

Mr. Speaker: His point is that if
they do not pay any heed to this, is
the Government going to revoke the
agreement which they have entered
into?

Shri Swaran Singh: I would not
go to that extent at the present slage.

Mr. Speaker: Shri D. C. Sharma.

Shri Hem Barua: On a point of
personal explanation.. ..

Mr. Speaker: Nothing has been
said against him personally.
Shri Hem Barua: I would take

only half a minute. He has said cer-

tain things.

Mr. Speaker : Order, order.

Shri Hem Barua: He has taken
objection to ....

Mr. Speaker: Niothing has been
said against the hon. Member, and,

therefore, there is no question of any
personal explanation.

-in Nagaland?
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Shri Hem Barua: Who is to judge
it?

Mr, Speaker: I have called
D. C. Sharma.

Shri

Shri Hem Barua: He has said ce:-
tain things agamst me.

Mr. Speaker: No; he has said
nothing against the hon. Member.

Shri D. C. Sharma (Gurdaspur):
The hon. Minister of External Affairs
has said just now that one batch had
arrived some time back and another
batch has arrived now. How many
batches are still there, and with
whom are we negotiating for peace
How many persons are
there with whom we are negotiating
for peace, and how many persons are
stil] there receiving training and am-
munition and everything else?

Shri Swaran Singh: As for the
number, I have already given it in
my statement; according to our in-
formation, the number 1s 1.500.

Mr. Speaker: The hon. Member
wants to know how many are there
still besides these 1500 who sare on
their way to this side. Can the hon.
Minister mention that number?

Shri Swaran Singh: In Pakistan or
in Nagaland?

Mr. Speaker: In Pakistan,

Shri Swaran Singh: This covers..

Shri D. C. Sharma: i take strong
objection at this levity of the hon.
Minister. I do not want this kind of
thing....

Mr. Speaker: Order, order,

Shri D. C, Sharma: The hon.
Minister has himself said in his state-
ment that one batch had gone there
and arrived; and now he says that a
second batch has arrived. You, Sir,
have tried to clarify the position. But
the hon. Miniter does not understand
it. What can I do?
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- Mr. Speaker: If I have clarified,
then the hon. Member should wait to
get the answer.

Shri D. C. Sharma: He has not
understood my question at al..
Shri Swaran  Singh: The hon.

Member has got a certain right to say
this kind of thing because he was
a professor when I was a student . . .

Shri D. C, Sharma: I am ashmed
of calling him as my student.

Shri Swaram Singh: So, the
House need not iake his objection 100
seriously,

1 have explained the position guite
clearly that the number of Nagas on
their way after getting training and
arms from Pakistan is 1,500.

The other question was about the
people with whom we were negona-
ting. Some hon. Members have ai-
ready visited Nagaland, We are
dealing with the Naga hostile leaders,
and they claim to represent a certain
cection of the people. It is very diffi-
cult for anybody to say the total
number of people over whom the
Naga hosliles have got any contiol
or the number of people whom they
represent.

Shi J. B. Kripalani
Was that what he taught?

(Amroha):

Shri P. Venkatasubbalah (Adoni):
In addition to taking up this marter
with the Naga hostiles through the
Peace Mission, what other security
arrangements have been made by
Governmnt to interrupt the coming of
the Naga hostiles fully armed 1rom
Pakistan? May I know whether &ny
arrangements have been made {o stop
their coming into Nagaland, and to
take away the armg from them?

Shrl Bwaran Singh: Yesterday, the
hon. Home Minister had made a state-
ment here that three subdivisions of
Manipur had been declared to be dis-
turbed areas, and the security forces

PHALGUNA 21, 1886 (SAKA)
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and the police there would have speciul
powers to arrest etc. Within three
miles of the border also, our security
forcs are there. I would request the
hon, Member not to ask for more de-
tails, because that doues not help the
situation.

Shri Krishnapal Singh (Jalesar):
The hon. Minister has staleq that it
was partly the cease-five agreement
which was responsible for permitting
the Nagas to move across our border.
So far as I understand it,, the ceaze~
fire agreement gives perfect freedom
to our security forces to operate with-
in a strip of three milez galong the
border. We have adequate secuiily
fonces there, over one division, why hus
it not been possible for those :ecurity
forces to stop such a huge number of
men from crossing the border? What
were the arrangements made in that
regard? And why could we not gel
inormation about the movement of
such a large force when they crossed
our border?

Shri Swaran Singh: When they
actually leave Nagaland and cross
over to Burmese lerrilory, they gene-
rally do not do it in that large num-
ber. In small batches, twos, threes
etc. they can easily slip over to the
other side. The terrain also is difMi-
cult. Therefore, even before this pre-
sent period of cessation of operations,
in the earlier years, as 1 have indicated
in the statement itself, they were able
to slip away. I think it will not be
quite correct to connect it with the ces-

sation of operations aguainst the
hostiles.
Shri Hem Barua: What is this

argument?

Shri Vidya Charan Shukla (Maha-
samund): What is the extent of ‘he
strategic border through which Gov-
ernment anticipate that the Naga hos-
tiles will try to come back to India and
what is the number of checkposts we
have at that border to check infiltra-
tion? ,Are we having regular pairol-
ling in that area? What iz the dis-
tance between two checkposts and
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[Shri Vidya Charan Shukla]

which is vulnerable for such pcnetra-
tion by the Naga hostiles?

Shri Swaran Singh: I have not
got the information about the number
of checkposts. Also that will not be
a matter which would be in the public
interest to discloe......

Shri Hem Barua: What information
does he have then?

Shri Swaran Singh: About patrol-
ling, it is within three miles of aur
border.

Shri Hem Barua: If he does not
have information of the number of
checkposts, what information does he
have?

Mr. Speaker: Shri Kachavaiya. No
hon. Member shall speak unless
identified by me.

st pew W wgEw  (3J9W)
fre® wawl 7=l ¥ FH WAA I
© & fr o & wf aa’ ¢ & swer
& g« fwe @& | Jfes & wofa
AN Y & o wgT E
T GTHIT W ATATHT HT 0T HA
# dart F B 7

T E /YT qifee 1 S Ak
¢ w1 agi §CET Tl qgeT F1 99
® @9 =T FEA 1 W 1700
g I FTamm o ® & 97 A
A 0 & fog w®r ogard dard
ot @ W ¥ ZH I FT gETEAT
w4 7

st wet Ty ;T WA w7 AT
at & gg g fF ot s sw @
t o @ aw ¥ ag s fiowme
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Mr. Speaker: Shri S. M. Banerjee.
Shri Bade (Khargone)

Tose—

Mr. Speaker: I have not called the
hon. Member. No hon. Member shall
speak unless called.

Shri Bade: Have I not a right to
make a request to you? Do we not
have that right in Parliament?

Mr. Speaker: No. I have not callei

the hon. Member.

st gew @« wEATW . T &
I AH WIET § | SWIT @ wr
afgd | O WA W ag qA9 R,
TE & IAT @ wrar Tifgy | gheaw
¥ AT AT & AW OF T O
§ w1 a9 ¥ !

weow wpag g
STEY |

yy &

ot pew A wgA@ ¥ A
N & AT A wT & g A w7
EATR 4 WY & aY g9 9 ®Y UwA
# fog T FX E 7

wew wgew - § 7 weArw Ay
¥ i s T 37 w0 wgr fw &
g |

Shri §. M. Banerjee (Kanpur): May
I know whether it is a fact that in
the agreement there was no specific
provision against entry into and re-
turn from Pakistan, and whether this
was done at the instance of one of the
members of the Peace Mission, a mis-
sionary, who is still conniving with
Phizo in the matter of boosting of the
Naga hostiles?
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Shri Swaran Singh: No, Sir.
is not correct.

That

Shri S. M. Banerjee: I rise on a
point of order. My question is specific.
The first part of the question is whe-
ther it is a fact thai there is no speci-
fic provision in the agreement against
entry into and return from Pakistan.
The second part is about Michael
Scott. I want an answer for this.

Shri Swaran Singh: I answered it
ag “no"” because he said that the ab-
sence of this was due to the sugge:-
tion of Mr. Michael Scott. So, I have
said no to that. It is a fact that there
is no specific entry on that, but that
is a matter which does not require an
answer. I have placed a copy of the
agreement on the Table of the House,

and it is for the hon. Member 1o see
if this is not there.

st fesm qeAmw  (FFYT)
T qrfeear W Fwt A M F
Ao frfEat &1 awm ST Y gt
T weg faear 2 7

st et e fegem &
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Shri P. C, Borooah (Sibsagar):
May I know whether the matter re-
lating to smuggling of arms by the
Naga hostiles through Pakistan from
Burma was discussed with Gen. Ne
Win when he visited Delhi and if so,
whether the Burmese Government has
given any indication to help in this
matier to prevent Naga hostiles deing
so?

Shri Swaran Singh: Unfortunately,
I could not be present at the time
of this discussion on account of ill-
ness; but according to my informa-
tion, this was not discussed.

12.26 hrs.
PAPERS LAID ON THE TABLE

AUDIT REPORT AND APPROPRIATION
ACCOUNTS

The Minister of Finance (S8hri T, T.
Krishnamachari): I beg to lay on the
Table—

(i) a copy each of the following
Reports under article 151(1)
of the Constitution:

(a) Audit Report (Civil), 1885.
[Placed in Library, see No.
LT-3970/65.]

(b) Audit Report (Civil) on
Revenue Receipts, 1965.
[Placed in Library, see No.

LT-3971/65.]

(ii) a copy of Appropriation

Accounts (Civil), 1963-64.

[Placed in Library, see No. LT-3972/
85].
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WHITE PAPER CONTAINING CORRESPON-
DENCE BETWEEN (FOVERNMENTS OF
CHINA AND INDIA

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay on
the Table a copy each of the follow-
ing papers:

(i) White Paper No. XI contain-
ing Notes, Memoranda and
Letters exchanged between
the Governments of India and
China betwecen January, 1984
and February, 1965. [Placed
in Library, see No. LT-3973/
65].

(ii) Government of India's note
dated the 10th March, 1965,
given to the Embassy of China
in India. [Placed in Library,
see No, LT-3974/65].

ANNUAL REPORT AND AUDITED ACCOUNTS
orF THE NATIONAL MINERAL DEVELOP-
MENT CORPORATION, ETC.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I beg to lay on
the Table a copy each of the follow-
ing papers:

(i) (a) Annual Report of the
National Mineral Develop-
ment Corporation Limited,
New Delhi, for the year 1963-
64 along with the Audited

Accounts and the comments
of the Comptroller and
Auditor General thereon,

under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(b) Review by the Government
on the working of the above
Corporation, '

[Placed in Library, see No. LT-
3975/65].

(ii) Text of Agreement between
the Government of India and
the Government of the Union
of Soviet Socialist Republics
for cooperation in the con-
struction of an Iron and Steel
Works at Bokaro and for
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extending a credit for this
purpose, [Placed in Library,
see No. LT-3976/65).

ReporT ON ToBAcCCO

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): Sir, on behalf of Shri Manu-
bhai Shah I beg to lay on the Table
a copy each of the following papers:

(i) Report of the Ad Hoc Com-
mittee on Tobacco.

(ii) Government Resolution No.
1|2]65-EP(Agri.) dated the
22nd February, 1965 on the
recommendations made in the
above Report.

[Placed in Library, see No. LT-
3977/65].

ANNUAL REPORT AND AUDITED ACCOUNTS
or HinbusTAN CABLES LTp.

The Deputy Minister in the Minis-
try of Industry and BSupply (Shri
Bibudhendra Misra): Sir, on behalf of
Shri T. N. Singh I beg to lay on the
Table a copy each of the following
papers:

(i) Annual Report of the Hindu-
stan Cables Limited, Burd-
wan, for the year 1963-64,
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon,
under sub-gection (1) of zcc-
tion 619A of the Companies
Act, 1958.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library, see¢ No. LT-
3978/65].
NOTIFICATIONS UNDER COFFEE ACT, :TC.

Shri 8. V. Ramaswamy: Sir, I lay
on the Table a copv each of the
following Notifications:

(i) The Coffee (Second Amend-
ment) Rules, 1985, published
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[Shri S V. Ramaswamy]
in Notification No, G.S.R. 170
dated the 30th January, 18865,
under sub-section (3) of sec-
tion 48 of the Coffee Act,
1942. [Placed in Library, see
No. LT-3978/65],

(ii) The Tea (Amendment) Rules,
1965, published in Notification
No. G.S.R. 253 dated the 20th
February, 1965, under sub-
section (3) of section 49 of
the Tea Act, 1853. [Placed in
Library, see No. LT-3980/65].

12.28 hrs.
PURLIC ACCOUNTS COMMITTEE

THIRTY-THIRD REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Thirty-third Report of
the Public Accounts Committee on
the Appropriation Accounts (Defence
Services) 1962-63 and Audit Report
(Defence Services) 1964.

1228} hrs,

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, T rise to announce that Gov-
ernment Business in this House for
the week commencing 15th March,
1965, will consist of:—

(1) Discussion on Motion of No-
Confidence in the Council of
Ministers.

(2) Consideration of any item of
Government Bugsiness carried

over from today's Order
Paper.
(3) General Discussion on the

General Budget for 1965-66.

Shri M. R. Masani (Rajkot): Mr.
Speaker, would you allow me to
make a statement about the way in
which the discussion of the Budget is
being constantly pushed back? It js
now ten days since the Budget was
presented to this House, and the whole
country is discussing it and the other
House is discussing it. Although it
was first put on the Order Paper for
the 9th and then on the 15th, now
it is constantly being shoved back.
May I, with reference to the proposal
made by the hon. Minister, make a
plea that at least now, better late
than never, we shall decide to take the
Gencral Discussion immediately after
the motion of no-confildence. There
is only one item of business which
lies between the motion of no-confi-
dence and the general discussion
according to the Minister's proposals
and that is the continuance of the
Armed Forces Bill. I appreciate that
the Bill has to be enacted sometime
by the beginning of April. May I,
however, suggest that it would be
perfectly feasible if that Bill is put
after the General discussion on the
Budget but before the Demands for
Grants are taken up? I hope, there-
fore, that there will be no further
pushing back of what is the funda-
mental business of this House, the
Money Bill, which Rad been presented
before us. I do feel that it is hard
on some of us. We follow the British
practice of speaking first on the
Budget in this House, following the
House of Commons tradition. Now,
it does not mean that we should be
gagged for three or four weeks from
speaking on the fundamental issue of
the day. I hope, Sir, that my sugges-
tion will be considered.

Shri Daji (Indore): Without mea-
ning or intending to raise any hot
controversy about the powers of the
House and without meaning disparage-
ment to the other House I rise to
stress the point which I made yester-
day that this House is the sole House
which could vote the grants. It is in
the fitness of things and in proper
form that the general discussion on
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the Budget should commence here, If
it commences somewhere else, the dis-
cussion here loses its importance and
becomes stale. It is not as if the
Lok Sabha should benefit by the dis-
cussions somewhere else. The dis-
cussions in the other House are nont
like the discussions in the Press. This
House has this very important privi-
lege, that is the exclusive power of
voting the grants and the discussion
on the Budget should, therefore, in
the fitness of things begin here each
year and every year. I am told that
there is some sort of an agreement
reached between some persons. The
agreement was never brought, as far
as I know, to the notice of the House.
I do not know of any agreement that
it should not originate every time in
Lok Sabha. No such agreement is
binding on us, If there is some such
thing let us give a fresh look to it.
I want to reiterate that it is a very
precious privilege of the House of the
People that we alone vote the grants
and therefore we alone must have
precedence in voting grants

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Speaker, Sir, whilc
reinforcing the plea which has been
made so effectively by my hon. friends
Shri Masani and Shri Daji, may 1
invite your attention to the proceed-
ings here on the 5th March, 1863—-
almost two years ago—when I raised
this issue for the first time. I am glad
to find that my hon. friend who has
moved to the other side—he was
nearer this side at that time—Shri
Tyagi agreed with us at that
time. (Interruption.) He was then
nearer this side of the House. He
then said, “Does the Minister of
Parliamentary Affairs appreciate the
feelings of the House in this matter?
That is all I want to know”. That
means, by implication, he supported
us, and the others who were on this
side supported us on this matter.
Therefore, 1 would plead that this
issue which has been raised is a cons-
titutional issue which determines par-
liamentary procedure, and in the best
traditions of Parilament, in accord-

House

ance with the highest Parliamentary
traditions, our House should have
precedence over the Council as regard
discusssion of the budget.

The other matter to which I should
like to refer now is the no-confidence
motion which has been mentioned by
the Minister. I take il that two days
have been firmly decided upon for
that Debate.

Shri Ranga (Chittoor):
the Prmie Minister's reply.

Including

Shri Hari Vishnu Kamath: It begins
on the 15th March, Monday. I attempt-
ed to warn the Government in the
words of the soothsayer in Shakes-
pear’s ‘Julins Caesar’ *“Beware the
Idas of March”"—March, 15th. We
want to utilize as much time as pos-
sible on Monday and Tuesday. 1
request that the House might agree
to sit, as it would have otherwise sut
for the general discussion on the
general budget, on the 15th and 16th
till 8 O’clock, on Monday and again
on Tuesday.

Mr. Speaker:
when it comes.

Shri S. M. Banerjee (Kanpur): 1
support Shri Masani and Shri Daji on
their points. My second point is this.
You are well aware of the judgment
rocently delivered in the case about
Shri Keshav Singh. I request that
some opportunity should be given to
this House to discuss it, which is a
most vital problem, a question of con=-
flict between the judiciary and the ex-
ecutive.

We shall take it up

Mr. Speaker: We can take it up
after financial business.

It has become
I request

Shri S. M. Banerjee:
21l the more necessary now.
you to find out some time.

o wy fowa (A7) oW AR
T AN egr 9 K agwa g
Tafsw Amarem & W wwer ww &
3w ¥ At ¥ guq § e fem
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Shri Satya Narayan Sinha: Sir,
Shri Masani made {wo suggestions. So
far as tho suggestion with regard to
the taking up of the general discus-
sion on the budget immediately after
the no-confidence motion is concerned
on behalf of the Government I accept
his suggestion. But that Bill will be
taken up before we take up the De-
mands for Grants of the separate
Ministries.

As regards the other question which
wag raised yesterday, I regret to say
that this question has more or less
become chronic. Ever since 1952,
when bo.h the Houses came into exis-

teance, the general discussion took%
place in the Rajya Sabha first. No
constitutional gbjection was raised

then. It wag not a constitutional issuc
but we thought that just for the pas-
sing of Government business it could
be done like that and it was done. I
remember in 1955, the then Finance
Minister, Shri C. D. Deshmukh, an-
nounced certain concessions in  thz
other House before the general discus-
sion was taken up here.

Shri Hari Vishnu Kamath: It was
very wrong.
Mr. Speaker: Order, order. Let us

listen to the Minister.

Shri Satya Narayan Sinha: I am
just placing the facts before you. It
is for the House to accept or reject
or to decide anything that it wants to.
I am in the hands of the House.

Shri Hari Vishnu Kamath: I did
not say you were wrong. T said he
was Wwrong.

Shri Satya Narayam Sinha: Theuy,

Dr. Lanka Sundaram, one of the en-
thusiastic Members like Shri Kamath,
who would never allow any grass 1o
grow under his feet, took up the mat-
ter and raised the objection in this
House. He raised the objection as to
why Shri Deshmukh had announced

this kind of concession in the
other House. Your illustrious prede-
cessor, Shri  Mavalankar, who Wwas

then in the Chair-—and perhaps you
were also one of the Members in the
Opposition then, who raised that
objection with Dr. Lanka Sundaram...

Several hon. Members: Hear, hear.

Shri Satya Narayan Sinha: Shri
Deshmukh explained the legal posi-
tion which vested in the Government,
the right to reduce a lax....

Mr. Speaker: My position has not
changed, when 1 was in the Opposi-
tion; the same thing.1 said when 1
was here.
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Shri Satya Narayan Sinha: You
showed consistency. I am not chal-
lenging your consistency, Sir. Shri
Deshmukh had explained the legal
position which vested in the Govern-
ment: the right to reduce the tax at
.4ny time through notification, without
coming to any House of Parliament.
‘Shri  Mavalankar—your illustrious
predecessor—ruled out the point of
order and observed that Government
had the right to announce any reduc-
tion in tax suo motu or at the instance
of one House or the other. Shri Mava-
lankar held that if some concession
has been made in the other House
before the general budget was dis-
cussed in this House, it was absolutely
in order.

Last year, for the first time, we
discussed the general budget in this
House first,—the first time after 1952---

Shri Ranga: This is the longest
speech he is making, (Interruption).

Mr. Speaker: Order, order.

Shri Satya Narayan Sinha: Last
vear, for the first time, this House
took up the general discussion first.
Protests and counter-protests and
demands and counter-demands came
from the other House. They raised
the issue and asked, “What is this and
why do you support this"? I made a
commitment in this House that 1
would call a meeting of all the leaders
of Groups of both the Houses, and
said that whatever their decision the
Government would implement it
Now, there is one difficulty which I
may mention for the information of
the House. Shri Daji has also refer-
red to it. It has been the experience
for more than once: we call a meeting
either of the Business Advisory Com-
mittee or some meeting on some other
occasion. The other day, the problem
arose because of that ruling also. The
leaders of the Groups are called and

2424 (Ai) LSD—S5
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some decision is taken and later on
the Members of that Group stand up
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and say, “What does it matter”?
(Interruption).
Shri Hari Vishnu Kamath: The

Law Minister and the Prime Minister
differed on that, Why should he
charge us? Let him mind the
Treasury Benches.

Shri Hem Barua (Gauhati): He is
charging us; but there was a differ-
ence between the Law Minister and
the Prime Minister that day. (Inter-
ruption).

Shri Satya Narayan Sinha: I say it
may be on this side also; either way.

Shri Harl Vishnu Kamath: Those
who live in glass-houses should not
throw stones at others. (Interrup-
tion).

Mr. Speaker: Order, order.
be allowed to proceed.

Shri Satya Narayan Sinha: Either
this side or that side, they questioned
the whole thing. So, there is no
finality anywhere. For the informa-
tion of the House, I may say this.
What T did was, according to my
commitment, I called a meeting of all
the Groups, of both Houses—Swatan-
tra party, Praja-Socialist Party, Com-
munist party, Jan Sangh, Indepen-
dents. Some persons among those
invited could not attend. Ot course,
the Congress party was also repre-
sented by the secrtary. (Interrup-
tion) , The meeting wag attended by
representatives of the following
Groups, namely, Swatantra party,
Communist party, PSP, and some
[ndependent Members as well A
representative of the Congress party
was also invited. The miputes of the
meeting were placed there and I said
I would inform the House of those
decisions. Each one had said, includ-
ing Shri Dwivedy, Shri Ranga and
Shri Nambiar who was then their
representative—there was no ‘Right’
and ‘Left' then; there was no group
practically—that they were all agreed

He may
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and there was no objection to the
general discussion being taken up in
the other House. There was a unani-
mous decision. They did not raise
even one word of objection, Later,
the minutes of the meeting were sent
to them. Shri Nambiar said that he
entirely agreed with what had been
decided. Only Shri Dwivedy sug-
gested that it would be better if we
took up the general discussion alter-
nately, once in the Rajya Sabha and
then in the Lok Sabha, This is the
position. I have placed before you
the decision of the leaders of both the
Houses and all the groups. If you
want to change it, I will have to
again convene a meeting. But it is
no edifying spectacle, I must say, for
both the Houses to quarrel over this
matter., I am in the hands of both
the Houses. I have nothing to say.
Whether you take it up here or it 1s
taken up in the other House, I have
nothing to say.

Shri A, P. Jain (Tumkur): Sir, we
congratulate the Minister for his very
fine speech—very good.

Mr. Speaker: Both the Houses are
sovereign in their own spheres. There
ought not to be any rivalry or any
jealousy in that respect.

Shri Hem Barua: Where is the
rivalry. (Interruption).

Mr. Speaker: We should not in any
manner show or appear that we
grudge their exercising their own
rights. But there are certain rights
which are vested in this House. That
also must be taken into consideration.
1f the Constitution has vested certain
privileges in this House alone, then
it is our duty that we should not
curtail it. The hon. Minister quoted
certain observations to show that the
Government has power to vary taxes
and other things. That they are
allowed under the law. They can
always do it. But when the discus-
sion takes place in that House it may
become necessary, sometimes,—I do
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not say this time or next time—on
certain occasions, and the Minister
might feel persuaded to make any
announcement sp far as that taxation
is concerned. That position would
rather be a queer one because it is
only this House which can urge for
those things and the Minister can
make concessions in response to that.

On the 10th May, 1962, the same
question had arisen and I had said:

“There is one thing. That
happened before also, but it does
not apply to the present case. If
the hon. Minister has to make
certain concessions and give
certain other things making a
change in the speech that he has
made or the taxes that he has
proposed, those rather require
that they should be done here
and not there.”

Then again, the hon. Minister of
Parliamentary Affairs, Shri Satya
Narayan Sinha, had said:

“So far as next year is con-
cerned, as I have promised to you
Government is considering the
matter and whatever is possible
will be done.”

Probably, that meeting was convened
in view of that. But at that time I
had also said:

“I have alreadv taken up this
matter and drawn the attention
of the Government to this point
through the Minister of Parlia-
mentary Affairs. I also feel that
certain rights and privileges
enjoyed by the Members of this
House should not be curtailed in
any manner. The convenience
of Government alone cannot be
a valid reason for curtailing the
privileges of this House. Gov-
ernment have to see that the
discussion on the budget takes
place here first and then in the
other House, because it is the
privilege of this House to discuss
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(Railways) Bill
that and to make any modifica-
tions or sanction the grants
without any modifications.”
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I do not doubt that sometimes it may
become necessary, but the business
might be so arranged that it does not
happen. Because that House is sit-
ting and it wants work the general
discussion should take place there
first is no reason. I will ask Gov-
ernment just to consider it again and
think over it. It is proper that these
privileges that are given to this House
through the Constitution must remain
with this House,

ot fesr qzame  (TFaAgR)
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1245 hrs.

APPROPRIATION (RAILWAYS)
BILL, 1965*

The Minister of Railways (Shri
S. K. Patil): Mr, Speaker, Sir, I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain sums from and out of
the Consolidated Fund of India for
the service of the financial year
1965-66 for the purposes of Railways.

* Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year
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1965-66 for the purposes of Rail-
ways."
The motion was adopted. .
Shri 8. K. Patil: Sir, I introducet
the Bill.
12.46 hrs.

RE: POINT OF ORDER

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, by your leave, I rise to
a point of order, taking my stand on
proviso to sub-rule (2) of rule 378
read with article 351 of the Constitu-
tion. The reference, Sir, is to the
list of business before the House.

I have been rather bewildered, as
many hon, friends must have been
also, during the last many days since
the opening of this Session, at the
list of business in Hindi that has been
coming down upon us from day to day.
May 1, Sir, invite your attention to the
sort of hybrig Hindi which is being
minted or evolved here—the Secre-
tary of the Lok Sabha has signed it
and so I believe it has your ap-
proval. .,

Mir. Speaker: That is a much bigger
question and it would not be possible
to solve it now. It cannot be dealt
with in a point of order,

Shri Harl Vishnu Kamath: 1 draw
your attention, Sir, and I request yow
to consider the matter, because it re-
flects indirectly upon the linguistic
decorum and propriety in Parliament—
this kind of language—and you, Sir, as
the Presiding Officer, must come to our
rescue whether we should use this
kind of Hindi or some other kind of
Hindi. For example, here are some
words that have been use. For ‘“Table”

a9 has been used—IdA 97 TG
Then there are words like “His
Highness” which have been used i
Hindi also. I do not know why these
words should not be translated into
Hindi. Then there is the word “pass’”

qE T The word “pass’ has been

retained. Then “coffee” has been

*Published in Gazette of India Ex taordinary, Part 11,

12-3-65.
iIntroduced with the

Section 2, dated

recommenda tion of the President.
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«hanged into Fgar The word ‘“re-
port” is retained, and “powers” be-
w597 —I think it should be

9fa#17 and not FTr+aUT

<Lomes

May I invite your attention, Sir, to
article 351 of the Constitution wh.ich
is very pertinent to thig matter. It
bears repetition. It says:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
so that it may serve as a medium
of expression for all the elements
of the composite culture of India
and to secure jts enrichment by
assimilating without interfering
with its genius, the forms, style
and expressions used in Hindus-
tani and in the other languages
of India specified in the Eighth
‘Schedule, and by drawing, where-
ever necessary or desirable, for its
vocabullary, primarily on Sanskrit
and secondarily on other langu-
ages.”.

Now, Sir, in the languages listed there
is no English Language, Therefore,
either the Constitution should be
amended to provide for the inclusion
of English in the Eighth Schedule if
these .wordg are to be retained in the
Hindi that is being inflected upon us
in this House or, otherwise, the list of
business cannot contain these words if
the Constitution hag got to be imple-
mented.

Mr. Speaker: That is not a question
that can be settled by a point of order.
It is a much serious question. Now that
my attention hag been drawn to it, T
will take care and look into that Hindi.
1 will try to make it simpler, if it is
pussible.  No doubt, I agree that it
should be simpler.

Shri Hari Vishnu KEKamath: Not
hybrid.

Shrimati Renu Chakravartty (Bar-
rackpore): Which is hybrid and which
ig not hybrid? We always get confused
about it and we do not know the posi-

MARCH 12, 1865 Anti-national Activities of 4036

Communists (M)

tion. If it is Sanskrit, some people
say that they cannot understand it. If
it is Urdu, some other people say that
they cannot understand it,

12.51 hrs.

MOTION RE: HOME MINISTER'S
STATEMENT ON ANTI-NATIONAL
ACTIVITIES OF PRO-PEKING
COMMUNISTS—contd,

The Minister of Home Affairs (Shri
Nanda): Mr. Speaker, I took your per-
mission to start my speech on a per-
nal note. This refers to the attitude
of some of the hon. Members on the
other side who spoke in the course of
this discussion. It appearg that be-
cause of certain steps that the Govern-
ment had to take, some of the friends
on the other side have taken a special
aversion for me, Yesterday they man-
aged to find some very delectable
wordsg or expressions for me. As hon.
Members remember them. I do not
want to go into this.

T am prepared to make very liberal
allowances for the state and frame of
their mind. I can understand that
there must be a great deal of irrita-
tion in their minds., I may assure them
and you, Sir, that T am not the sort
of person who will take any pleasure
in curtailing the liberties of anybody
in curtailing the liberties of anybody
What has been done, is out of painful
necessity, to protect the vital interests
of the nation and there can be nothing
more vital than the security of the
nathun.

I wag asked how I make a qistine-
tion in my mind and in my dealings
between the Rightists and the Leftists
in the Communist Party. 1 believe it
will be conceded that politlcal atti-
tudes, affinities and ideas are not static
always; they change, There has been
a healthy change in Soviet Russia and
there are attractive features in Yugo-
slavia. Therefore, there can be healthv
trends here also. Though some hon.
Members might not agree with me,
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based on my experience of earher
years, I have some appreciation of the
constructive outlook on some problemy
on the part of hon, Members who be-
long noyw to the CPI Right. Among the
others, those who are called CPI Left
there are persons who have passionate
devotion for their creed, ideals and
cause. As long as they are in
support of a desirable objective, they
are welcome. But when that pas-
sionate devotion gets attached to a
position which is inimical to the larger
interests of the nation, to its security,
then we cannot welcome them and our
attitude has got to change.

Our friends, the members of the
Right Communist Party, are under a
constraint, I can understand their
position. They are not able to express
themselves in the way they might be
feeling and they might have some
other duties to discharge. But I may
express the hope that in course of
time—I hope it will be seen—the:ie
will be an Indian Communist Party,
shorn of its foreign nexus, and com-
pletely pledged to support parliamen-
tary institutions. Let them by peace-
ful and constitutional ways pursus
their radical policies; they will b2
welcome to do so.

Shri Ranga (Chittoor): Then how
can it be a Communist Party?

Shri Nanda: Apart from Rightists
and Leftists, there are some persons
why combine in their personalities
both the Rightists and Leftists.

Shri Hari Vishnuy Kamath (Hoshan-
gabad): As you yourself are in the
Congress.

Shri Nanda: For instance, there is
this gentleman called Shri Namboodi-
ripad. I was asked why is it that we
allowed him to remain out. The ans-
wer is that on our part there is punc-
tilious regard for the proprieties and
adherence lo our main objectives. 1f
in thig case we took some steps
against some people, it is because we
felt, we knew, we were aware and we
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were salisfied, that they had pvo-
Chinese feelings, they were prepared
to go against the interests of the
nation, in the interests of China.

This gentleman, Shri Namboodiripad,
had openly declared thai Le was not
with the Left Communisis in  this
matter; that is to say, he regarded the
position of China as that of the aggres-
sor. That was all right and quite good.
But what do we find now” This gen-
tleman has allowed himself to take 2
certain stand recently which is rather
disturbing. In the first instance, re-
garding Right or Left, when a genile-
man came to congratulate him, he
said that he will not shake with his
right hand but only with his left hand,
I do not know whether his right hand
will be permanently in disuse here-
after. Such is the antipathy.

Then, coming to the main point, te-
cently this gentleman has said that he
will launch mass agitations. Mass agi-
tation may be all right. But for what
purpose? To break the jails? This
nation will not brook such a threat.

Shrimati Renu Chakravartty (Bar-
rackpore): He has not said that he
will break the jails.

Shri Nanda: Well, he has not at
least contradicted it. And this is the
essence of what he has said on seve-
ral gecasions. 'This will not be tole-
rated. Of course, he is free to use all
the constitutional means and methods
that are available. That is all right.
But this kind of agitation will not be
tolerated or permitted. I hope they
will desist from pursuing & course of
that kind, because it is not only a
threat to this government, it is some-
thing like a challenge to the whoie
nation.

Shrimati Renu Chakravartty: Would
il not be constitutional to agitate for
the release of the prisoners?

Shri Nanda: Then, Sir, there i:
something more disturbing I do not
know in what mind or moud this gen-
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tleman was, but when somebody asik-
ed him whether the detention of these
people will affect our position, the
position of this country, he says:
“May be, so far there has been no
aggression by the Chinesa. But who
can say whether this will affect that
position?”. This is a blackmail of the
nation. Because some action has been
taken against him or a few other per-
sons, therefore, he talks in this fashion.
14 is something which is extraordin-

ary,

TE FEd q AT AT TEA |
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Shri Nanda: Then Shri Namboodi-
ripad said that if it encouraged China
to do so, Shri Nanda should take the
entire responsibility for it. May be,
this nation might have to function un-
der handicaps, may be it will be pit-
ted against another stronger nation,
may be it is against heavy odds, but
this nation will do e¢verything in its
power, mobilise all its strength to
safeguard ils liberties, its integrity and
its independence. It was shown at
the time of the invasion by the up-
‘surge, the enthusiasm and the spirit
of sacrifice generated in those days.
It will be generated again and, I be-
lieve, many of the things which are
woming in the way, the impediments

13 hrs.
ot vy fomd ;g W9 F @
Y awar |

Shri Nanda: . will be removed
in the way of strengthening the Indian

nation.
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Shri Nanda: Children were mobilis-
ed in Kerala going about shouting that
if you do not vote for the Left Com-=
munists, we will call China,

Shrimati Renu Chakravartty: Who?

Shri Nanda: I do not want to dis-
close it. I have a source cf informa-
tion which the hon. Members will re-
cognise when I will tell them; I need
not tell them now. It is not the ques-
tion of a personal source; it is gene-
ral information. This is the position.
I would now come to .

Dr, Ranen Sen (Calcutta East): Is
it the way to explain away the defeat
of the Congress Party?

Shri Nanda: I will come to that. I
will show whether it was a defeat or
what. This is a very facile way of
putting a colour on something . . .

St vy fomd : gz a1 W
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Shri Nanda: The hon, Member raises
this question of the election. I will
say her clearly, categorically and
with the fullest conviction that the
elections there did not have the least
bearing on the decision that was
taken. It was absolutely unrelated to
it. There was no political motivation
in it. I am saying it with all the
confidence and conviction that I can
command, This is the actua] fact. We
knew then the position that might
arise in Kerala ang that it is liable
to be misconstrued; also, that it may
be that it might leng some advantage
to the other party at the moment.
temporarily.

Shri Ranga: Indeed.

Shri Nanda: But we thought that
the nations security was of much
greater consequence than even a little
loss in the elections to one party, I
thought that though this has not oc-
curred. I will be able to explain that
that has not been the outcome for
various reasons,

Shri S. M. Banerjee (Kanpur): Tell
your own party people.

Shri Nanda: This could be the posi-
tion in the short run. I wag told the
next day when I was in Hyderabad
that this may give an advantage to
the communists, Well it may be; we
have to pay the price for it, because
we could not for a single day postpone
that decision as there was something
much bigger involved there.

Now, I come to the verdict of the
electorate and what it means. In the
first place, I might ask hon. Members
to bear this in mind that when we
think of national security, it is not a
small part of one State: it is the
security of the whole nation. There-
fore the issue has to be viewed In
relation to the entire country, It is not
the question of a few persons; they
may have attached themselves to a
certain party for a period and they
continue to fasten on to certain ideas
for a time because they have been
coloured by those ideas. I know it
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from the labour movement days that
the worker has a loyalty; even though
he suffers he carries on that loyalty
for a time and it takes some time to
wean him away. That may be so; but
here it is the whole nation and, there-
fore, this has no meaning from that
point of view. It is the interest of the
entire country and in that interest it
has been done, It is said that there
has been 5 fraud on the Constitution.
If the elections do not lead to the
formation of a ministry then the elec-
tion process becomes abortive, There-
fore we would ourselves like to avoid
that situation as long ag it is consist-
ent with that other bigger purpose of
which T have given an indication, that
is, national security.

I may ask those friends who put up
as candidates people who were detain-
ed—it waz a voluntary choice—as to
how they assumed that they were
going to be let off since they were de-
tained for a certain purpose, Then,
they should at least not have assumed
that they were going to be let off
simply because they would stand for
election ang some of them might be
elected. Therefore if they find them-
selves in that position now, it is their
own making, They should not have
exposed themselves to this situation.

Shri Harl Vishnu KEamath: You
gave them all facilities to contest the
election,

Shri Nanda: How were those votes
obtained? There may be other reasons
which may be expiained. Children
of these detenus were gent round to
meet the children of the voters and
say, “It you give us a vote, we will
be able to get the release of our
fathers”.

Shri S. M, Banerjee:
every boy says that.
those children here.

Every son,
Do not bring

Shri Nanda: Large poriraits were
displayed with the detenus behind the
bars and begging with this gesture
(with folded hands), “Please give us
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votes in order that we may be releas-
ed”.

Some hon. Members:
harm there?

What is the

Shri Nanda: No harm; the peopie
have natural sympathy,

ot ®Wo Wro Wit : : AT HEX
¥ g g T w7 AgE At &
A ¥ YA AT 1§ WA
Ffwe

Shri Nanda: But ultimately what
happened? Let us see that.

Mo Uw wArge sfgar :  FT
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It was said there. It was claimed as
if it was a victory for something which
they stood for. It is not st. How can
il be interpreted in a context where
the CPI Right, Left and Indepen-
dent, together get 180:5 lakh  votes?
This makes 5 percentage of 29 and
odd against their previoug one of 44
or 45 per cent. Such a big drop in
the record of elections in the case of
any big party in one election—I do noi
think it has happened. Such a big
drop—drop in the numbes of votes,
drop in the percentag: of votes!

It may be said that there ure some
fallacies. What is the fallacy? They
contested between themselves, the
Left, the Right and the Independents,
for all but ten seats. That was about
the same in the previous election
also: it wag about six seats. All the
persong who wanted to vote Com-
munist had voted. It we adg even
the votes of the Samyukt Socialist
Party which got their support and if
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we say that they made a contribu-
tion of even half, it will not ninke
any substantial difference.... (Inter-
ruption).

ot form qemae (TR
ag faag o @ @ & AT AT 97
T @wE?

Shri Harl Vishnu
many Ministers lost?

Kamath: How

Shri Nanda: That is an individual

matter. The swjng is wvery, very
clear. In every district—if I tuke
district by district—they have lost

consistently in the number of votes.
and the percentage of voles; in every
district. There is noi a single dis-
trict where they have improved their
position,

Shri A, V. Raghavan (Badagara):
Not one Congress member from
Kozhikode District was elected,

Shri Nanda: I may be told that
the question is of the number of
seats won here. There are indepen-
dent factors which are very familiar.
At any one time one party fighting
alone against all the others combined,
naturally the result is different, It
has different kinds of complicalions
—alliances and all those things.
Therefore, from that no conclusion
can be drawn. The Congress Party
had to fight in conditions when there
had been food wagitation and there
had been all those things which
naturally influence the mind of the
people. And then there 1s the ques-
tion of resources. I thought that the
Communists are rather poor people.
But the information is that they had
massive resources there. I will have
to throw some light on that. It is
not those poor people on whose be-
half they function.

The other thing, which is the prin-
ciple question is: Why it that we
had detained them? Here I have to
first refer to the hon. Members there.
The question is: Why had wec to
resort to extraordinary powers of
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preventive detention to deprive so
many citizens of their freedom? What
are the grounds? What is the justi-
fication? Why did we not put them
to the test of the criminal law in the
courts? That is the question. Mem-
bers of the C.P.I. gitting here are in a
very good position to give a satis-
factory answer to this question.

Dr. Ramen Sen:
arrested them.

We have not

Shri Nanda: They are in a posi-
tion to give an answer....

ot wq AT weE WEy,

Shri Nanda: They were close to
the scene and knew a good deal in-
spite of the fact that the activities of
the. ...

oft 7y fmg : weae wERT, W@
aTRET aferwr gt WP qHOIET F59-
faeat #1

oeas H@l‘ﬂ cody fomw g
78 q9E ¥ a1 qrT F7 wEr@as & X
weig A av wwar 1 ST R K A 5,
6 7% I 43 F7 g & fow w@w
af s 2 wify & @2 #T A A
AFA A1 TH F AN X T F7 AR
& 1w an v Y WY A FEAT qEA
§ 3N AT 9IA

Shri Nanda: Those who are now
the Left Communists were function-
ing along with them. Their activities
must be familiar to them although
an attempt was made on the part of
the Leftists to shroud their activities
in secrecy so that they could hide
their activities from them also. I
ask them why they had to give up
their association with them. It has
caused them a very great wrench to
part from them, One does not easily
give up old ties and break with
people who have been comrades in
the fields of activity for many years.
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1t must have been a very scrious
matter. It could not have been a
light thing for them. The separation
took place not on account of any fine
shades of ideology. There were sub-
stantial reasons. There were also
prolonged efforts to avoid this split.
I have to say this to Shri Hiren
Mukerjee and to the other members
of the Party here that they were
right in taking up this course. Thal
is why they are called the Right
Communists.

They wil] recall the adoption of
the November 1962 Resolution of the
Nutional Council of CP.I. The Party
—and it is to thelr credit-—condemn-
ed China for transgressing south of
the MacMahon Line and thus com-
mitting aggression on Indian terri-

tory. They offered to support the
Government effort to defend the-
country against Chinese aggression.

The Leftists opposed the adoption of
such a resolution. They even carlier
supported China over the border
guestion even before the invasion in
October 1962. They were disloyal to
the country during hte Chinese.
aggresslon and during the period of
invasion, thcy adopled a line in keep-
ing with Peking's open call to re-
volt. That was publisheq in Peking
Peoples’ Daily on October 17, 1962.

Some of the leaders of the Right
C.P.I have at least apparently worked
themselves into some kind of a right-
eous indignation. But may I ask them-
it it was not the considered judgment
of their own leaders thai the Chinese
leadership wished the Indian Com-
munist Party to help their advance
into NEFA by an attack from within
the country and thug hold the Nehru
Government in a sort of pincer move-
ment? Anq did they not indicate fairly
broadly that the Left faction in the
Communist Party wag willing—if it
could—to come up to the Chinese ex-
pectations? That is well known,

An hon. Member: Shame!

Shri Nanda: There was the Central
Control Commission that was eet up.
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It has now said in its report publish-
ed in April, 1964 that the pro-Peking
Communists are indeed guilty of dis
loyalty to the country and are a
menace to our internal as wel] as ex-
ternal security. I have no doubt my-
self that what the Central Control
Commission has said is true.

Shrimati Renu Chakravartty: After
all this, they were released by your
High Courts.

Shri Nanda: They were released
and they were re-arrested ang they
have been detained—that is not rele-
vant at all.

Shri Hari Vishnu Kamath: Let us
bury the past!

Shri Nanda: How did the Left fac-
tion break away from the Communist
Party of India? I want to bring that
out. They know well enough that this
rift did not orginate in India, It was
in response to a call from China.
Peking call was to form a real Com-
munist Party and not a bogus Com-
munist Party, This coincided with the
failure of the bilateral meetings bet-
ween the Communist Parties of Soviet
Russia and China in July, 1963,

The schism occurred on the initia-
tive of China in order that unhamper-
ed by the nationalist elements in the
Party, the Left faction might pursue
with vigour an ideological line and
programme of action congenia]l to
Peking and suited to Chinese purposes
and designs. The faction then held an
All-Indig Convention at Tenali in
July, 1964. And I may tell the friends
here that a powerful motive was at
work behind this decision that there
was the need for secrecy regarding the
turther courses of their action, They
could not remain together. Then, they
could not pursue their ways unobserv-
ed—secrecy not from the people and
the Government alone but also they
could not trust the Rightists,

The instructions to them were that
underground apparatus should be set
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up, as secret ag possible—it was a
specific instruction—that information
should not leak out to the Rightists
because the masses have to be pre-
pared for an armed revolution.

The history of their struggle and
strife with the left faction inside the
Party is certainly better known to
them. The separation had become in-
escapable. If it has been possible for
either faction to detain the members
of the other, they would have done
it. But it was not possible for them.
The Government had to step in for
similar reason in the national interest.

Shrimati Renu Chakravartty: You
are obliging us? That iz exactly the
point that is being stated. It is not
necessary for you to oblige us. We can
look after ourselves.

Shri Nanda: We are not
you.

Shri Bhagwat Jha Azad (Bhagal-
pur): How can we oblige you?
ﬁqﬁqﬁmﬁmﬁw
UF qaEqT et T 2 1§ wg T
erw fraw "dear 352(8) FY W
wrafaa FT 9T § fomd f aeaia
Fermar & fr ard W aeer g S #
qar o W § Faw Y wdaEr §
amaT TN & fag w9 weor FT Ed-
A T FL | TZ T ET FATR ARA
¢ #® amodt wgfaeel 3 2w aRw
FT4, ATTHIT & FTHI & a1¢ § ¢ | qTH-
T Fgfaeet it faeme somelt, aw
T YT F7 fawy @ & 1w a®
T AT § A W q@w ¥ A A
& | wewe wEieE, A W9 ¥ qE A
foe ot ey w1 ag w9 & 5 ¥
JEATE 9T AT qUT IR A AN, AV AW
arew 14, fawre Y, fa=re gomet
a&Y, afew sy o w1 fear 8, fea-
WE FW, IWF ¥ F wqoaw fAaw=
# T A @ faw ¥ w=e qf
TEET ¥ W0 FF {6 G B A W
FAATEY & F IEA | ¥ AT RO

obliging
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T7ATE F7 7% & WIT 92T FT FHAEY
¥ amr =T @ # gafaw 3g wed wmor
T HT THIT §7 % |

Shri Nanda: 1
position of the Rightists,
Leftists themselves. . ..

only touched the
As for the

ot aw fewrd & W w1 daer
g STEal § !

WeTH WEA  qF WY & §are
¥ QY amwa FT T wrt fr & da=n
X

Shri Nanda: Regarding the Left
Communists, they are self-confessed.

It is not necessary at all to cite the.

testimony of the Right Communists
for establishing the true character of
the Left Wing, because they them-
selves have said it, and in so many
ways and at so many places they
have proclaimed their identity and
their mission. They have made no
secret of their stand regarding the
Chinese aggression. They have been
in favour of launching campaigns and
mass strugles to force the Govern-
ment to come to terms with China
without insisting on any pre-condi-
tion.

Now, I come to their propaganda
during the last few months. Their
propaganda hag been al] along based
on the pronouncement of Chinese
leaders, and the literature they have
disseminated on a large scale drew
heavily on the Chinese documents.

This has been emphasising the im-
portance of revolutionary armed
struggle. These are the things which

are being disseminated in the country
at a time when the country is engag-
eq In a struggle for survival, and
thus the will of the people is being
undermined in this manner. A large
mass of clandestine literature is being
distributed. There was secret print-
ing of some of the Chinese docu-
ments, There was the CPI, but
this faction, that is, the Left faction,
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had set up a parallel centre, and it
functioned in the country through a
parallel organisation. Separale
organs were created by some of them
such as a number of newspapers, and
magazines to propagate their anti-
national views. The basis of the
idealogy was that violent revolution
was the universal law, transition to
socialism through peaceful means was
impossible, and that the party should
get rid of its legalistic illusions and
should strengthen the underground
appratus, and that Communism can
come to India only through Chinese
help. They have rejected the Soviet
line of a peaceful transition. There
are three peaceful approaches, namely
peaceful coexistence, peaceful com-
petition and peaceful {ransition., They
have rejected all these peacetul
things. Their leaders, the leaders of
the Left Communist maintained con-
tact constantly with the Chinese
Embassy in Delhi for directions and
funds, so that a parallel party owing
its allegiance to Peking was thus
coming into being.

Mo TW wAWET ®fgmr wa&r
TgrRA UF Y FEglAes F7 AW 4497 7,
St &gt gE AT JATAT & AT Aqww
A8 wa Y A[T I @Y @, A
TFHT 37 3 A 1 51 fow sgfee
& gy foar ? & w9 TR, 4% F Wy
—aq AT |

st a7 ;. IT W AT S ;4T
e 4t ? IT T A "wE oo W)
I & fam A gor a1

There were several stages of the
evolution of the Leftist Party’s atti-
tude. A stage came when at Tenall
the rift practically crystallised. And
there was that famous Mao Tse-tung's
portrait not only in that place put
in several other places. That was
really a symbol of their loyallies and
also a warning to us as to what we
were actually facing and what we
were up against in this country. They
proceed lated on to Calcutta in a few
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months, and there, they changed the
constitution and had a new constitu-
tion. And they changed the premabie
to that in which they said—it was an
open challenge to everybody—that
they did not believe in peaceful ac-
tivity. It was thereafter in Decem-

ber that certain other things happen-
ed,

I shall just give a brief idea of what
happened then. The members of the
Left faction have been feeling that
they had in fact wasted an opportu-
nity by not arriving at an  under-
standing with the Chinese Army at
the time of the Chinese invasion and
capturing power in India with Chinese
help. What is the relevance of this
now? I shall explain this, because
this is important. They wunt to make
up for that now. Towards the end
of last year, they received certain
instructions  through a certain
important agency. In that note it
was stated that the Telengana move-
ment had failed because at that time
there was no socialist country on the
border of India which could help the
Indian Communists in organising
armed insurrection or guerilla war-
fare and that it had been possible
for the Government to surround, iso-
late and crush hte armed struggle?
The note proceeded to say that the
situation had now changed with the
presence of the Chinese Republic on
the border of India, and that the
gituation for a Telengana tvpe of war-
fare was ripe. I think we have not
forgotten that, because it was too
grusome for anyone to forget what
happened then. This note was in
effect an instruction from the Chinese
Party to adopt a particular course of
action. Copies of this 'mote were
made and circulated to each Sate
party of the Left CPI surreptitiously.
But there were instructions side by
side and they were told that it should
not be reduced to writing, nor should
too mrany copies be made, but it
should be communicate from
mouth to 'mouth. That was the kind
of secrecy. This was nol a very old
thing, bol this is a very recent
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thing. And they have been going on
with that, These kinds of instructions
are being now conveyed to members
in order to prepare themselves for
a certain situation which they have
in mind.

Then, the question of the Bank
of China arose. It was asked by
Shri Prakash Vir Shastri or some

other hon. Mcmber how it was that
the Indian currency was being pick-
ed up in certain places. It is so I
cannot give immediately an idea of

the volume and size of it. This is
considerable in several places, but
where is it going? Then, what is

this Bank of China? We might not
have given full information, but it is
very clear after our having studied
the working of it that it was used
for those purposes; it was used for
the purpose of assisting and acquir-
ing various facilities for the people
who were funclioning in collabora-
tion with the Chinese. The Bank of
China extended financial backing to
the Communist Party of India by
giving loans and other facilities to
leading communists without  secu-
rity; they assisted Communist
Party's book-shops by advancing
large credits without any  security
and ultimately wrote off large dues;
they also assisted in running esplon--
age and subversive agencies which
had directions stralght from Pekir
and whose identities were not dis-
closed even to the officials of the
bank but to whom payments were
made by the bank.

Shri Ranga: The rightists
benefited themselves by that

also

Shri Hari Vishnu Eamath: Why
do vou not the name the foreign
Missions who are abetting China?
Why are you afraid of naming them?
Indonesia is inimical to you. Indo-
nesia is abetting China.

Shri Heda (Nizamabad): And also
tell us the extent of the amount
involved.
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ot @ (9w ) s AeT wEra
N " AWA F, A q® I AW &
faars #1gardr 41 7@ w7 ?

Shri M. R. Masani (Rajkot): Would
the hon. Minister yield for a moment?
Could he explain to us why this very
interesting and significant material
is being withheld from Parliament
and public? Would it not be in the
national interest if these facts become
known in detail?

off ¥ (GTEH) g7 TAX mEEr
#1 419 ¢ | AdT WFRT F AT gAAw
am ¥ Amg AT aifge, aife 2w
1 OTET A ZT )

Shri HA N. Mukerjee (Calcutta
Central): Perhaps, Shri Nanda knows
that Mr. Jyoti Basu who is one of
the icaders of the other Communist
Party has given a public statement
from which I quoted yesterday,
challenging Government to prove
the allegation which Shri Nanda is
repeating, that through clandestine
sources, whether it was the Bank of
China or otherwise, moneys have
to the Left Communists or to

come

any other persons. And I’ myself
have said in this House over and
over again that I would like very

much to know if X or Y or Z have has
got moneys from the Bank of China.
I quoted yesterday Congress finan-
ciers who have got overdrafts from
the Bank of China. So, I do not
know what this kind of thing is.

Shri Hari Vishnu Kamath: On a
puint of order. I want you, Sir, to
decide this matter once and for all,
whether on the plea of national
interest. this information could be
withheld. For, I find from the papers
that the Indonesian Communist Party
on which Presidemt Sukarno and his
Government heavily lean, has
said only two days ago, soon after
the Kerala elections, that the days
of Shri Lal Bahadur Shastri’s Gov-
ernment are numbered, unless they
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permit the Kerala Left Communists
to form a Government. This is a
very serious matter, and still Gov-
ernment are afraid of naming the
Forcign Missivns  involved. Indo-
nesia and some other missions who
are functioning in collaboration with
China are doing this kind of thing.
So, I would like to know where the
question of national security comes
in here, On the other hand, by not
disclosing this information, Govern-
ment are jeopardizing national secu-
rity.

WIE 1 AR qriearEe S e A
@ W g Wegw WgIEd, W9
sefeqs e faTREr &1 W9 w7
wfgy f& wo ww TEE T
T wq afua &1 4 a7 w0 A
F1 qifeadz & gE4 @ | OF AT
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Y W o 9e § <@ pawd
# ara # four #3, 9= agw gEe
g 91 | @O AR T M W
we fon #T 9@ F <@ AEq
g1 %W TE & @y W & A9
W1 T §2A F q19 AL A7 AfeT |

oft werndfe et (faeeie):
9 W HAE@ a@ S FGAr W
wa fre g aean g fr el o
WU FFAeU F ¥E qTd FT W TS
0, & dF wwaEr wraw
foe ot fawy warw & qw wrg gf @
Jud Tfaee @ ¥ THE T
T g 9® sofy ag g = @,
gas1 Wi fgama frare swd & av ad
2! W g ww 2fF 1957 ¥
T F 9 S 1962 # gAFwA
F qgd el ATE AT T AR &
AF 9T IF W% e ¥ femr T
g7 foad S F A gEme W
T G W IW AW w7 HE WIEHT
Wifggem Hadf 37 o i
W WS § W gW W el
e foe srwerfe w< fagr g
N o g 3w aw foR
T A G gt @, W fgg W oW
fore freat gerfom @ S

To W wAY |ifgan : I &F
#r o Aaga & wwd ¢
Ia+ @19 qrg ¥ ag W wgAT ATRAT
g s fegeam 1 woifa & fadwn
G T T=f STETET F A FAW
AT FEr g | AfvT ¥W WA
FE @rar g & g | gEfaw @
YV ¥ FIT IR FT WIS qeTey
UEITT, TH G&T HI W AT TH ATH FY
g g wifgd wifs ag faawi
dar gurt atfa w fame gr g
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fe 4% gfimw iflgs st aga
qar Faw qEt w13 &, 6 a@y
grawar 2fd = @ & W sAw
qet ¥ wgT I FT TE "rar @
g, sEr o qav faeTEr.. ..

wgw w0 weEt AT g
Wd HY &H FT 2|

¥o TH RANXT Mfgar: (I T
W TH FTAT 3| qg |IT
qar o faeehr gag fegmm WY
erfa FifAme I SE% arR
¥ qET §Igd agd AeS! aE § FE,
BT AT 7 FT | W 909 gH FF7
I fF 99 av @@t T®E g

Shri Hem Barua (Gauhati):
the closing down of the Bank of
China in this country for helping
the Left Communists we are kept in
the dark. After that it transpired
that China was paying money to the
Left Communists through two foreign
missions and two diplomats of these
two foreign missions have been
asked to withdraw from this country.
We are kept completely in the dark
about these two foreign missions and
two foreign diplomats who  were
asked to . withdraw from
this country. Now the Minister of
Home Affairs should come out with
a categorical statement about the
activities of these two foreign mis-
sions whose diplomats were asked to
withdraw because they were helping
Left Communists; they were the
channels through which money was
coming to them from China.

After

Shri Nanda: We can give informa-
tion consistent with our other obli-
gations. Regarding the Bank of
China the position,is that sometime
towards the end of 1861 the licence
under the foreign exchange regula-
tion was withdrawn. Before that
the bank operated like any other
bank and many persons had dealings
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with that bank, So, a line has to be
drawn and we were trying to exa-
mine who were the persons.....

Bhri Ranga: We have been asking
for it for the past two years.

Shri Hari Vishnu Kamath: Can he
say that Indonesia and Vietnam are
not involved?

Shri Nanda: So with all this help
and support, they started doing pre-
parations for violent activities after
the Calcutta Conference including
plans for formation of party cells for
imparting training in guerilla war-
fare on the model of another country.
Technical apparatus is to be created
in every district with shelters,
couriers and secret dumps. All this
was reminiscent of certain types of
revolueion. Now the question for us
to consider is whether in the face of
all these factors that we have before
us we could have stayed our hands
for a single day. We have been
asked by some personsz as to why is
it that we did not act and stayed our
hands for some time for the elec-
tions to take place.

Shri H. N. Mukerje: Could there
not be one prosecution? Are we a
volcano which would erupt all over
the country? You are giving a pic-
ture of an armed revolution.

Shri Nanda: I will now give the
constitutional aspect. We were
asked: Why were they not detained
much earlier and more drastic action
taken? Regarding the question whe-
ther there are adequate grounds or
not, I can say that the need for such
action appears to be obvious
to most people and the threat on our
borders was quite well known, The
country as a whole hes understood it
and appreciated it, Theve is this ques-
tion: Why did we not do it earlier?
Why did we not take drastic action
meaning the banming of the party?
This is the sentiment reflected in the
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House during yesterday’s discussion.
There are some on the other hand who
said that the materia]l is not specific
enough. I have given some more in-
formation.

The recent developments have a
great significance for the nation. We
were asked: Why is it that you have
given go many pages io the past? The
past has a significance. Tt is only in
the light of the past and the earlier

history to which many pages have
beeny devoted, that we can fully
grasp the sinister devzlopments that

are taking place. It is that past that
invests the few pages at the end with
urgency and grave meanings, There
have been stages in the evolution of

the interna] threat which the pro-
Chinese Communists pose for the
attitude

country. Their anti-national
and ideas have persisted over some
years. Their links with China deve-
loped and the second stage came to
view sometime before Tenali. It was
the crystalisation of intentions. That
was the second stage. This was com-
pleted in Calcutta towards the end of
the last year when the left faction
acquired a separate existence. ‘lhen
came the stage of uctive preparation
for underground activities for the pur-
poses of subversion of the nation's
defence efforts. If we are asked: what
did they do? Have they destroved any
bridges? Have they gel fire to any in-
stallations?—I will say: we did not
allow them to go to that extent. They
would prefer to wnait. Should we also
have waited and let them go ahead
with the execution of their plans?
Should we not realise that it will be-
come very difficult later on to cope
with them knowing their methods and
techniques, if they are not dealt with
quickly? It was our duty not to let
a day more pass when we had satis-
fleq. ourselves that any delay would
spell danger to the security of the
nation. And in this .lischarge of duty,
nothing chould deter us, Many per-
gons pointed out thi! s» many people
have still voteq for them It is a poi-
sonous influence. We have to do social,
political and every possible work of
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amelioration to eradicate that wher-
ever it ig there, A question was raised
about the Constitution and why s
it that we have not taken even one
persm to the court. To ¢all our action
unconstitutional is rhetoric. It is no
logic. We have the Supreme Court
here to guard the Constitution, It 1
safe in their hands. Government do
not decide about thesz constitutiona
matters. The Constitutior itself pro-
vides for vertain eventualities in the
light of these things and the Defence
of Indig Act derives it; sanction fron:
the Constitution. Action under that is
fully legal and constitutional action.
"Thig is when we are in g proclaimed
emergency. If it is a question of an
individual you can deal with him in a
court of law, Here it is 53 big party, a
big force und if yon take these people
to courts of law, lawyers will zo0 on
arguing and they will go on doing
their job. No, that is not the way we
should proceed in the matter.

Let us draw a distinction between
normal and abnormal times, I fully
agree that in normal times all these
procedures, lega] procedures, courts of
law and all that should be there. But
this is the essence of the matter—this
is an abnormal situation. Members of
ull parties know how much it costs us
to step up our defence preparedness.
There will be the budget. We know
all that. On the one side, we do this.
But on the other, to allow all that to
be neutralised makes no sense.

The questinon of civil liberties was
raised. T ask: is there mot also some-
thing like self-defence? When one is
faced with an attack, even in common
law, there is something like self-
defence. We have before us the de-
fence of the liberty and freedom of
the nation. Democracy has to assert
itself in self-defence.

st wm 37 T fagveft (q997) ¢
ar#t g7 gfiger FT A2Y ®/AT
feai wrAT ?
Shri Maurya: What is the reply?
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Shri Nanda: We took the minimum
action. This was according tc the
conditions  then. Whatever was
necessary at that juncture was done,
As conditions change, what further
action will be necessary, will depend
upon  conditions as they develop. It
may be that they may change for the
better. That will be very welcome.

-

I am sorry 1 have taken a long time.
in the end, I would only say this. An
0T us should view this matter not from
a sectlonal angle, not from the point
or view of a few persons here or
there. There is a broader nationa:
angle which has to be kept in mind.
The threat which we are facing 18
somelhing real. We are so much frit-
tering away, dissipating our energles
In other things when the nation’s
efforts should be mobilised to the full
for its self-preservation. I hope the
House will support every action that
is taken in this direction.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, this debate has been very
helpful in the sense that it has been
made clear that the consensus of this
House and of the country is that the
Communist Party has to be dealt with
firmly. So far as the assurance of the
Home Minister is concerned, I beg to
submit that he has evaded the main
issue of banning the Communist Party,
I do nol know with what motive. We
wanied a categorical answer from the
Home Minister about the inteniion of
banning the Communist Party. In
that regard, I beg to submit his reply
is very unconvincing and disappoint-

ing.

In the course of the debate, except
a lone voice here or there, everyone
has supported the proposition that we
will have to deal firmly with the Com-
munists. It is very gifficult to convice
professors and teachers, because
they have a one-track mind and they
think in a groove.

Mr. Speaker: What about Acharyas?
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8hri P, K. Deo: When Prof. Hiren
Mukerjee was trying to put up a
<case out of nothing by his oratory
and by his rhetoric, 1 was reminded
of two lines of Goldsmith in the
“Village School Master’:

“In arguing too the parson
owned his skill

For even though vanquished he
could argue still”.

So he tried his best. He made a
reference to the Swatantrs Party. I
would tell him that those who live
in glass houses should not throw
stones at others. I would remind
him of one thing. Had he been in
a communist country, would he
ever have had the privilege to speak
about or criticise' the Government
‘with the words he has used?

In my speech, I made a reference
1o certain communists who had joined
the Congress Party in Orissa and
who were in the pay roll of the
Kalinga empire of Biju and Biren.
If you want, I can name some of
them. One is, my information is
eorrect.

Mr. Speaker: Order, order.

Shri P. K. Deo: Shri Baisnab
Charan Patnaik who was an MLA
with me in the Orissa Assembly for
five years on a communist ticket; he
now adorns the Congress Benches
here. Then there is Shri Baidyanath
Rath, former Member of Rajva
‘Babha....

Mr, Speaker: Order, order.

8hri P, K. Deo:.... and now Cir-
culation Manager of the Kalinga
Paper. We have made a persistent
demand to ban the Communist Party.
We placed a very reasonable pro-
posal before Government, that they
should be tried in a court of law.
We do not want that they should be
kept behind bars merely by exe-
cutive flal or by the use of emer-
gency powers. They should be given
a chance to be tried in a court of
Jlaw. As I have already said, if the

2424 (Ai) LSD—8

munists (M)

arm of the law is not long enough,
let us amend the law, We will glve
our support to Government in any
such action.

Mr. Speaker: The question is....

o W wAge oifgar : sy
WEYEd, ¥ 0F @@ g efag |

W WERY . WE ¥@ Ad,
X woay wga wvey fear

WMo W wAWT wfgar : aq
T g e e A=y o ga g
ey ..

Shri Ranga: Is
this?

there a vote on

Mr. Speaker: Yes
The question is:

‘That this House takes note of
the statement of the Minister of
Home Affairs on the anti-national
activities of the pro-Peking Com-
munists and their preparation
for subversion and violence, laid
on the Table of the House on the
18th February, 1985".

The motion was adopted.

Shrimati Renu Chakravartty: T
think this iz the first occasion when
such a motion has been put fo vote.
What does it indicate?

Mr. Speaker: This is a substantive
motion.

Shrimati Renu Chakravarity: It
you look into the records, you will
find that such motions are not put
to vote.

Mr. Spesker: That is so when the

motion is that a particular matter
‘be taken into consideration’. That
is not a substantive motion. There

no vote is taken. But when the House
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[Mr. Speaker] of payment during the year ending
is asked to ‘take nole' of a particular the 31st day of March, 1985, in
matter, it is a substantive motion and respect of ‘Working Expenses—
is put to vote. Repairs and Maintenance’.”

Shri Hari Vishnu Kamath: It did not
perhaps happen when she was in the
Chair.

DEmAND No, 6—WORKING EXPENSES—
OPERATING STAFF

Mr. Deputy-Speaker: Motion moved:

13.47} hrs. “That a Supplementary sum pot

DEMANS* FOR SUPPLEMENTARY  °Xeeding Rs. 6,96,19,000 be grant-

G‘RAN‘IB (RAILWA.YS) 1964'05 ed to the President to defray the
! charges which will come in course

Mr. Speaker: The House will now of payment during the year end-
proceed with discussion and voting on ing the 31st day of March, 1865,
the Supplementary Demands for in respect of “Working Expenses—-
Grants in respect of the Budget Operating Staff’.”

Rail for 1964-65.
(Railways) for DeEmMaNp No. T—WORKING EXPENSES—

1248 hrs. OrerATION (FUEL)

|Mr. DEPUTY-SPEAKER in the Chair] Mr. Deputy-Speaker: Motion moved:

DemAND No. 1.—RAILWAY BOARD

“That 3 Supplementary sum not
Mr. Deputy-Speaker: Motion moved: exceeding Rs. 31,81,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Working Expenses
Operation (Fuel)'.”

“That a  Supplementary sum
not exceeding Rs. 2,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,

1965, in respect of ‘Railway DeEMAND No. 8—WORKING ExXPENSES-—

Board'." OPERATION OTHER THAN STAFF AND FumL.
DeMAND NO, 4—WORKING EXPENSES— .
ADMINISTRATION Mr. Deputy-Speaker: Motinn moved:
Mr. Deputy-Speaker: Motion moved: “That a Supplementary sum not

exceeding Rs. 42,78,000 be granted
to the President to defray the
charges which will come in course

“That a Supplementary sum not
exceeding Rs. 2,03,70,000 be grant-

ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st dav of March, 1985,
in respect ‘Working Expenses—
Administration"”

DEMAND No. 5~—~WORKING EXPENSES--
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved:

“That a3 Supplementary sum not
exceeding Rs. 7,63,90,000 be grant-
ed to the President to defray the
charges which will come in course

of payment during the year end-
ing the 31st day March, 1965, in
respect of ‘Working Expenscs---
Operation other than Staff and
Fuel"”

DemAND No. 10—WORKING EXPENSES—

LABOUR WELFARE

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,32,57,000 be grant-
ed to the President to defray the
charges which will come in course

*Moved with the recommendation of the President.
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of payment during the year ead-
ing the 31st day of March, 1965,
in respect of ‘Working Expenses—
Labour Welfare'.”

DeEMAND No. 12—PAYMENTS TO
GENERAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,28,99,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Payments to General

Revenues’.

DEmManp No, 15—OpPeEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

Mr. Deputy-Speaker: Motion moved;

“That a Supplementary sum not
exceeding Rs. 5,05,26,000 be grant-
ed to the President to refray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1865,
in respect of ‘Open Line Works—

Additions gnd Replacements’.

e wAtew § Tg-AEN (WMo
W gwn fag) : wEE daw 9 fewim
¢ W ux onfiroee @ W 25 w0
16 aM&r I WA & | wEH odr wrf
g T g foaw ar ® fedr a
N TITT FIA XY IEA 0L | NG
% F9TE T FT A9 & e oy
F9 18.76 FOT (49) N &
qnr &Y smaeqr A v ¥ A wEH
& gmifad wHW & 1.06 FOT &
2 e e g fF 1965-
66 ¥T T AW FIA ¥ T T FATHAT
IO ¥@ AFE A TS FUIEA WA
¢ Afexr famior ey @l W@
N agm saeqr w oo ¢ f o
»1€ aw gf & Swe gEd Wi ¥ R
fear omg W agt §9 A oF ¢ agi
O ¥ w7 famr w1 W T

1964-85
¥ fawigw ¥4 1, 4, 5,6, 7, 8, 10
R 12 § Wk T 7 qafew wE
T 15 8 |

T A7 WMl §1 &7 & §AA
rafag war mar g f& % fay aw
o wfa fmx s g q@

waET § fn azw A fewigm w) st
FCAM |
st ¥y (W) . AWAE

IITEH  WERA T qerHedl fewigw
o WEY gU T & qgy § Iy wEA
gt g fr ag W sfez feaig @ 1965
#Y 3u frar fr rmsa e fafay
¥z AT § aw aq I A §F W
FATE R A 5 0 e @

“During the year under report,
surrenders made under 6 grants

and 3 charged appropriations
proved inadequate as the final
savings inclusive of surrenders

were largely in excess of the sur-
renders. The table below pgives
details of surrenders made and
final savings in respect of Grants
Nos. 2 and 13 during the last five
years, from which, it could be
seen that savings occurred year
after year despite surrender of
funds towards the close of the
year, except in the case of Grant
No. 2".

wa ¥ ¥ qafeaw uHIgzE W W
TR g 2w g &
& A qE T #Y arefr @ oW
TAF FIEAMA TEATEALC AT qE T4
avr § IR a7 deAT IR | WTOET
¥ 9T 4% T@AT Wifgm | TW AT
¥ s Y X & 1 fow W@ # owm
Wiz AX & FEr W § AyeT adr weA
g7

5 supplementary grants covering 4
demands proved excessive. While ad-

ditiona]l funds provided in these cases
totalled Rs. 708.98 lakhs (of which
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Rs. 70687 lakhs was voted in March
1964, the amount ytilised was
Rs. 396-19 lakhs, i.e. only 56% of the
supplementary grants taken. [t may
be mentioned that out of the Rs, 706.98
lakhs, an amount of Rs. 184'12 lakhs
was surrendered in the very month
in which supplementary grants thad
been voted. In the case of Grant No. 9
the surrender in the same month was
Rs. 98-70 lakhs or 39'7 per cent of the
supplementary provision of Rs. 24855
lakhs.

T A o FIET F@ I E ar &/
FA a7 ¥@r g rar @ fE
form v & weededy gie S
} S WA W ag avew < & o
)

9 ®T wET OMAAST 9T @
¥ T mgt g2 are Afaw e

fesife o & arex dar whm
3 gife qa g  fe o gfem &
ferf@ o W™ grfamt v T
g wTE w7 ¢ 7§ ofr @ faw
gy gfem T o @t W T fF
Tgl 9T T I §7 arfad wr e
frar smaT @ | A®T g R S ag
q FATE A WY § &l ar wg
it Y A I ¥ A a3 wy § W
99 aF I U a1 7 faar oy aw
F& T #WT TE oy § | Ifawm w®
fogre &1 Sy & oY ag wex § @
i v g 7 fewn qeET ag
e et gv 0% & Swdt o
R AT I aw F qf s F
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o1 atfrw o1 @ Or @ 3@ feed ¥
qF OF §9 9T OF UF WIS G|
EMT 9T | 9@ A7 wr f& Wi &
AN g ¥ w0 6 OF w97 Ay
FATEA FIH EN ATHIT | TW 9T F A
Fg i oF T 5w o A and
T A I F7 5 78 aren M=
FT § WX I AT &Y w9F F Fw A
T N | AT a2 B & oo
I Tyan fagr s & aw o w4
e fraet & 1 & =g fF we T
TIRNIfE! WY T8« FT qrT &9 F<
T a1 H7 qears AW o A< F quwar
g feowa fafmeradt @ & &
I N T o #F far ow e
fear grm 1 Wl oY & fawifeT v
¥ ay femiw v § Afew o 2@
aifedt F GIAT AT A FT qwA
¢ W T § IR a=r A awdr @

FAT AT A WY T AT A AE I AT
faery &Y wir A ¢ Afwa o aw
IUT WATHG FT &4 AEI TAT § |
¥ daTag ¥ Y W aggY wred
o, qEYE AFT A9 1, S s
TH 9§ A 9% 97 A A9 TEH
qifesr wga WX ;[ THW Fgwwr fag
Wi § 1w ogw oW wR fF o
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FHH ¥ g ST T80 2 & vy ?
I YW wEw wifz WAl ¥ oW
HOT #) AT @ O q@7 IAFT WA
oA A & Wl oaEr W A
gframt w1 fame s fear s @
fFT 7em Rw A oA F Iy
AT | OAER 9T W T AT
gt frardt & 1 W W s oW Y
&are A g 1 wfew ¥ ag @-
I wir g e Tl T oawar ae
wT §9 g W1y |

s F v fEm g fr
YEET gaedT ¥ gAT a4 A | AL
qed X f§ I% Far wivw faear @
g ey @ 6 100 woE Y foh
R ar 10 qvdz T e &) T
WETAT A9 g FHWT TF 4T A4
afer | T A e fewt w7ar ¥
W Tw gl 4 faadt @z gz gy ag W
IF AR & oy et g ) wTeT WY
W AR ¥ W 2T 9ifgy WX 9%
W f5 ffar &1 Fhws quE I
o & ar 7Y

A ufAm g fr ag
W ot awaEn & o § fowd fe o
Y g [, DY W qA AE | G
W W W W S § oo
ag 3T ® aTArg S A fe oA
a® |

FET & A & vt oft ¥ grw A
qT sqTe AT wifgq | ofeew gwrawew
& w7 & 2 e ¥ g o g AT
% o g e w@ adeT W awe Ay
o wofer & o § 1 R@T ag
wrar & e for w1 ¥ i € oY §
oY 7 7 el w3 X § + ARy
W At § O s a| WA fe

¥s). 40
1864-65 7

T4 § afearie &1 ew @t 9 @
WA VET % ¥ Al giew &
A FT qAH E g 9wy wF w7 faaq
VT Y W A I o 2 @ o

IMr. Deputy-Speaker: We had {full
discussion on the Railway Budget.
For this one hour is allotted and let
us try to finish this within that time.

Shri Hari Vishuu Kamath (Hoshan-
gabad): The Railway Budget is for
next year; but the Supplementary
Demands arc for the current vear.

Mr. Deputy Speaker: That is true.
I am just appealing to the Members
so that this can be finished before
2:30 r.M.; otherwise it will have to go
to Monday and the discussion on
Genera] Budget will be held up.

Shri Hari Vishnu Kamath: What is
the dead-line for passing of the sup-
plementary Demands—the dead-line
is the end of March, I believe. It can
go to Monday, if necessary. ’

Shrimati Renu Chakravartty (Bar-
rackpore): In passing the Supplement.
ary Demandg for Grants, we are vot-
ing quite a large amount on Demand
No. 15—Open Line Works, Structural
Engineering Works, etc. Now, Sir, I
would just appeal to the Minister of
Railways to see that we should have
a plan in which these works connect
the district headquarters and that
takes the priority. Actually in my
State because of the formation of

Pakistan there are some  district
headquarters which even today do
not have rail links, I have heard

that that is the case with Bihar also.
I would plead the case of Balurghat,
which should now be connected by a
rail link, It is strategically an im-
portant matter and also important for
the entire people of that area. We
had hoped that, when the Katihar
Broad-gauge line was going, Balur-
ghat would be connected. But that
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[Shrimati Renu Chakravarti]
did not happen. This is one of the

important points I  would like to
make.
Then, in certain part; of West

Bengal there are still narrow gauge
lines which gre terribly over-crowd-

ed, That is the case of Burdwan—
Katwa line and also Ahmadpur-
Katwa line. This line, I believe, is

going to be dismantled. If that is so,
it will be a terrible disaster for the
local people and before that is done,
at least a broad-gauge line must be
there.

Regarding Demand No. 16, we are
voling something for the amenities of
passengers and railway-users. I would
just like to urge that in the case of
EMU coaches for the suburban traffic
there must be more cleanliness and
daily clearing of coaches, because
sometimeg they are left so dirty.
Secondly, there must be some sort of
a regulatory machine in order to
prevent the thefts. Large number of
bulbs etc. are being regularly taken
away. Lastly, there is need for intro-
duction of lavatories in these coaches
which are sometimes going for quite
Jong distances. Thig should also be
looked into.

14 hrs.

One last point and I am finishing
and that is with regarq to Demand on
Labour. There is the case of those
who have lost their jobs under secu-
rity rules, I may meption one
particular case, that of Shri Satyen-
dra Nath Pal, who has not only been
thrown out of hig job, but his Special
Contributory Provident Fund has
been taken away. I would urge that
this kind of victimisation should not
take place. I have tried to speak to
the Railway Board people, but they
are out to victimise him. I person-
ally think that it was unfair to dep-
rive him of his job, but at least the
provident fund money should be pald
to him.

Shri Priya Gupta (Katihar): |
have no objection to the sanctioning
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of these Supplementary Demands,

but I would like to draw the atten-
tion of the hon. Minister to some
points.

Demand No. 10 is for expenditure
on medical facilities, health and wel-
fare services, education, canteens and
other amenities provided for railway
staff. 1 would like to lay stress on
education. The railwaymen’s sons
and daughterg and relatives do not
get facilities in thig respect  either
from the State Government or from
the Central Government, When we
go to the State Governments, they
say that we are putting the cart
before the horse, and when we go to
the Central Government, they say it
is not a concurrent subject, it is a
State subject, and therefore it is the
States’ businesg to solve it. Very
few schools have been opened by the
railways, and even the primary schools
that they had opened in some of the
centres have been wound up. I sub-
mit that, as enshrined in the Consti-
tution, education is one of the privi-
leges of the citizens of India and it
should not be denied. The Railway
Ministry should find ways and means
of solving this problem.

In regard to medical facilities we
have seen that in different railways
and health centres, the amount on
this item ig curtailed on the plea of
economy. The availability of medi-
cal facilitics does not depend on
finance alone; it depends on doctors,
their prescribing proper medicines
etc. I would like to say here that for
the same delivery case different
medicines are prescribed by the
doctors depending on the status of
the railway employee, whether he
belongg to Class I, Class II, Class
III or Class IV. If better medicines
are prescribed for Class III and
Class IV, the doctors are taken to
task by their superiors, At least in
the matter of medical facilities, there
should be no discrimination.
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In Demand No. 6, there js reference
40 enhancement of the rates of mile-
.age, overtime and running allowances
©of ruuuing staff sanctioned from
April 1964, and the upgradation of
«certain posts of Station Masters and
Assistant Station Masters, orderg for
which were issued in Apri] 1964. In
the process of this upgrading, the
scale of Rs. 150-225 (P.S.) has been
abolished and replaced by the scale
of Rs 200-300 (P.S.), but the posts
in the latter scale are selection posts.
Therefore. an incumbent in the scale
.0f Rs. 150-225 may not necessarily be
selected and may have to revert to
thelower scale of Rs. 100-185 (P.S.)
‘while an incumbent in the lower
-scale of Rs. 100-185 (P.S.) may be
selected for the grade of Rs 200-300.
“The incumbentg in the scale of
Rs. 150-225 (P.S,) should not be plac-
d under this handicap, and they
-should automatically get the higher
scale of Rs. 200-300.

In respect of mileage, overtime and
Tunning allowances of running staff,
1 suggest that on the light of modern
«onditions the RARS rules should be
changed, rsince they were framed in
‘British times.

st wreivra qf (graT) oS
mevza, & aga ®% w9y | R faw
2} A Il F as T R A
Y T AT FAT |

AT 3W F JUNT 68 qg W@ § WX
aga @ A ovEY I T o @
, St TN TR AT #1 wrE sweedr
a6 6t | Jegorey faaig fre
¥ aga ¥ I o8 AN @ & | q@ -
Mfew dea s fgeaw g | 979
HATaT S W SR AR IO A © E |
oy ag @wfas § fr G el
qT THE ATEA F) ST FY A | AX
& 7% T 7 TR SATEA AATE AT &,
Y FET T T TAE FO ADT FTH FQ
3 | ¥ {8 7 I FT wTeRd gt e
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for o A T It § 9w AW
9@ gt T JER ARfAE I e
wrRfedl & #1% F@ w1 I I5AOT §
A I gUA wefEmt Y g@ET FT A
et @ Iy & | & wmgar g e e
AT & ¥ &7 [q a0 9 O ¥
fr forr A & S Y qETE wTE A}
THE AR aTE, EAWTAE: I Tg &%
ZY o ¢ f6 & Sy ags Jremr o
& w=it agiey ¥ ag faww we fr
ST AT TFA FH FQ@ T I AT gwer
r faax feqr 9@ wfr gAY 9
T FT AT |

qg 9T A AL AT AT @R,
¥y 2T § fr vEd wew ¥ W
FOa F97 7F AR ¥ 4T 7WT TF
FHWT § 0 F &, AfeT IH aga
¥ fag 7qY o ¥ sEeqr g AT
AE F AT M A YAy F
wftrwifcat ®1 wgr, @Y I JarT fear
fis 7 e add § | T Tl oft
7% 29 fr g & fag ot =0 N
g—arft 5T T & I W T
st

W A F wa A A
AT FW FQ § IT A AR
foorramea s s fafeaa o ameft
AR AT I T &Y Wt w9
g & % wogdy wfea 7@ faeedt
for 3% faufge & o fawar 2,
MR § 39 faear @ 9 domw ar
o 7§ §9 faear § 1 Gar 78 g
wifgu, afes art fegmm 7 dyww
AT & Fa A 0F T AT wwfEw
forg & #7 ara & $T W E, q@
FSH FAH T AT AGAIA L | W
F e § o agr o7 aga aerd gE
I &7 o9 7w fafe fear
2 e R W R A A fe
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WX AT & Foue qoeiw faw
¥ TT 9@, A WK F I 7 F
FH WO FAEH T @@ F4 |

TgT ¥ AA wEEEt ¥ dfar &
T T TR W wEEar g 7 e
ot ¥ w71 ¢ fF 7w saq wimfrar
a1 FUT | T wawT ag @ fr df
T FTH J9 F g §9 wrdqe S f
1 W argdw fed W | a8 &% A
¢\ Fefan & g 7 sl % aew
&, af agi 9x Forear &g W AW Ay
w=or & faer | afew & fragw s
wrea g % agi o7 g erofwde @
fs o wfenfmar g, @ Waw =
defar farew & 1 T | Fow @
& ag UHIW WH B T TF FALA
faar w7 @ @ ox fa=x fear o
f& agt ™ w1 FW aTr g W
IFTC T & a1 & wefar # feafa o
qUT AT |

st s et (i)
I WERY, § €7 W Wil &
T H A QY A I A it w7
FRAT AT E |

T AT 3@ F g wEA T @
f& 9 Aarew & g A€ ST &
favrw & g/ § Y gfmwr g A
& 7t fY, 3§ § §2 grAawE FEt
I Af ¢ 1 ¥ fred T qiw awt
¥ R Farw F wEE 9T A A
rgaar I " § R o s
Y wfas misat agr &0 o s W
qq I A qre W g@a ATt
qT mfeat &1 fasge 7 Q7 GHTOATEY
gome i Afy ¥ wder faoda &

st wde feedt ¥ W|OgA ¥
g FEIATT &) FT T &1 o @
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form o o< ag St @, @i A
wFEHE e AT &1 GHo Fw afy Wy
I9Er § | TES SO ERiw T
fasAT AR A o & e A
S dwr fE FHEMmE Wiw
FEITTIL & TRy § wiegt ¥, qaqn
wrete AT gEd mfsar o € @
fm g wm art wd o
o, fawee s sigwge qrvaw
F TR ¥ w fear sy

gty WAt (st awit) ;. =Ee
qSOT YHTT § |

St STwTITETT TreAt ¢ X @i o &
yqarr v § & I W i s
woda fFar g H o s g fw

o W WA fag T gEw o 2@

O

WO @ & gy Fgw AEA
f& 26 wmad, 1965 & =@ fedy &
gy ¥ o Aifg wfaum 7 fuifa
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g ! wAE | ¥ wowr wifew § o
26 AN ¥ qgw g qriw fow 9T
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for s ¥ ¥fFA 26 O F AR oW
o ft # o for@ e & v e
I R

FEL F W woR wifew ¥ @
TEX T TF aRfe I gur € R
e & AW 9T fF T9F aF W T
%Y goor § fv A fawr Wi aE=R @
& el T F Faw gfvaw ¥ § dac
o o | & svgar § fw are T gw
fag o ¥o # faiiw =7 & 2@ fF wv
g T wfesrt w e & §
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f& ot dfauma st aorwrer sifufaas
* WRM N FAITAT FQ FY, T&HT
WX &g W & foml A wEge
FQ@ Y W qae w99 aw
ffy & & sER N IAw s A
FRT T A AR WA R E ) af o
¢ o T gufoomm am = FT3W A
fedr gad s ¥ @T 9@ | Fwm
s g Faw @ dF T wEwm
sa &

T Weal & g9 & g AFn T
fadw &ar § 1

wy fewy geamw (FEEqR)
JITAH WEIET, YW TF A HA ey
®! FgAT § WX ag I A A F9 T
R, I ged A A F ) A
AN BT EIE P AT TEA § A
wgi WH, A DY faardd, T@E w5
R A e & 1wt & e
9 f § @ ¥ fAT agt W oA
a¥tew ¥ fag ME gowm @ g
& | 3OF FTOU & AT AT JAT WETH
@ § 1 T He F I F grewr
s feamar § 1 v frar wel A o
it FgE & faeet w1 9w Ay
faeelt ¥ 41 A IYFT TF WIS AT HT
FTHT W T | WYL A JEHT FEAY
e & wfce & gae & wE afew gfs
T A FT IR T FE §AoTH qG1 grav
e @R A wrfsmen @ g
twm T g v wF g T
qET G WX IS TEF FY /T F qAw
WY ek T G @ &y FU HAY
g Aga § fF oox 3y @
I ge By EEEE & A AW wE
A& A # w1 saeqr @ awdt @Y
WY IF AT F oY I AR |

st forx arew (wteh) - & &
wint &7 @wew waar §1 dfew qw

1964-65

RN I | & fEAww s T
g e oftw § ot & § oyt v Afe
T IN AT FT FATT AL KT A
¥ et mn ¢ fagar wfee
FAE AL | SO A9 WA gAT
w1 forr 7 &1 g agm i i
& | 9 gw gz femigy o7 fasr
T IE § A T AT WY G A A®T
T Tifed | ag 7zT SgEfaw waew
TEAT § | ST T U9 GO SIST
oM wTfey | & Angar g fE welr wErew
TH TR T AT FT A |

g fa@ & 9o dto ghHo AT
g fowma w2 & ogER
AUGAT @I E | 9 1 & g
gar ar A% F @ g Fw wER
fear a1, foaem s fanfeat &
fear ar g fedy ot 3 a8 feam
ey & g felt Nt meer Ad
FET AMET | A FUEAT F 9H &,
ITHT FUET N I i@y

qgt a% AwfEl #1 oe=w g,
& sgar wagar § f5 gfom asai
W WTY WA T IAH WY AT SR
T 1 gf AWT ¥ 4T 797w (@AW
®T gg it & =gar g

o T qn faE oY 7 O A
g f& wifer f@d & ¥ fawmr Y
afent fearé af § | I T wH
) arx &7 o fors fear 0 & wgam
wrgat ¢ 6 T W9 e & 9 @
wrowY qar s R qra 4w 29
i 1962-63F 1 AR TN
i & FH 2 | 1963-64 § Al G
2 fe 48 &7 ol A WG ¥ zE
Y wf-av o graw S oquA ALY
Yt wifgd )



4079 D.S.G. (Railways),
1964-65

[¥1e T g feg)

Wy arfoy &7 KT qE WY q@
aaarg wE # | A FOE oo S g
gfaumi o7 &9 €17 € 39 # W9 &
f& #Y¢ WY da7 arfesr 7@ fear smar

TE A A Ao de MHo FT Y
fos foar a1 | @ a1 it g€ fF
gurt faer st forg AT 3 R QT2
Aqrgeaamfaar g1 Wz aw
HIga ®1 @1 qar A&t a7 fF feaAr
Tz feafa & 37 a9t 3 #107 fear @
g ¥ o1 I fodvm ae +
fewmm &1 garn fom &, 3997 g9 &7
T e 3|

Al forg amw § & fago &
A ¥ Fg1 & 5 ag wfeew 3 e
g1 game fagw wat agt 43 gu &
fmga qw, fasad wrfs o 99 9w
arfeear #Y frmg & g€ & Wl e
°F TATHT FT g0 (&7 FT & QT
& §3 Fgr 9T W FaAAT F1 FET
TGA FT OF WA 2 | TEET dqd
£ o s #1 e ¥ favaa 7z
AW W AT A A gfe # @
gU AR T wimT § fF @ ot Ak
FIT qET FE yEu7 ffaqe fafres
fagm #v & aifow wmit F1 o7 FAA
gaeew # 7@ afew A wfaww
Y % ACH KA AW T
favna & & wie 9% Qi AT T
2 I ;A FT AT T FIq | I
AT ¥ AT ST Awr FY frafy o
i oA T |

a7 qf\e®t IATE W a1 qETEr
Tod § s Wrasr sEE A oA
frafg &, Tow1 W7 T HuT FRA @A
QETIETT WTEAT AT A WIQr & qEaeT
Hogw g g1 A7 o1 F F v ui

MARCH 12, 1965

D.S.G. (Railways), 4080
19684-65

% =g g ¢ e W # e, W
®T WA W daar & fgo # afe ¥
9 7 f& fely w0 W@ & fgo &
gfez & | wrar Afy sag g Fraffer
g & 1 Tw Afr ¥ fedr Wi fawmia
gfiwrd # ofvada sx w1 w1 7=
Tt & | afx w4 our gwr B, wrE et
FER O I® W @ AT—

At TR TEA} : F7IE § W
gl |

o TR W FAE @ F2T FE1 A
TIE FUAT IAEY W AET qrEA FU

CH

ot fira qea : fobere #16 & 259a-
AT & UF UHo UHo 7 LA %2 ¥
fordt % wrara faar @ gEwr €ro Ao
UHo ¥ Fg1 f g9 at dNgAe 8, gfem
¥ FaTE AN WA I wyr fF
o1 frara qa & fqo §t v § 7 9w
forft % & Wit o feedt T
i fetammgarama A fer &
waTd § ! ¥W 99 9g T &1 a0 AW
IF IR b w@ famm 0 3w
aw gara A # @A 92 %R aw
sy JeA e fer 1 @g wTEew
TAo To IMF AAGHIYT ST & &7
LA

To YW g fag : =wr A1 &
W F o

st Lo Swadt A qTEETe AR
F1 fors fear & s wg & i X & st
ST AT | Ag agd R A 2
awdaw 33 faor & A A & AR
AT T @A AT AZY AT AT ATA AT 7,
ag Wt smE g7 fadw wam & i Sy
ey Tt § 7 o T 93 9 €
ouaTT ®7 A AR WIS AW



4081 D.S.G. (Railways), PHALGUNA 21, 1886 (SAKA)

1964-65

arfrat A =& g€ @ | TE W e
g wifgr fr gw fae ) ot 17
FEY IAAT FT AAYAS ¥@AT | AfEA
ET TET TIT T TUTT § JAR! WA
gL M W garfaw g S AR
FIRXHF WY AT AT TR F A A W
FLGT FATOAT |

I & GFE & q¢ A Wt I
FT | IW 9T A A I |

S fira e o F forer w7 @
Fa # o foar | oo qHe XA
¥ A & SuTeT w1 91 @ | @
ST T T IS & AT ST T F wear
§ 3 FH I § | wAT aE A
afe gnit A JeET g7 & aife TE
¥ fodt qfom ¥ wewt w1 wfeard
i

T FIATY 97 F Sg7 & are &
WEl HYT gUq AN & FTH ¥ AT F
fox fear | ag oF O o @ forer
AT FET FT9 fqqr v g6

THOET ¥ AT TS AT FT AN
T g I AR # & wrel ot qar
Tt At #1 gaar e g

WE¥T & TEEY F AWl B FgA
%t feafg & 78 g, a7 s 7 T4
M WX To THo UHo F qT & Wt a7
7 |

W T a1 T 9 g9 & fE And
MY F gudw f&ur mm &

MR R AL TAH T FE
T 7 qH § qATH AT 9 A I
forws ot ot "R 1 TEE
AMfzw o1 fqure #9% v@F AR A
form famn s

Armed Forces
(Special Powers)
Continuance Bill

Mr. Deputy-Speaker: The question
is:

4082

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1965,
in respect of the following de-
mands entered in the second
column thereof—

Demands Nos. 1, 4 to 8, 10, 12 and
15.

The motion was adopted.

1422 hrs.

ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL

The Minister of External Affairs
(Shri Swaranp Singh): 1 beg to
move:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation 1958 for a further period,
be taken into consideration.”

The Bill before the House seeks
to continue for a further period the
Armed Forces (Special Powers) Re-
gulation, 1858. The regulation was
promulgateq by the Fresident in
1858 in exercise of the powers con-
ferred by article 240 of the Constitu-
tion read with paragraph 16(2) of
the Sixth Schedule thereof. It confer-
red certain special powers on officers
of the armed forces to enable them to
aid effectively the civil power in those
areas of Kohima and Mokokchung
districts which were declared as dis-
turbed areas by the Governor by noti-
fication in the official Gazette. The
regulation was initially in force for a
period of one year. Since the distur-
bed conditiong in the areas of Kohima
and Mokokchung districts continued
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to prevail, the regulation was extend-
ed from year to year till 1963 by ap-
propriate regulations promulgated by
the President, After the formation of
the State of Nagaland on the 1st Sep-
tember, 1963, the 1958 :egulation
could be continued only by parlia-
mentary legislation and for this pur-
pose of continuance of the regulation
for a further perioq of one year from
the 5th April, 1964 the Armed Forces
(Special Powers) Continuance Act,
1864 was passed. The said period is
due to expire on the 4th April, 1965.
It is, therefore, necessary to extend
the regulation for a further period of
one year beyond that date.

I would like to assure the House
that it is not our intention to invest
members of the armed forces with
special powers for longer than is ne-
cegsary and that is why we are ex-
tending the regulation for a further
period of one year only. As this is a
piece of legislation which has been
accepted in principle and as the con-
ditions in Nagaland and the adjoining
areas are such and about which con-
cern has been expressed in the House
from time to time, I would appeal to
the House that this regulation may be
extended for one more year.

Sir, 1 move.

Mr. Deputy-Speaker: Motion mov-

ed:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958 for a further pe-
riod, be taken into consideration.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Mr.
Deputy-Speaker, if I heard the Mi-
nister of Parliamentary  Affairs
a right earlier in the day, when the
issue with regard to the priority of
the two Houses in respect of the
general discussion of the pgeneral
budget was raised by my hon. friends
Shri Daji and Shri Masani, the Minis-
ter of Parliamentary Affairs agreed to
the suggestion made on this side of
the House that this Bill would be
taken up after the discussion of the
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general budget was concluded. But
now we have been taken unawares.
This Bill has becn taken up without
fresh notice to us. It is rather unfair
to the House to be huslled ip five
minutes, because the nolicy in regard
to Nagaland, the peace talkg with re-
gard to Nagaland....

Shri Shinkre (Marmagoa): The
speech of the Minister is concluded.
(Interruption. ),

Shri Hari Vishnu Kamath: I hope
it would be hustled in five minutes.

Mr. Deputy-Speaker: The time, al-
lotted i3 one hour.

The Minister of Rehabilitation (Shret
Tyagi): It is an innocuous Bill.

Shri Hari Vishnu Kamath: It _nay
be innocuoug for you.

Mr. Deputy-Speaker: Urder, order.
I do not want it to be finshed in five
minutes! Shri Daji,

Shri Daji (Indore): Mr. Deputy-
Speaker, Sir, the hon. Minister said
that the principles of this Bill have
already been accepteg by the House
and the Govermment is coming for-
ward only for an extension of the
period of the regulation for another
period of one year and that it may
nt require any further debate. The
point, however, is that in this parti-
cular case, it is not a question of
grudging the powers given, but one
of raising the question whether, even
with these provisions which arm  the
Government with these powers, the
Government and the machinery at its
disposal have been able to fulfil the
purpose for which these regulations
were passed and given consent to by
this House.

The most important question is this.
We have given special powers to the
military. The regulations are enu-
merated—(a), (b), (¢), (d) and so
on—and comprise the powers which
are possibly required for the main-
tenance of law and order and for car-
rying out the work in the concerned
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areas. And yet, two things stand out
very glaringly. This very morning, we
had a Calling Attention Notice, where
in it was admitteqd that 1,500 Nagas
are recrossing from  Pakistan cfter
bringing arms. It is also admitted
that about 1,500, persons crossed from
this side and went into Pakistan, This
is what we have been hearing about
year after year. Almost every year,
one batch after another is crossing
and recrossing. I think it seems that
the Naga hostiles have opened a col-
lege, a military academy, across the
border in Pakistan. Every year, they
come in batches for training and after
graduating and getting the diplomas
or the honours degrees, ihey march
back! Each time we are told that be-
cause of the terrain we are unable to
prevent such things happening. We
certainly appreciate the difficult situa-
tion in Nagaland. Please understand
that we also have a liltle working
knowledge about the disticult terrawn.
But how is it that when 1,760 filtered
through in batches of two or three, we
are not able to apprehenq or arrest
or stop even one batch? We have not
yet heard about it. Of course, no
one expects the authorities to stop the
whole 1,500 hostiles. But have you
been able to apprehend even one
single batch of 'these traineas who
go seasonaly from Nagaland to Pakis-
tan, get themselves trained, get them-
selves armed and drilleq ang then
come back? It seems as if acros; the
whole border, the Naga hostiles are
enjoying immunity from apprehen-
sion, arrest or anything.

408s

An hon, Member: They have the

support of the people there.

Shri Daji: What is the military
doing? If the military, because of the
difficulty of the terrain, are unableto
holq the Naga hostiles, are they hold-
ing the loyal Nagas there? From tihe
stories that we hear, the posilion
seems to be this: only the military
personnel are posted there.  There
are so many complaints about harass-
ment of the villagers. It iz just like
Taising the idle devil. Once the devil
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is idle, it has got to do some work.
It seems that if they cannot prevent

the Naga hostiles from going across

into Pakistan, and if there are com-
plaints of harassment also, then how
can they fulfil the mision? They
have to justify their existence. The
question is, is the Government serious
about the whole question. This morn-
ing, a question wa: pointedly put to
the Minister, and the Minister very
diplomatically evaded a clear reply to
it. The question wag put: js it not
a fact that their agreement was
deliberately, purposefully kept beauti-
tully vague, and whether during the
peace talks ,these hostiles pould go
to Pakistan and cros; our borders?
That was a specific question.

Mr. Depuly-Speaker: Order, order.
He may continue the next day.

14-30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FiFTY-EIGHTH REPORT

Mr, Deputy-Speaker: Shri Muthiah.

Shri Muthiah (Tirunelveli): Sir, I
beg to move:
“That this House agrees with

the Fifty-eighth Report of the
Committee on Private Members'
Bills and Resglutions presented to
the House on the 10th March,
1965.”

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 10th March,

1965."
The motion was adopted.
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1431 hrs.

RESOLUTION RE: UPLIFT OF
SCHEDULED CASTES—contd,

Mr. Deputy-Speaker: We shall now
take up the Resolution moved by Shri
K. L. Balmiki on the 26th February,
1965.

“This House is of opinion that
even after three Five Year Plans
there has been no specific progress
in the work of social, economic
and educationa] development of
Scheduled Castes and, therefore,
calls upon the Government 10 ap-
point a high powered Commission
to evaluate the progress made so
far in this regard and suggest
measures for the welfare of the
Scheduleq Castes with speciu] re-
ference to the promotions and re-
servation of seats in Government
services, allocation of land, ete”

Mr. Deputy-Speaker: Mr. Balmiki.
He has taken eight minutes.
st TER T (Fai) ITEqET

gET, 26-2-65 F1 ggfAa Sfagr
* I H §IY H 97 F @ HGAT
wwe Tad ga & ¥ 7@ a1 fF de -
iy FroATHT F quEA W W aw
gt £ 2w s wEAE §
g are % ot & f& gfow o 3w
grem ¥ gy & fF form graa & ot 7
Ay e A ST g fmgo ST ®
Iza Fr ufF A sé & 1 wfag md
¢ afew gw wfe famw g aftare
fevia a1 39 =afes faww #1 & gwfa
@ &7 Fa9 qr<r ghrow wfagt A
Iwfy 7oe s & €@ A wrAAT g
& gz wga & fd A g f& wrwr ot
afz Far W @1 a0 fE AR dwew &
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wasm 12 § & 3w awfs amnfaw
gfee &, vnfos gfe & w7 wfas
gfe & seomem A TE 2 O M
wTEY 1 39 97 faww wvwg gar 2
w17 33 gafag g & f& o am g
W g A AW A g e A
qTT AT AT § AF AX EET & | B
TZE AT ® AT A & T AT
AT & WET ATA AT T W F
¥ ¥ @ag qu1 § W qOA AAFTS
#1 faar 9T ag #g4 & f&q AT g
f& arer ot @ wEqemar @ ot avfoE
YA § ¢ AT AG gHT & 1 WA
I F T H oATAfaE ammr ot
grfes Fgzar &1 fard W oA
T WY TR #T OBCE | A AT w7
ST # W aEA oY S @ fF AT
aarg a1 & fadedmETr & qvEnd
o7 qEEdl ST & AW g1 & 17
Wt grgor AT R gy mTA o wrday
AT AT adY §, G TR E | " 6
I T F A, HEAA, qmfaw
afgewre, amt { fawram AT, SwE@
WITYTE, AA(CHTT W TA NHFTT &I
ATy gfea AT # afE aga A &
WH AT FE AFATE | HF IA A
CES EARA I I R A Tl
f&§ 7% "MW ¥« @A feqwa A
g AT wegwEr & A W N g A
gar oAT s AEY

um ag @t f& ag £1§ qudr
a1 AEF & ¥F A A1 aE ¢ 7 afaor
®HImaE & aF § A 1 0-12 WA
N g o g ¥ ag fow awr A
mrfes do & zfrom gt 71 T
fear U w1 3w AFTF A OH M
geard ufewr gt & 9w A Zfwat
aferes & oF Qv 3w 2 @AY
T YHTT WY 4 2@ fF servnar & &
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FT70 ¥q OHY WSAG T E | WS
A fag Far Y w|T A W 3w
T FEHTENE YW ST mAr g ?
7 3 et B e A ¥ A
AT FY A%y § 7 % O ¥ wrf vy
wz 7wa § Afew gfgwax dar T
T

TR AT 8 19557 19 f&q 17
wequgar  frarror sfafras 1 qa=
o T ST A FT W@ AT

# 1 gfew e 7Y 3T & Jafw 3 w-

g7 e & ¥feT fer o w18 wfa
TE T § 1 AT WA T AE & I
Y w1a & AT AT AT WY dgT 437
gt a Wt g s & f oo mfufaaw
FTHIE F ATY A AZT BT |

7E1 aF mfys faeFAt 1 A9
e o 3w H FH fa g Afaye=
Hegwa #g g &5 wfaws  fawwag
w7 mmfow  faewaT g7 &1 g
) fawr & geev afr =w 24 A1 FET
gfrom wid gar goa wid o faony
7 IHIT SAT H 7ES & T & qrfas
fagmamst  wtv wifes faggamt &
ag o 72 fowre & ma ot AT fE
™ AF 7 A1 Fare oomfs #Y g9 @
FAEET FH AT KT AT & IF AE
FIEGAT N A0 AATE | A ATE A
AT AT W AIAF & | 3W A A W
T & s A ® vE AvE ¥ frEwa
 ag ot AF it g gf & M7 faww
x7 & wgar agar g & ¥ wvwre
1 W7 7w wwfgg  fEar s @
sy gIEG &7 Afww Trow wvwTd
& wfiaw 97 fadT W w7 w7 0F
g9TT BT 97 FE AT 2 W Ay
37 g F@Y A & favw ¥ 4w
w1 o & fa aga #r fraidm T
guTy Weger e sfAvAT A Wr

PHALGUNA 21, 1886 (SAKA) Scheduled Castes 409

(Res.)

foE & 2 oiv 18 N Jwae @A
FH T q7 TH AE FT fro § A%
Fq7 W g A famr ST @ X
ag ®g4 & fad qae § e orv wwe
far mar & w7 fviw ®7 3w W Aw
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qE AAETHT R F1 e & W ag
[ET T FNA Y o & 3T A
famrfer avme weft f § W I
T ey ¥ Tl do AL ATH AGE
St & ot Tt & qEw Afadl v oeaw
arwfea fiqr ar 3few sux 2 o
TN AW 7 wrar g | & qwwar g
dEri R ra i sc ol e o E
fg o w31 waw A ot § W oW
faiy wrdaEl 7 v ¥ AQ aw
# TuT AYE aga INfy A AT AE &

33T wfrww gak wifaw onfa &
WTEEt 1 I5T & fog e gt @ o
ok Afag & g\8T 339 & WA
g fawrfan & & | ag a wfawmw
TSP 340 § WA A1 dwAd FARS
s Fw gur Jawr W fawror
Y /TG ¥ Ay dw A af @
few e ot 1€ sama Y femrmar &4
tw feafy ¥ g Q¥ wfow a1 g
# frge &7 AEwEE & A A
v ofedt foages sew &
qxg § OO 7€ ¥ A9 w7 A% 5 fomy
7% a% geqeaan faaror gur @ few gz
aw A% foad w9 g @ 39 weamoT
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[= aer 5]
& faq faswra gvaedt grsmmen F feaar
HAX @ T ¢ W 9 frm qwre
g fear mar &

ot e ¥ us for @ faaw
faar o< & aarar amgat g fv wit aw
arsrat # st frgd onfaat & fog
for ¥ wqgfer wfed s sfew
afaat oY & faem g7 <@ @y v
W 99 & ¥ foomr & gor & | qEen
q9-affy AT § 39 FAT T94T @0
a1 g1 fqaH & 3w 30 FAOT w94T
s g O o9ty AeET #§ 90
FOT Ty T@r T 91 fomd ¥ 79
FAT &A1 ¥ gA1 dd g adfy
AT ¥ 114 FTAT TIGT @ @I
a7 foa¥i & 1961 ¥ ¥ FT 1964 %
a4 50 FUT 7GUT @A AT & |

wra e i g aa w9 W aE
qer guT ¢ | fawre gt ¥ s s
# fadDtwwor & forg o g T M@
zﬂ‘nﬂo!ﬁo mg«"{qﬁrﬁrﬁm
FTH € IAIHE FALY IAHT qAH faeger
s gt Ay § o ag qan faegw
T AT | E aw I § AL
TEEY qTE A Ag) e amar @
a9 % T 19 ¥ FrE gafq ad g
21 % gawan g fooonfasr gfe & ar
aafas gfee & wqgfea snfeat #
Fadr Iwfy At g% & fory o 2
wifge |

gaTa /I § w1ies @< AY
WY frr gan & 1 P & s ww
o g% 9 & T wa § AYomw o wfe
& grc gk fag a & o gEm A
I eiwfrgeafmgn t
afem g femr & gty wofa @ gf
21 gt gfom ik fedt o ¥ 2w
F OFaT 1 wfew A FE@T A F
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T g7 g27 ¥ I § 5 oA aw
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Jrar & 1 fadewe ad oar amt #
oA 1 AH A A awE A
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wiwE T § WA &A@ X A g
# awwaT § 6 99 o a0 R s
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IT% mias 7 F IS T F fag
g 7 SO0, a9 a% % FH "W
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& ag wg & fou & 7 s ww faw
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A foor @< ¥ T Wi I d
fawmi a% w&Y Wt gard At e
T QU T8 fFar mr @ Wi A @@
et s & waer ey o R E ) mufa
gaR @ w1t 92 form o §, &fER
AT g A, TeTAifeug, dto o,
qWe To WX fFar F sr@ex Wl aww
993 & | ITFT AT F qTE JTAH
@ ¥ fAg g F orAEHe
Mo g Tt §, Afew @
g wafs T F Fo@ET § WX gER @
N A F g mraT 4@ faad

g a% qAawfr w0 gAT F, AR
|Ym & gra wearg fear ST § AR
g #1E & fefow 1 feafez w1 W
qraA 7@ gar & | g fafas & ot
e @Wro U §, fafaw wwdl #, faan
we o, fawmm &a ¥ o frwese
IR qgi ¥earg faami § f s
QT AEY AT Z | WA & §Eed
¥ 9 v g @ Ig 9T faam w @
1 wEEST 3|

qEIX F aCw 9 Fg o fw
seqeaat fae of @, afew ag g ww
W A § Wi ag @ oy W @
fee-fommnr & @Ay surar &4 g &
T vt & wfaswfal ara & v iae
forrd g a aaiz fFy o &, aow
fod a3 &, g g9 A B 7§ wm
nrEfer w7 Srgar § oA & S
# fe 9w 1 9 Wt e faar 9

Ifs gt WA aEER W
AT 2, wafou & wius awg aff &
2424 (Ai) LSD—T.
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R § | R # & ag g aga
g f5 g agt wifes gfee 3, arnfos
gfer & AT @ g & va oY wamfa
2 o IS AT FF F fav oF e
Fraw fear s

T Wkl * A9  wOAT qwe
v g &@r g |
Mr. Deputy-Speaker: Motion moved;

“This House is of om:nion that
even after three Five Year Plan
there has been no specific pro-
gress in the work of social, econo-
mic and educational development
of Scheduled Castes and, there-
fore, calls upon the Government
to appoint g high powered com-
mission to evaluate the progress
made 80 far in this regard and
suggest measures for the welfare
of the Scheduled Castes with
special reference to the promo-
tions and reservation of seats in
Government services, allocation of
land, ete."

There are two amendments that have
been tabled.

Shrli Hukam Chand Kachhavalys
(Dewas): 1 beg to move:

That in the resolution,—

after “development of Scheduled

Castes” insert—

“except gne or two such Castes
as have been benefited by every
kind of facility provided by Gov-
ernment for their political and
economic uplift,”. (2) '

Mr. Deputy-Speaker: The original
motion and the ameniment are now
before the House. There is a large
number of hon. Members who have
expressed their desire to participate in
this debate. We have only two hours
out of which half-an-hour has already
been taken by the mover. So, hon.
Members may take each five minutes.
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! augfay W (WEH WEY)
T oge £ 5 9f) w s w
e T GIE FT AT ST @,
WiAY % 2w &7 ¥ &9 Q W
WX a1 faqr S | W) /39 ag Avgan
3, @ Suwr fRuig W o " ooy ?

Dr. Banen Sem (Calcutta East):
Mr. Deputy-Speaker, Sir, I am in
agreement with the basic idea of the
resolution., After 18 years of indepen-
dence it is a very sorry spectacle that
the lot of the Scheduled Caste peo-
ple ha: not improved to any appre-
ciable extent.

What are actually the oroblems of
the Scheduleq Castes? As we under-
stand them, the main problem js that
the Scheduled Caste people suffer
from social and economic disabilities.
Both the social and economic factors
today bear upon the Scheduled Castes
people. Firstly, let us consider what
are the professions of the majority of
Scheduled Castes. In the cities, they
are either sweepers or cobblers, men
who are working in the lowest rung
of factories or people who are self-
employed but doing some jobs which
are both soclally and economically
considered to be very backward, In

MARCH 12, 1965 Scheduled Castes (Res.) 4096

the villages most of the landless la-
bourers, at least quite a large percen-
tage of them, come from the Schedul-
ed Castes. Therefore, in spite of the
best wishes of the upper clasg people
and their professions, the economic
and social disparities between these
people and the upper class people
could not be removed from the soil
of India, It is a stigma on the fair
image of India, It is only when we
tackle this problem from this angle
that we can say that we in India have
no social or economic disparities be-
tween various sections of the commu-
nity.

Now in cities like Bombay and Cal-
cutta there are separate colonies for
people belonging to Scheduleq Castes
and Scheduled Tribes. Due to the ra-
pid growth of industrialimtion these
distinctions are going away. Yet, in-
side the factories most of the people
belonging to Scheduled Castes are il-
literate unskilled workers and they
are the lowest paid. So, we have to
consider the question of raising the
salaries or wages of people who are
in the lowest rung of the Iladder.
Therefore this is a bigeer economic
problem and unless the Government
tries to solve it with courage, mere
pasiing of resolutions or setting up
of commissiong would not help.

Secondly, in the villages the object
of the peasant movement has been the
distribution of surplus land among the
landless peasant;. That has also been
the demand of a large section of the
Congressmen during the early days ef
the freedom struggle. Even now all
those pious wisheg remain only on
paper. The land reforms are half-
hearted and halting. Sometimes the
land reforms are exploded by subter-
fuge from  below. Therefore, the
people belonging to the Scheduled
Castes continue to remain in a pitiable
condition.

When we discuss this resolution I
say that though the setting up of
the commission is necessary, there
should be a clear reference as to
what the commission should do and
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how the commission should proceed qqvE I ¥ W FOT 8 a7 § Afew

with its work, and after the report of -
the commission is received what gov- Tl % Wt gured el g @ o

ernment is going to do with it. Because,  fadt 7gf & IO fadr 7€ & )

in the matter of land tenure and land aacs
reforms it is only the Government 7 A g-} g it Laall FHISE

which is in a position to make some frrrc g & 1 ag TG 2 ag g
radical changes and improvements. AW F WY 9T UF TEH g ATHIT

Then, in the factories the unskilled #ATY 97 Wl UF =& g |
labour belonging to the . Scheduled
Caste should be given proper educa- Eﬁ;ﬁeﬁ ;ﬁﬁq—'};@-ﬁﬁ 7741

tion and training, That should be the & | e afedi W 1 ¥ fv

responsibility of government. In X
Europe and other countries with In- WY &¥#1% & $& yeaq a9 f&g 2 )
dustrialisation illiteracy has been F 5 g ¥ Y £ afeaat
banished, In our country also, now m‘f qﬂ 5 *'ETQ ' 577 T . -
that industrialisation is in progress, # AT I W IWS & AV FH WH WA
illiteracy should be removed. Practi- 2

cal training should be given in techni- )

cal trades to people Dbelonging to .
Scheduled Castes so that they could ¥ O gura ] AEATF | ArenrHy
come up Government should also At A W ¢ & o s wigw g
take measures for improving the A f

housing conditions of these people in . ﬁiﬁ g % wwwan
cities and towns. While building E & ag ag @rgq & f& ==y faamw)

hﬂum, they should ensure there is m m W FT M qE

no separation of these people -
from the rest of the people. They 7 wegne fegn a1 @& | wHw frge

should live side by side, 7Y ¥ 97 9 UF 1 97 A= A
With these words, 1 support the 2N | T 3¢ ATTEY I FT 1 FHIWA
Resolution. 21 av fatet I arer W IEW gl ¢

& guwar § f§ deges v & ot ann

St eaw (WiED) © SOOW méaai%maﬁmﬁwwmm
wgIRT & At I ot F I T Frw femr wm
*T GRGA FT@TE AT Igi1 &9 q&H § '
¥ fagrer gwmat § arfearie § w17 aga A @ e @ T g
W aft wRew ¥ ww A g o7 g Afert @ ¥ s e i
o aft Swnd o A R e % A% fawrer #7 dFa% FArfEE A
A AT F fA0 aga §@ £ § A aifers < fear oTw av @ faar oy
maﬂf‘“g—‘:‘f'ﬁﬁ?'ﬁ; wfaw w2 frar wrm wifed afs o
Wisgr E fr g MR FrEEe £ 7  S1T 77T IS 77 T free
¥ foam aga 3o $7 7R ¥ 1 Ffww ::-}E m‘?mwg?wm
7 @ fr aga @ wwan & A ATy qfews w4 w0
AIMA AN AEes Fee F AR E .
guTga ¥ fawr< g W@ & W wE AT Al & ATt & A7 qgr wEw T
#r @ & | sfaura w1 s fed go feaa ¥ | goeTT St & f g anfoaY & s
#t e &1 U § 9T ZEE e §u ¥ foq Avafoar gefaa v & 0§ ¥
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[ Toma]
afeq gaar afafea & w7 g @
wa oF faare & wrowr [0 SR
# | wifs gwg & FA1 § W A
Fga et faar o & @ @ amw
FfFw ox fawm qEw oz EETE
fawmr #r foarer & oo AT |5TE
g1 ferg R @rg 9 s@ER I
g9 fa7 o & @ #AwA A AqT W
AHC A 1-1-1963 & g Fa147
a1 f& zq fawer & 540 Fo190 1 AV
9¥ed 4 39 T faq § & 67 TA%
faq foad €f w6 T & wd o
AFT GY T AT 61 A WX AT qHT 9N
61 GNER 9T NITFS FTEEE FT FE
g fomr s | 9" 2 FY 848 qEEE
€ 7 % & 106 g 9Y ok o=
faw us 21 g7 sfaat ¥ & foar s a0
q1 #IX 105 @rET o | FW 2 A
mafes i Treed 9f 7 HE W deges
Fee FT g foqr mar | &= 3 W/
1,27,941 929 & ¥ 15,992 fom
ey 9 faad & 11,295 fod @
T 4,697 A3 fAMT W
TEY AW ¥ FATH 4 T 36,622 (I
oY fa® 4,577 faT oY &fsa 5,076
i g A 7% Faaewr waed ag gun
f& 499 qIEEg ST TASHT & AF |
gadi w1 W g fF g g 1 w2 A
FFTH & TAH WY TR AYA 1T ¥ SATRT
i faw & 1 729 YR of faaw
91 Tax fag frag of o7 644 AW
fadi | 5@ W ¥ 553 TIZ TARI
sarar fadf | g G & A TR
T T W ET 1181 ¥ & w9 Y
# 1 &A% uF foord g W) 9% ua WY
degse Fez &1 A3 fadr | FmE 2
F1 40 qrzZ & zA¥ 77 T & A=
w1 Qfee 3% AN FUF W dIgEs
FEE Al FY AAY fAey | TEY G A
FH 2HRT AR TAITARL 17 AE
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g ot F1§ f3ger v Tl w1 A
fasit 1 Fm8 3 # 55,280 9N FT
T fadt & 1 frad 6,910 § Wifew
6,806 T g% AR EAF 1,400 % w1
eI T agaFE 4 8 ) g@H N
9% 18,048 & famH 2,255 e
§ 3606 F qifee g & W AN
351 1 agra<r g€ & qfw ag &
TS | F9TH 4 FY ST 496 T2 §
T 62 fod § wiT 453 qifeew gg
EAR T ¥ 391 1 agadr gk § ®ifw
¥ BEY g & | M W e Qi @
IH fisges wee F fradws faw
§ gt qE gy

15 hrs.

gafay & agar g fs 5 wfaw
AT HHIM Y WIT IuH faw fegee
FEE & 1 9TW @ | W T IF AR
Fri Fr aiw w3 A fF deger Fwe
% gafa & faq o9 7% fog 7w & |

wt arewen Frafaw (Mifear) ¢
IqrEuE  WENEW, Hf7 qrediwy off & A
qg wEaTa qgt 9 g fear § oww
fore & 9o weaw WTWTOE | SN
Tg T TEA & €@ gEen w
TR FIHF 1 2 wipse fwar
R ¥ favaw ¢ s @@ oywmw &
T T GHET F1 G 7 F99 @
FTHX FT ST WA GHT § afew
FIX AW FT SUTA W ®T W AEFR
ARCIE A

o Y Tt 9T w=i @R
qg W91 §TF 4Th €9 § 4§ A
g sy g et ¥ s W
Jafa & w0 ¥ % gq & T W@
g E o 7@ 1B W § faa
TF AW A wE vl § IaAr ard
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ad zfe guw & @ and @ AT
wqre § fe st aredsY ot v ag
TEITE ATY FYIET YT T F@AT)

a9 Iy & f& w@ af awy
& WIgee W, WICY TR WK
HeT q%a ¥R & faw 9 sfawmc
frger frq M & & g2 ad sl oF
fd wegafa 1 wwgE w@ E W)
39 forR ¥agsaw Qar e fs g9
a8 fraet wafa g g, s a9 gé
A amAT g i gEd W
fad & 7 ot &7 g #7 2@A F
T1e ag o fawmfar &1 @ § "<
W AT AEYES FTEE AT AEIET
TR FIRL F " qF F1 fnet
%1 WA AT AW T fF IR
o€ gIT fawrfod gwwre w1 # &,
afe @At fawmfaon & araogz s
@ feta awl & wme & feer
faemifar 9T §iFX 7 www fea
Y1 A aww F A wrar fw g
qT FTH & & JT A 77 wfww<
fawfor @& § 37 9T W& www
¢ far oman, WY IR s A
fagqr amar | 9w g g ¥ @ w
FEET § T A T IR @A &
T I g FEG [T @A H L A
#a ag wgm fis 7 wfawe aga st
TFET T FT CF 9T T94T @Y HIA
¥ AT AT HTAT WSST FraT WL A
9T 3 Nt gwfr Wik R
¥ fag e fegr omar 1 o fad
A oF  wraiy A owor vy o€ g,
Faw1 frdw s g1 qA favang
g s o xa wTC & <@ wraw fagm
sT fer @Y ot IAwr fawrfo
at o1 eqrA A€ famy s s
A I s gr L & Ay awwan
fe ¥aor 7w a & fagow wrEw
w7 ffor w723 ¥ FE F™W AT
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quT A A qg wAgra der g
t oWt 3w faw gw gErd wW-
w9 H WY @A E 1 gE AAfa
F I WA S wrIwEEwar g |

A A AEWEAT FT §AE
& qg wrar g & ot @ seqean
T WY 99 ¥ weqegar Ag £,
qewar g & 39 Al & faw
# A AR W FET & | AR
wied o7 a& i & fawo A
qfagw a2 grm g S Fqar @m
W g A g

aw foewr faai WE awe 9T
w®E @ AAE AT ww
¥ EF U F IIEAT Y 9T | mT
sy & fe ¥@d wawm ¥ Ao
1 g & fag o S & fag
ghomt & fag 3o fram wq M
g | gt aw SWET &7 gqe g,
g A gHAW FE J§ TET WX
giwm FE F ag swer fom fs @
§O I@ WA A€ A A G S
F3fer ¥ A | dfaum
e i i ) T R
Aoz w¥ & Ur wAT wEew
W OdaTg ¥ W W oy
gat wr T a fr Al ¥ v
FE R Ffe Iam S e
¥ gk fiage ™«
ug ww @war g f& g am
Iy A Aareg ¥ T fa ot aTw O
afew aft goeT T @A T W
Wq 0% Hdl qq9 ATQT & A ;w7
o Afg WY TEw ot ¥, warem
# fram e o § @ a@ w1 & af
"W qET g |

R aga dra|m ey dY, Afwa
et ¥ g wA ¥ "W oAl
& s § 5 o g7 wTe wfirerr
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[a amgen amfas)

arga #1 fXOE @gi dw g § M
Jg-vareg & foiet ax ==t &y
T8 g I € A wE A §
M7 g &Y oY g, W gy Ay
AEEA W # oSt g Afed
a7 wwar & 6 T a9 ag s
97 fet & | ST §ORIT 9T :E
WL T gaT | wwfwg & ag
Towar g & g ant & owfa &
faq @ga TS T HTAT AW E |
FEAEY ST 7 A WERT FATH E+
qura fear §, I8 wEw ¥ @ Aw
wrf @ AV g 9@ qF w9
AETL T &7 § T 1 & I
FTITA TAFT |

sy WER AEw (W)
SuTERH WEleW, WINAI  9EEqT, Ay
qrediET 91 AT A1 §, & IgFT
gwda 7 § 1 oWl & 97w
Far # aga @ oo mE § we
IR WA ¥ AW ¥ 5w fag
fergq 2l & & w=im g
& w0 € AR wied

Troifaw gfeewror # &Y v @

o w7 gw dwd & fr fead
g Wi W T FAIT TR WX
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STEW TR § Hell §Y 1Y § AT qrferarie
AR o T ¥ aTw g U & &y
gw Ry & f& gfon & s
TR OQ AT | {H I ¥gA & fag
gt fear a ff o Wi S Wit
WA E ?ag A § froag wry
& wor el fe gn Y v
¥ af fowsa 7 @ Wi wR gw
Tl qrT FgA A FATQ O gW ¢
T g W} g %1 fowe g
fedem 1 gafed & s W g
fFgam s ¥ fau aw 7w
X foaar g Ted § g o
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fr ga M AN "7ww 2 ey ol
Tt g7 9T ¥ aff g qfafe-
Ty F wg7 fe ag oF Sfgs 7
UF TF AEW 300 | gF & qfony
g et fF AT A 9T weT H
A T WX 7 7 fFOY 9T W
fer 1 Wk ag feom mfafadfed
w famw wr & 1 AT fgmm st §
ff 37 wwml ¥ @ e w9y feoar
faar & ) W= s & oY oW
gt & wwml & fag faqr T ar
AN K @ § w0 AW A guT
N A IR T ITT THT T vy _T
€ afed @ #) aow s Y
T} | A @ a9 g fw
gwa T R faa, fd it g e
AFA qT T &, WAC IT  HHMWI 6T
AT T&@ §F Aww qrrarg a
&Y, g #r J[|ar ad ¥

& it g9 for @ I@ET
UF ®RT F& WEATE | A G2E
[Wrgua e § | F@rwar g 5
A AT wgET ¥ w1 dwer
T AT A1 W & I whifE
I6ar ¥ qd@r  ofcfeafa #r gfe @
¢ fF ST Tade ¥ daar ¥ faar
g fF wiai ¥ fomet aord doe W
t frasam o @ & Wy
I IHA X F AW JAIT H &
Ty | faw gfoeat @ ¥ dfig T
AT A A IR FA IF THA FY
A fear § @@ 9IwA IT Y
e o wWr g

AW GAEET ® T AT Agadd
xr gfte Sy Al ¥ A AgER
FTH FW@ § I F1 A9 AT, FATGH
AT Ty fradt @ fomd ¥ oY

PHALGUNA 21, 1886 (SAKA) Scheduled Castes 4106

(Res.)
T I & AW AT WK 8N
Wy @€z THEAE A F 1 WM AR
AR FQ@ IT F ywEN s
foar st g—s WY FF amar g fw
T AT WEAX FT FIH & A1 My
oI FT ¥ AT |

4%
o3

g
13
3
A
-~
:
0 A

e Y A= Ay @ e

&, 2y

ot awafa TR : IITEAW WEYRT
uF A FFTAE W AR AT

T HTE W w T § av g o § g,
T T WY FQ A A=t Ay

W AMFIn g yAQ g & Fowr
T afagt @ g & qwr A7 Fav A
afer W A awem o, frw A
aw ¥ fag aw o s TG,

T§, afer o=
qQUT FT & AR § | W T WA qg
78 fr o aw *7 qar-ferr T
I T AT TATEAT  FECE, A
g & Iwa W fer amfos
X W T ey § oW IR
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N gEeAT gat g A And 3N
g &7 2f ST & AwEn ¥ @ Az

1% gur & 40 v fUew ae
qaeqE F N X T A I HF
WY ©F TEeE 9T g # sf oW
wfer & awd gfom wer o gu «§
¥ ifs Ivw wfex wdw fafeg )
aga ¥ v dfex Hqgw a7 1 Hfew
TR iy fara W gw ol & s
wfgewi< frar | & qoar wge E fw a3g
AN TF $qF 7 T AW F WY I FOA
FT &, TR g A F fag @ e
T § | ATAAE T TR W wifa
v &1 & g wgar g f e
uT § WAl A fW W § ewTen
N e T g ¥ gER R
qonT wTEe £ f ey wet & aw W
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gt & Qv i @ fow @@
JTHT IS FT AW Fg § 5 J2t G-
o T A T & et A @
g dfad | agi ) W gfem a=an
& faq o a@a g  WR @A &
foe s 1 €1 A EET ST
¢ 7 a9 gfrafeai g Sw cF R A®
forq s o g & g & R
O | I FEA FY AW F ;W AG
@ AT §, SAH OF §19 AW ¥ @
TG TAT ATV | G € ALY F W
ST FAATAT HIEAT § ITHT T FT AT
wrvay g 6 favafaaremy ¥ av s
F DrATETEl ¥ a%aA Aive ¥ A AT @
CERCER AR GE (K
Y R, gET WG FT B aY gEd @
TR & 7 &Y 97 g, 79 37 o Fory s
¢ AfF &t § T TT@w 39 @
qT Ao T § |

wifeT T AR A WW Y
t'@“fzﬁﬁ'ﬁ% Wf'e@o([!l'o
&are R 9 3 1 agt oY w1 a8 wewr
WO & aTAx A4Y wrar & ? gt 9%
fegem & Tow 1 Jwm & fag
qTEoQoudo duTX fry I § agh o
WY ST TS qT e a4y feaa
W % a| g

AT qHo To Y IT W =H
2wy w2 § s woR ow sfwwar
theges w1 AR dgEE IS &
fazr ar &1 & quAT WgaT g 5 e
TN FAAC X e § Ft oF Qe Wy
THodiTo M TATH ¥ IS A § W
I gEg aeA ® Sifow § g7
ffRE™ & 817 F1 § T FE &7
ag Fefie &Y dw w1 2 § afew frqenw
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F IO ¥ I W oA @ A
 wiferw Y @ 5 @ o wwer § w
Y WHHA S A A g ?
W T A A Hfaww F19 F@T 8y I
AR @ & ®T gt & IO o
TOF & W TG AR AT @7

A W ®FEw & ¥ Sifoy o F
WY 39 A At & & oF § 9
T A & fog @ 9T ae @t
& & & & W gErd T e A A
T | FTET TR # ot e ¢ fe
ghem st & fog g &ma g
g o I F faw g

T wifes qur faeea &
wa wiiaw mgu'rr-'tifﬁrqug
wedt § fr oot fw faafa @ o
ﬂ‘taﬁ#’r@d’rarﬁtﬁtﬂm&m
W ¥ I 9T AT I g W gEad
w1 2 falr 7¥ §1 AN 7% g e
wifed &Y fawr @ &1 9% w0 W
FI 1 AT A@ A i gEd W 2
& It 3

wrard faatar vk & qEE s
wmgrmfawasn g 5w
o= # feaw e it faet gfe
grr g€ & W 9w * & feaer g
ghom mfe st &t T} ? el wfe
IR 1 ok § o Y e 7 o et
wifgd oY ? oY a<lY Wi o i
ag I freer fgd df dfew foeft
o & & s g g R e Ay
e ag qfw & T} ?
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ST T ST [T JUNT T 7T+
7, & & q@ a%a1 ¢ & (wqq w2
aR qifre gfomt s w1 fer m
& ok feae 7% @3 SEmfag W
quiafaat #1 far a7 &, 4% awn W
fedr @ &7 ziwOR & feax qfme
T fed @ § war oag o & god
q® @%d g ' WIH ¥ WHS AT 7
"R FaeT Wiy fF owm oAa W
W faq w7 o far @ ¢ ?

ﬂ?m‘ﬂnwmaﬁmﬁ
qr Rw Y aw & fo¥ oy § @ A
R & ar wd N &1 dw iRz
i {7 FT 4 &1 A9 qemE gl
g1 T § IR T AR AT AW
gt #r ey 7 & F W @S A RN
aw &

gt Arnfaat s A faar smar
o Emr o gt fE
&% T #Y XY wafeqi @t § I A
ft zadt w W faar @i § W o
qazfem & ot deger s & @ &
g & uufeE & a1 7 &, Wfawns
g ar 7 g, TE wT femr wnar &
€| aE #1 0 N § e ;v aw™
AT § 1 EH T W@ AWM A awaifaw
FRTOATE A F AT FET & T &
qT & 9@ &war g fe gad oo &
auToATE %t qfowmer s ¢ 7w Aw
Tg quTorAE o A 7 K

Mr. Deputy-Speaker: The hon
Member is casting reflections on the
Speaker. They are all appointed by
the Speaker. The hon. Member
should not cast such reflections on
the Chair.
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oY oy TR ;AT Wl & q19
¥ g AT A I SfHeE T w6
gara fear & Wi amnfas, s,
weAfors T ToIfa® T B GUTA
1 oY AF g, Y fawwar &, SR
F@ & forq ot wiw ¥ §, IgwT F qwe
FQ@TE |

Mr. Deputy-Speaker: The debate
on this resolution should conclude
at 422 p.m. But gs there is a large
number of speakers, we shall ex-
tend the time by another half an
hour, so that there would be some
time left for the next resolution
also.

oY Age g (fesr-ae am) -
oY G ¥ FTH AE TOT | JHG SqTaT
FITAT AT AR

IqTETR AEYAT : A AFT AR )

The maximum time that can be

allotted is only 2} hours.

oY Qo ®Wlo FTEATH : FWI W=l
& T Y WA T qY67 Forerar wfgd
N wpgfae ofaat & A § ST AT W
ayer faear =nfgd

Iareger AgYEw | wrwiET frd )
&Y Jo ®To JTEAT™ : GE¥ ATH A

nqu ¥, fasemy fereema

JUTEAN WENAW ;. JHE WT @ &
NT Iy drer faw smgm)
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Wt g W wEAT N NETE
ATH T ST ¥ TET § Sa*T & qudq F3ar
g g AT sy & ag " s
g a@R ¥ fr dff @@ qa & faw
In & swfa et oifer dradi g€ d
T oF FHwE qAET o G
VAT § | T6 THWA & qgC QAT
T F o0 g wrfed arfe S g A
TH FOE & {wt qgege 9 e fear
A EF A FH FT GAGSTAR IT Y
UTT & AT TE |

15.26 hrs.

|Surr SoNAVANE in the Chair]

Zw oA T g fe g e a1 faw
gaE # Awfar e ofeg &
T2 fawr o€ & 1 9T ¥ # FTOU g
ST @ @ Fary ST g fF 3w s
¥ 93 foa orr 72Y fae & 1 g9 FrOr
¥ ot wver ghemi & fog, degee wree
W deTe rew & Wi ¥ few
frutfoa faay wmam & ag g =&Y &Y qrar
gfom am 78 @ o «hr w9 A7
%l ¥ fastt & f& 9= #1 fer &%
y#17 & Ag faadt & | foan & fag
AT I F AR A § 7 o §WT 9%
T e § oW m owOw ¥ 99 wY
Tga wgfaur gt & | agal B A gqrg
€1 &% T W TCAALL AT AT @ |
¥ fraza & fF awg 9T €7 #) a0
frer wfed | @ Farq aTg #ag ot
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FEA1 ArzaT g % eravarat &1 W afus
A1 # W & faafw  w@r afgy
AT g SraTaTa § 3= Jifa & Sl w
HIT T AR & W7 OF AT @A T
T F - AMMh AT(E T H AT
9T f§ @ & @ig #1f Wz ww Y
FLAT AT | T ST GHTST FT WTAT,
Tg Y WEWTA W H HHT FAT §, WWIHA F
GAT gAT ¢, ¥9 %1 qETA A & fag
g8 weirar & faere s afegy
a8 fowr ¥ a7eT ¥ ww A T E
afew fag nfq &, fow &1 & Ser0 9=
Fifed q 7Y Iz &) gury WY 9 FE
2 & gw oW & o7 T IT § a8 Wrar
% f& fvat & I gu W9 AT §
A9 grit SR wqer wed § 99T
ECACAC B 1

# gg i Fgm argan g v vfrafaay
w17 gfromt wr wfus & sfas sdw &
FAT =rfed |+ 2w A Far @ fa 5w gw
¥ WAIIAA A faadt & 1w &
T 7 foU O AgY | F FqAMT
¥ WA T A A IHE A
# frgw ot avm w7 €1 & qeT
argar g fe fraa st &1, faew froe
gu, feam gfcom =it &1 57y & e
D A fEa | aga Y FW AR
N wdE fodr & A framn
qaA ¥ & wea foafews odt
' W & yreew fear war 91 AW
AR ¥ dRm # feAd @ S
FeAT # T 4 | I OF & Igeq 97
THa =i #1, faes go @@l w)
saTET ¥ gvar wEe ey =rfEd

FETaT & WeET IUN WY gAA Arfed
st fare ot gt r S At
aife sfas & sfas om0 & & 3@
Wt F T AF | F AT ETG FY AK AATC
I W1 d99 F 97 TF ArATT WEHAT
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Fifgd arfs 3 37 § 37 &7 9 faw
% A1 3% W IT A 9O ) &
frred | T, Magd T &
T E T I FT HTE@ET A W aw
R E ) TEF FIUY "W HTH A
FFC A @ 1 @ a% wifzafagy
¥ Fraw ¢ wifarr o fred go
Sal & HXL W FTE€T ¥ A&TE A A
&1 g9 qfxdw fear o @y @, v W
s TA@T O W | AW WA
2 fe ozfl g1 €7 9@ WO W
FH T &S feqr m@T @, I w1 UA
qfads @ R a fear mar & | g
W17 W AT AT FY wAr gl o

fooelt arT gOTC wew WIWM W
sfaanaT &at & w= fom srfearfagy
F qrE THE 9f F qHA W IT & 6
 TE W I F AT OF FUT F
O 71 G F R T 0T W F
wiqe W e fRA T @ AR I &
ak ¥ v wdY Ageg @ faw 9 A%
I71 7 mrvaras fear 4 f§ 3 1@ 9
qU & & W G A § AW TR
¥ faw  wTH TeET w1 W o &
q@AT TR § R 9§ ae wE-
TFET F1 AT, T FAT AA T JARY
frote Fam & | UF a7 Fg g
g afe & AR 3 aTe I oA
IoeT araT &, W I s dur faear
afee a7 A& famar o

ot a% fogd wifegt & aw &
ﬁmwﬁﬁiﬁmﬁ
qE ¥ Frer dar fomar @ fow A
mﬁmmﬁl = gfe &
g & & ayngfear I9AT § W IART
aoETT ¥ F dan faea AT AT
7 I 7 agi o Aga ¥ Awew &3
& for %7 379 Faed § | A A A
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[« gFw =2 Fgara]
I FT AT ISX & | T 50 FT qHO
Zasar g |

g FEd & % g % @ &0
oifgd gfeomi &1 W agmT wfgd
Ffew gfeoml & o <t onfa F1 8 FT
ATHT FT ATH TE QY @I | KD AW AGT
TER-HE AT § A% a4 g § HAIT
F HIAT FIET TGS BITAT AT | F HGAT
afa & S w9d WrE WA AT AT @
qed & =i gafen gadr sfa & Swi
FT T QI g AUAT | GHY WrEAT
WA gE R 1 A agn g fr aw
arfagt #F1 o W # AT feer
qifgq | 7 fraaw @ f foem S eva@ &
o weul 7 gfvsar 1 @7 anfagt #1
&% y¥1T 7 ggrgar faer

Shri M. R. KErishna (Peddapalli):
This is a resolution which hag come
very late in the day. I stoutly oppose
it simply because in these 17 years,
for over ten years there were om-
mittees which constantly went into
this question to find out to what ex-
tent the scheduled castes and sche-
duled tribes in this country have been
benefited. Ten years is not a short
period. In gddition to these reports
which must have cost the public ex-
chequer an enormous amount of mo-
ney, the Commissioner for Scheduled
Castes brings out an annual report.
He presented 12 reports. That organi-
sation alto costs Government quite a
bit of money.

I do not think there is any need for
trying to find out what is the prob-
lem ang to what extent it still exists.
Saints like Vivekananda have prea-
ched against untouchability. When
Mahatma Gandhi fasted on this issue
—that episode is known as the Poona
Pact—the whole world came to know
of the problemg of untouchables in
this country. Critics like Miss Ka-
therine Mayo have written volumin-
ously about the condition of scheduled
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castes in this country. I am surprised
that the Government still fee] that
they have to examine this probiem.
When they say this when resolutions
of this kind come before us, it only
creates the feeling that there I3 no
dearth of money in this country or
with Government, but there is defl-
nitely deficiency of intelligence and
interest among the people at the
helm of affairs.

Before independence, who was the
person handling this portfolio of Hari-
jan welfare? No less a person who
is internationally known as the saint-
politician, Mahatma Gandhi, the father
of the Nation and gnother of untouch-
ables. He did not even care to en-
trust it to his  stoutest lieutenants
known for their fame ang for their
interest in the upliftment of the mino-
rities and the downtrodden communit-
ies. He himself dealt with it.

But what has become of the fate
of this community after the achleve-
ment of independence? It has been
entrusteq to  half-Ministers and
half-Secretaries in centre and in some
States, and to a three-fourth Minister
in my own State of Andhra Pradesh;
if there are any full-fledged Cabinet
Minsiters, they are too good to handle
the Harijan portfolio because many
of them have a complex, not superio-
rity complex, and they feel such
complex is the adoration of modesty.
This is the fate of the scheduled
castes and their welfare programmes
in the country. When that i the
position, I was really surprised thai
Shri Balmiki has brought this reso-
lution before this House and tires
this House and also forces Govern-
ment to spend some more money
which is going to be a wasta

I can narrate many instances
which are happening against the
Scheduled castes in the States under
Panchayat Raj. The Central Govern-
ment are not unware of them. I am
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certain the reply would come from
the Deputy Minister that the Central
Government are honest, serious and
sincere in Iimplementing the pro-
grammes and also in finding the
money, but it is State Governments
which have to ultimately implement
the schemes. This is not an innova-
tion or discovery. It does not need
any intelligence to say this. This is
the very answer which has been given
in this House and elsewhere, that
these problems are to be dealt with
by State Grevonments for the last 17
years. But when the Central Govern-
ment have taken it upon themselves,
and when they are convinced that the
programmes which they want the
State Governments to implement are

not implemented, what are the
steps the Central Government
and the concerned Ministry are
taking or propose to take. Even
the Report of the Commis-
sioner for scheduled castes is al-

most treated like an ‘untouchable’ re-
port. Therefore, it does not get pri-
ority for discussion in this House., 1
would definitely like you to impress
upon the Mnisiter of Parliamentary
Affairs, who has really become hec-
tic ang active nowadays to see that
the things which have been imple-
mented in the States, certain mea-
sures which Governments have adopted
and implemented successfully in the
States as well as those measures taken
by the Centre will have to be made
known to this House in every session.
That would be a constructive thing
for Government to do. It is not going
to satisfy anybody in this House or
outside if they simply come to this
House and say that they have got the
schemes which will have to be imple-
mented by State Governments. What
is needed is the information about the
progress in implementation.

Three Plans are almost over now.
The Planning Commission has never
given any thought tp the problem of
the scheduled castes. There are people
who want land reforms {o be imple-
mented. Land reforms are really a
very good thing. But T think it is
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going to be suicidal to any Harijan
who gets a bit of land, mostly barren
or hilly, but does not get or has any
money to develop it. That is not only
harmful to the person who gets that
land; it is also a national waste be-
cause food production definitely suf-
fers if land is fragmented and given
to people who cannot cultivate it be-
cause of poverty.

The Supreme Court’s decision is
there, It has been floutad by Govern-
ment. What has the Ministry which
is handling this problem done? 1 do
not think there is any reply given so
far in this House as to why the Sup-
reme Court decision which is in favour
of Harijans has been flouted or kept
in abeyance. I would like an answer
from the Minister.

Another thing. In the departments
concerned, people handling this pro-
blem, which is really very vital, are
those whg have ncither interest nor
konwledge about Harijan problems.
I would certainly plead that people
who have been devoted to this kind of
service like Vyogi Hari, are the people
who should handle this department. It
should not be just entru<ted to an
officer who is more careful about stick-
ing to the rules than having any
human feeling towards this commu-
nity.

Lactly, I want that there shoulq be
a Ministry in the Centre. When a
Rehabilitation Ministry is there. 1 do
not see really any reason whv there
should not be a separate Ministry for
Harijan Welfare. When T ask for a
separate Ministry, T would like to make
one thing clear. I do not want a sepa-
rate Ministry, whether it is in the
States or at the Centre, to be manned
by a Harijan, because as I sald earlier,
the Harijan Ministers in the States are
really very nice persons, but they are
too good to be Ministers. Therefore,
1 plead that thig Ministry should be
entrusted safely to somebody who has
got the interests of the downtrodden
people at heart.
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st 9o ®Wlo amET™ : awfa
AR, AT ACHET ¥ Tt FHw qATH
T £ % 3T gew ¥ a9 auea
F@TE |

¥ T W) g fawr aTe Ay @
fif & sETX @9 1952 quT W=
s oft sfaad gfem & aor gard
WX I99 9@ & & fog fasamy
WY € afew uit a% gw gfomi o
qYAT A T T@AT & gER
g TF GETRR WX WEqWAT HT g
¢ 3¢ gfew fawmr & ot &, o= dx
e feudde & W § Wl T
Harwg ¥ o § | feg a9 & faw
A 57 § Iud 9 W F 7@ e
WA EE R | A W AT wT R
e o ar fv gt & arnfos
Joa & fau | g I R QU
g A A g A # wWw fag
IR O g FgEar gaw w3 afew
g W RE fFgu am oww
AR AE € @ € W T e g
A G Y ) wEEE F A R gw A
B & a9 gure qeva sfaw §
I wfowrd & fog, so@ anfos
wifas, Gafos aqr awdfas sfesrd
& forg gw g 9T Wi 7 8, feemt
¥ a7z gv G § & ag g fa
&) afew ¥ FH AT AYF gt
N g & foaq e W O W 3w
A ¥ qT & & 99 & FyAT g
§ fr wrr g9 R0 A1 ag N g R 9
e faq agive & %A &7 A8 ¢ |
g st & Wt § gwwar g 3@ &
f§ ow ggt 9T graawE &1 SwaE
o7, TAT &7 6T Q@ q q@ W 378
g § gfomt sk wgd 9T @A
W W Ew A gar ar A
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fe oo AT & | Mo &Y g a8 2
fe st gfeer go & ot BT TRy &
ar S M & frwre QAT gzar § o
¥ grwl awrs & qoede F g
T waT, agae Aran fer dawne
wgi f& AR fomer #iv @wm
Y WH § 9T 3 AHATAl ¥ ATH, FF
T g9 FE I T FifF qg WA
®Y JqT TZAX & 1 10 qTdE F1 o
g & Y o sifam w@wa Afew
AT T FT WM I FAT F1 A7
feemar w1 gt 9T IEET AFT FTR
T Wit g€ | R A e & & e qw
qifd Tz & JaT g faa) & g s
vt % I g8 T gfemY o srarETe
T qEW AT qG KU TR Fafw gEgrd
W9HT FA T aET § W qg w2y &
fis a8 A fog o AE goe & oo
e wat WY T w7 T@ AT &Y AT
g

& AT ag W1 a1 fw fom awa
AR 1eq & qre 3¢ Famaan &1 fawr
ZRT a1 /R A% /A ¥ 2T Frmraa
T NI &9 § faerwor F1 qqan
M a1 | g 2@ fF 3w Fuw 3w
TAHl A G § T/ A @Y, TEwA
A @iftm & @ s@Er
|IEH A JF WG WE I a6
ITE ATH 9T FT WT A qG IR
e fd wm AT Wi AT owEw @
TR 9T WT IF ¥ | A T &
feafam Hifa g i & wiv ag @9 o
N W v A I wEA §
T ag g ¢ 5 ag fedt 1 o gqm
T ®T qrEy & 1 E@HT A WA B
qHY g a ¥ W g —

“IT AT ® WA @),

w1 ®F AWT FY T/A

TAT W R W),

aq T w1 &= o0
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¥EQ@ W@ T FY § FF qew oF W@
Afe wod s f 9w 9 e &
Y A9 §T | g goml #r oaEr
Tw & @ ¢ Wk TR ¥ wa
T T I I FT AQ@ @Y § I
T FheorT 1@ war o fgg qwrer o<
AT AT F AT @R | gy mm ax
T A § 96t a@ ¥ gfeom @
feg onfar & a9 @ < o} @ AR
& q19 @ FT qUAr A 2 7R § Afww
Tz e fF a7 e o) 9 g
AT WY WY aF HAW & Jq aF fE
gferm 3% amg § | v w4 a7 =
FOT g g A gwT D W,
IR wefaeam & o & faar @
AW T T I I W @E QI
T & | 47 7 $OF giot & agam
¥ TR fggam & fed & WY qoe
@ ey A g ) Afew dar B oww
fow a@ & g™ w0 fe fT
A @Y & 9T W oA WA ¥ A
it & adr Wt g gt o &
oy ¥ o fog ww A &

Mr. Chairman: You have used in-
decent language. Please withdraw
that.

&t 9o ®To wieT® : stwy, T
AT € a8 § W owE 7

waafa wglTT . wOw oA
Jaw fazgr & ¥ wfgw |

Wl To WMo areqT™ : HF I Ty
& o T w &, BN e
& &1 ¥ A & oF e fear
a7 WX WY A GHWS Ay WA A
T oL @ 7

awfa wgew - wrdc wHT |
q fa ag TrEe W aifvw & &
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Y 9o ATo FTENH : WA groa

27 g gE w faerd wa gt @
va% fag g faeem o A8t @%@ aw

iy
Ao FYWTE T AT AT IR GHTL
Wt gy § v a8 a Wi garn

wfres &< fear | gw weal & d&1 A
fear ot s ofeam & @ &
U% wgfaeaId &1 ATT g war
g T ToflER T F g § W@ &
ferg aomer & a3 @ ot 3w #Y AgErd
WIT X! THar & faq @& yaewiw
W | AW FT CHFAT W FUHT @A F
fag g frewr @ AR s
AATH WA WTT Y FAIT FT @Y
A AT et aw s qw fawior
F wrat ¥ 92 gu & A gurT wgAT
fie w7 g qam wfterd Wt o
Wi oA v E 7 MR @Y AWl A
qifeqTie & WL gW AW a9T W
arn & faeemd o o wwe A g
¢ T e srfeaY &1 3T 7&EF i
WX weqegar 1 faaror @t g &
a o WX g W arfaail &
02T W qTZL FT A Feeq P IAT 8
fis 3w HoF FA A ZWL A TF W
T ¥ ZH WG T FE W gt &
JIIT FT FTH G999 $T & L T F
wgr off maT @ fF aw o a9 A
T Wi aq a% gw @ foarh ¢ fer
agt @ W N ;AT Y | EOEIC A
g ¥© a1 & ggi faeemy & s
et g & W A @ wrf gE W
araT 1 s fag qurd ¥ oF g
ot § fr v mie & ot T8 el
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[ 90 AT0 ATEAT]
2 ) gomft ¥ ®gromAr § —

“gfrat Y A g
A ATAA G T 1)
g TR ]
ax femz < @il § 0"

drer Jaer ff 7FY faeear @ 0
ol T+ fau gmnfas, sfes a1
TiRE Fifq 2w F A R )

& = FoIma ¥ Fgav AR §
fo & agi ot mar § ag Thw W
fagdl SaaT F 9T 9T 7 FI AATE |
gfeomt ¥ 98 agt 97 #< w91 § 9K
§ fodt & wgam FHOr a7 AN
A 11 & AT onf ¥ § AR R &
FA% A1 ¥ 1@ F T §3@1 @A
& WA T I AT WS § | g A A
Y et fRet Y gar g T gmar g o
T 7 11EA fad g7 F¢ Godt § '
agi AT 9T §

auefy wged 3@ F a@ A
ag ¢ & guTdr aga wamn S W OF
gom § —amaw .. L

7gi % wemar £ gEa wng
wft wife gaa aren A @ A W@
FarQ axfrewdt & wear wifgg

o TH AFYET Aifgar (7o I1Z):
T GTHTT AT FT GTAT AT § AT
IR F T Aren T A @ we
¥ AT ®Y WET F AT FY owA &
At #1 frg a7 T T T 6 FT
* ot fxar @ S qvg wnfq & &
N WY g7 aFE X o fram g S
FdY onfa & wwr § wE A { Al A
T B fag 1 mir ¢ fr afcm o
t frst 3z @ § )\ Afed e &
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N 7-gwe gheoT Faa A @
qfew ¥ 70-80 g gfom W
7 | ) wwar ¥ fr g9 sumEr )
TR A TF | 97 g & OF *1 gure
T Y a I ofar & sra: ey /W
1 wiel ¥ ag fefwd fir d o ooma
a1 qaw & f 3w w1 WE ga A @
HHAT § | TH ®T G § T HTCO0 qGE
TATA WToFE N TrE 93fq
AR FETC QWY § ) gW AT WY
T § WX I Y A AT
X X ag 3z ¢ & oo s A
T® Tt § ag aF Wwil & forg w7t @
0T g9 gfee & 0 & 5 gt A
F 33 fram fey & 7 wam &7
& faq aw # F=1 7 & fag @
afew waRTT A ®Y qwET ST NfE
T AT E® | AT 9§ 70—80 FAT qTHY
% gt & fag Fawr & F g e oW
g5 q1e & I 97 9 §, T 87
TR ST F QI AT AT E ) @
foag & woa gfom agul ¥, St sEw
% § W forgi agi ox age @ A

0 ot G-y doAE § ST A
ot weat fawst & fag s
R 9T ¥ ¥ & A @ afew @@
g-affa e ¥ faw? Sl & fae
fpqr wmar & go-adffa Qs ¥
v fawadl ¥ gea-wmg gam @, A I
firrdlt wF TR @ W §, e
XYmoo A Ow W o Al
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et §, fored Qur qeq-ww @ fF 99-
affa groAT FT THAT T FW 9 -
oA, wrfeard av fre? feaar gt &
< fog fam & ge} § 1 W Sy
qu-gdfg Q9T a9 W ¢ | 99 A
N @ WX FP W@ WA W A
g & avan § fr gt & fag
70, 80 ®FQ¢ T w9 ¥ T famr
IAM—AT AT BT A TF BT
g fear o 1 dfew S @R
IFAX  GE-ANid QAT AT, d
JreaT A Y IBA § FA §, IR W I
Forar § W S AX =@ gu oA §
I 9T #f fadw s@c 7 AT ¢ |

wgi ot feafa @, agr & ® a9
¥ qg Fg0 Tgm 5 uF aw gfe
@ | gAY 48 FUT FY qrawEy § |
I 7-8 0% gfcw & | a9 foed
faar ®T 09 43 FQ¥ ghr | J@gr
Fw Arat &1 avay g, & A foown
wrear g, w0 F frey o arfer w7 g1
¥ 7T faamst frew 43 0T
MF I A EIAEFA wfa &
T AT | § § FAF @ AL FAT |
1T 9N 9T § |9 a¥ /0T, A
srEEe T afa a™ § o o9w
% TH @AWW Ao 19 &
7€ qum qid f& @ I wfa ¥
qE AT FAT TAG AT § ST W
g T @AT & WOl g Anfa F s
AN A A W1 I A F AT /A
&1 aiwr foar #@ & @ aF =
T T @ AT § | T WG A
Q¥ 39 wifa F 70T RN FT R
Ayt sf & S A AT FT 43 FAT
foegi &t avs AT g oA o
43 ®OT foorl wx a7 I FAT
FA if F a0 A A AR ST
# fawdt o@ M, aq gaH 4 ag ATET
4= grm, N quw ATw A® SN A
2424 (Ai) LSD—8,
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UqTET #T AAT F T FI T G

fox ga% F1¢ 9 fpygem w ffe

g g faars wE s w9t
T AT W T

wi o gmy e o
AYeT WX @ aEn R o oW &
W @it w faowr A (Taagw ¥
¥ ¥ ow & ax fafear ovex w1 wd-
W JWT 97 | ATEHIAD AT AFTAN Fgh
qqr ¥ | AR AR B Y §—
AT T AT FT ATET B A, TEARY
I FT qTET B X A7 ghoom W Ik
fag® o | IgET AT YT GIETH
2 AT F@1 & | I A% Tg HATAATAT
oI AT A 3T TH A Fav R
aq aF W AW 9 qra-frare A
gEar ¢ | aead ¥ foar o W

W fao ghowat waai fogs w
I fgear o 7 faw wwar B,
w& 7% sa19% gfee T wrh s qa A
e agre | a4 N Ao ot aw
awdy & v ghomt & e a@hr
¥ arrar g f5 faad agr gfom ar
fetems@ § s aadag g e
W I JTSAE JAH AE WY
o o @ g fger WY
WM | Aq d% & qg AE AT
fr st gfoaal, egrd, @O &% F@
Y g1 AgA< A qASAE A, ¥TE AL,
Z A AT w7 g AT A\ qw
# ag qgm, ak 2w A7 Iwfa A
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[#10 T we1ET Mfgar]
Tt a9 a% 9% TWET g9 g ;N
awdr 8 |

a6 a #% W A g & oo
gl A qEeETg ag FT & WA ,—
were wEEy, & AT aY a7 WA v
fir Y ST Wl @Y § fe T el
¥ At Fox wafenm @ § fr &
qg T Fg THaT—Ar wfear A §——
T 5 FOHTEATA gEE # g
@ wiK wweT ¥ Wity wER AR a9
ATRET W7 AT ],—5ATC Ao AgarQ
N Faeag fiT = @ WA qEE
T O T f K e g oaw
IR WET T AT A F FAY o
TN AT E T H Y qgT § AT
T AR TR §1% W [
A qq E W W A A e
g
Mr. Chairman: Shri Siddiah. There
are many Members who are anxious
to speak. Please strictly confine your-
self to seven minutes each. . (Interrup-

tions.) Order, order. 1 have called
Shri Siddiah, '

4127

Shri Siddiah (Chamarajanagar): Sir,

I congratulate Mr. Balmiki for hawing

brought this Resolution and focussed
the attention of the Government and
the country on the problem of the
Scheduled Castes. The time is very
short and it is a very complicated
issue, 1 will try to be brief Govern-
ment will always say that untoucha-
bility has almost gone and that it ig
going away. They dp not know the
realities. Go to any village. You will
find untouchability almost in tact. If it
has gone, it is only in the cities and
towns, Even there it exists in some
form or the other. The State and the
Central Governments are giving some
grants for the removal of untouchab:-
lity. But some of the State Govern-
ments are also encouraging untoucha-
bility. The Mysore Government is
miaintaining separate primary schools,
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thousands of such schools. For the
last eight years, ever since I became a
Member of Parliament, I am bringing
thig to their notice buy no addition had
been taken.

Shri R. G, Dubey (Bijapur North):
At least in Belgaum and Gurbarga

divisions, there are no separate
schools.
Shri Siddiah: I am talking about

the old Mysore area. Actually in
those areas where of the total the
population nearly 26 per cent belong
to the scheduled. castes, they have
started separate schools long back
and those schools are being continu-
ed even today,

Then there are some Government
schools—not private or aided schools,
to which even Hirijan teacherg are
no allowed to enter. Government
has kept quiet about it and is not
taking any action when it was brought
to their notice. In spite of seventeen
years of work for the removal of
untouchability, I want to know whe-
ther in Mysore there is any common
drinking water well for the Harijans
and others. Can my hon. friend,
Shri Dubey who said there are no
separate schools there, give me an
instance where drinking well is used
by both the Scheduled Castes and
others? 1 do not think there is any
common well in the whole of Mysore
State. (Interruption). I cannot speak
about other States.

16 hrs,

Mr. Chairman: . Order, order.
Please hurry up with your points,

Shri Siddiah: Even in the cities,
even those gazetted officers who be-
long to the Scheduled Castes are not
able to get houses to live in. If I
had the time, I would have given
examples. According to the 1981
census, the population of Scheduled
Castes is about 684 crores. In- the
first Five Year Plan, Rs. 7 crores
were allotted for the various projects,
both Central and State sectors, This
works out at the rate of 20 paise per
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head per year. In the second Five
Year Plam, Rs. 27:11 crores were
allotted; it will mean about 80 paise
per head per year. In the third Five
Year Plan, it is Rs. 40.14 crores which
works out to about Re. 1.20 per year
per head. With this allotment, I do
not think the economic condition of
the Scheduled Castes will improve.
Y have given the figures for both the
Central and the State sectors.

With regard to the services, ac-
cording to the latest figures available
—that is, 1963 figures—in Class I, the
percentage of Scheduled Castes is 1.3
only; in Class II, it is 2.8; in Class III,
it is 7.8; in Class IV, it is 17
This is the percentage, though the
percentage wag fixed as 12§ for the
Scheduled Castes and as five for the
Scheduled Tribes. This is the state
of affairs after so many years of safe-
guards that were provided to them
by the Constitution.

My hon, friend has alrcady refer-
red to the reservation in promotion,
particularly in the railway services.
There was promotion from Clasg III
to II. It has bcen taken away now.
As my hon. friend suggested; if there
is a change of Government, they
could think of a change in policy;
but then, even without a change of
Government, with a change of even
a Minister, things have begun to
change and they have taken a differ-
ent shape. I think it is reprehensi-
ble, really, that a thing which wuas
considered to be constitutionally
valid by the Supreme Court should
be taken away by this Government.

There are so many appointments
made every day in the public sector
undertakings. There is no reserva-
tion, and this Government has come
to realise it now, and I am told that
they have now issued orders to re-
serve certain percentages for the
Scheduled Castes. It has, however,
comea very late.

Whet is the educational advance-
ment of Scheduled Castes now, after
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17 years of Independence?  Accord-
ing to the 1961 census, the percent-
age of illiterates in the Scheduled
Castes is 80.05; that means only 8.85
per cent constitutes the literates
among them.

Mr. Chairman: The hon. Member's
time is up.

Shri Siddiah: With regard to educa-
tional advancement, the Government
of Mysore had exempted all Sche-
duled Castes students from the pay-
ment of tuition fees and examination
fees. Now, I am told that for the 7th
standard, the Government of Mpysore
has decided to levy the examination
fee. If this is allowed to continue
and if it is not removed, the progress
of Scheduled Castes will be very
much hampered,

Mr. Chairman: The hon. Mem-
ber's time is up.

Shri Siddiah: 1 sghall finish in a
minute, I support the resolution mov-
ed by 'my hon, friend. So far there
is no thorough socio-economic survey
made with regard to these things.
When we say uniouchability exists,
the Government say it doeg not exist,
and when we say that improvement
has not been made, they will say
improvements have been made and
they have spent a lot of money.
Therefore, it is very necessary that
as in the case of Scheduled Tribes, a
high-powered committee should go
into this matter and find out whether
the amount spent on the Scheduled
Castes all these years has heen well
spent or whether the progress made
is really worth and what action they
should take for the future develop-
ment of these people. Therefore. I
strongly support the resolution of
Shri Balmiki.

st whas (gT) @ A aTeRver
o T I wHew wET & Aww v fear B,
39 07 & gua fa=re T I §

W HEET TEA TET E, IEE A
¥ Az ®v § W7 IEE & A



4131 Uplift of

[ #iae ]
AT g | AT arg § a9 &W T w0
78 AT § f5 o awt & aw i o7 T
T 7EgE g a § i seqemar fra-
o & fag g anfa & aanfas, aifes
R weafors saear 93 foram< fwgr s
Eh A dtaq w7 §, W R WA
2

g ¥ owt 0w Wy g
T A7 IW A AIRT HEQEGAT T A0
fom smgmy 3@ ¥ @ #% FEgo
A W o w5 | mOE A A
feg o F w1q 9T 0T FEF wW R
T F =TT A @A g AT FATA A
ATATE & T 57 1 #Y Fqz 71 gae9
foar a1 9t & T o3 e X
Wt gEEY faar Y syaear v 0f Ak
IqF AT FE FER WX FEA a0
™ g Y e gfer QYer &7 W
[Tl A M7 /G A s feafy
#1¢ frly game g {1, Far o At
qAT | TF BT a1 [ F |
g et & gfomt w1 amnfow
f oF qwEn &) W9 SR qEw
Fra w4 4y afsy, wwal ero 4
afay, wim &fag, J=wfar dfae
AfFw amfos faw IaF waaw
I 2 ag uw wfer mmenm @
T F A AT @Y § ITH A A7
X & 1wt 7% Qar F1% ArA AR
T e g guer afwai #
gfemt #Y aamar gy wrawr qar ®18
9T 7Y faom St g are 5w A wT A
FEAT Y | A g9 X AT § W FTE
¥ AgT qIET Z9HAT @, 3T H IAA AT
sreqt gt @, ag W W & few gan
T 31 g ¥ A F o aw A
FET 3% aTHA @At §, el & qr
qo A, 77 WY LT IS ATHA
A0 00 @At TN FAR T IgT A
FRw fei o & A and A F TR
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FT §W N9 A FW § AfFA grorw a8
2 f 2gri & qrit A & fag S
W A fog oF awen @At @ oA
TRl & a1 FWETQ oA ¥ F oy A
¥R §, I forg wrerr 0 v =@
FA ¥ O TN sqaeqT 74 & 5 v
¢ 78t 7 ¥ g o g 3 ) e g
g & oY g & Fwar § Afew sqEg
& Qar 7 gr @1 W wER fE e
1€ IR Jwar § A IR <2 faar o
q&ar &1 AfeT s § word wR &
A g% fog agr @A Ao &) aman
? wifs s oftam frafg & forg o=y
At ax T & qzar @ 1 wifes
waTqT JAHR AG gL A T @
wafiaa @Al & 1 WieEs Haeq FHAR
A & w0 §F T A AT wwY &
FAT AT A AT FT F A ¥ R
[&) @1 & @ 3% Haw frafe
& AT 4T g A |

TN AEAF T IZ TG
T AN, I8 TF FAF § A faew
fae aft w@r &1 ag wfas waear &
g 3 AT & | FWAITAF AT H
Wl HEEEAT OF FAw & | FA Foal
W aga @ a1a Fgy & AfHT 37 T wmE
g1 T AT g7 FW AW F1 I9AW
W 2§ AT 3T IR o www
T EET B gWIT 4 AT AGT @
T AR FQ § 5 AR ¥ ey
®T M FT ogAE A FAT A1fR,
Tg TN AT &1 T4 G F1ET 3 AT GqHT
R s § wwiE ¥ fda
FT AT FATT AT &, FT A9 HT MY
U FT I qATH AAT ¢ AT IART EW
fatrg #< & A1 37 WA T AT
R & fqq WEgEA N 9@ e
¥ afer ord o aw K am @ @ A
T A WEF g, oF 7 RAEE &
HqTTHY UF A AE TEA T AT ¥
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AfFr TR Ao T R § ot
W ot wEma & fRe & dam A
g1 %g @8 guha g1 gg dar faw
gfe @@t mEl & ae ot fae A
qmET & | AN F AT TH JIgH T HY
@ qar =en fF a7 & aw o< feat w1
& ofd § ¥ & T FaEET I\
fear smar & & SR T fade fan
91 TEwT FAOT a8 guT fF OF s
T i forely =y Y fre=t 1 sremar e
€ q1 &Y I« A 47 w07 FTO w1
I ofq & 773 & quarg A& S AT
AT 97 | wESF fETTE OF FTEA qw
a1 5 f&fy & fozr & Seman 9oy
T 9gl % SEgar §1 aw g,
T gAEET EHIL AR "W & A9 9%,
afa iz Ofafars & am o oF wa%
e IIfead 3| a8 OF W a9 FW
R g | TUTET F U TF FrATIAE
Q1 qrAfas T § 9 @ 2w T wm
g1 &\ ww faerm ew ®w W
Feey @, fedY qdt a1 o= fadiw &7 &
qg FWq A g | W Fod H1 fAed
& faq g £ wOAT T 7 W FAW
CraC oAl

7% v gfiaw Wi & ¢7 fF neywa
w4 27§ awan WA ¢ & owerm
wel g 97 & fewen & gegwmar w{y
ge 2 owE@e I [ oA@E
gfza @ adt agw ¢ fagw ww 2
af fag & &t fageaqur T #7A7 2
1 avg & weqey At & fow & fawm
¥y wEr 9 gE g | AZUF HATR )
Wt snfaar wEyTgaT a<adr § @ sfagt
qw F WO 9T qN@AT § | 5w Arfaar
¥ weqrgar AEY & @ fegnfa #
weqwar w4 gk g &4 mi faly onfa &
A€T 1 ¥\ 2w § aga @ onfoat § & 97
w1 A At A wga, fe ey ok
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veqw T @, ¥aw feg wnfa &
wifr & foadt weqwm § | feelt Wy
a1 @ ¥ FWT AgY wagr ¢ fF faely oy
T ogw ay § R oafed ¥
A o &wa & Afww g gfom aff
AT FFA | W B o AT qEE
g A Fg AT Twar @, Afww AN q=
TEAA T, §,9E G A T | 6w
arEfa® T FT T T F FEH N

v ww fasm g fe g e W@
g ¢ wifes saear | @ awg & aiwgy
¥ At o wgar oy & wgm
fe o onitw gfomi # € ot ¢ 5@
9T W F A & fad gy wnfow gfaa
& og | o q@dw 7 I fag
A # gy wht T § 3w oEw
g g%t femr amg

gw 2w § e wre v gfom g
qT AFHY WRET a7 W § W A\ 7
T & &Y SR @ ¥ e 97 Y frea
wife & wegw § | A T I @R
®1 9T qfwa 7 fowar § | wammR
g & & fog g ¥ fadiy wgm
T AT | EET "@Ed WY TEHE
AW 9T &P U1 @9 & W@ @ afFw
A gig 1 ¢ fF w8F a1 97 sanEy
W A1 9rfgr | @ ard quwen
g FIA 9T WIFT A1 sq1a A7 =0fem
agr & fraza g =gar ¢ o

wifet @ & oF AT AT ARA
g f5 gearh Aafal § 3w 3 am
#1 & N1 fagr s Srfgr &
wfr qid 1 T 7R g1 1 FAA zﬁwﬁ
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W WiwR At qwar (FEr)
TH & wEEE grar & & Sy S e
A &2 ¥ § w9A B ey o w1 W
e &, I AW ¥ A A F A
I% qEfal T T Y &qve g F
WA WO Helt g Arer A FY
¥ T 7 & grw 3% qefaeg
T o B due & Afw wgrewy ahdf
¥ qafaeg) o T W dure A E

o8T grar fF S g |, @i fw
dfaae a@1, T WEETHT FT T
JET T AT wifE IR AW w
dfaam aamar 911 Afew weaw € e
W T TF a0 FT H1§ a1 g R

¥ uoeam & At ¥ Q fiv A
AYE qTHA T@AT AT | TG
N QAT 5 FAF OF TTW 55 FATC
2 AT I9¥ ¥ AN ATE ¥ wET
A fregee qew W freger wve
FE 1 I T A& AR 22 AW
wquy ey mar 1 wfee foe
NPAFqrand ety e
A @ S ¥ WS omar o W SEr
f& &3 dfacit wgem £ Tavar femw
A W g { A T FAT I9A
50 FATT TF & J[AqT TAT | I @ AR
¥ AT WA FT FT & @7 ATG AV
firgges s A w F fiem

¥ uiow UF HRX JERIO AT
st g fe freet 23 arfier #Y weY,
faer dgaut 7 o9 T ghomT f
7T fagy T, agt & gfew awn & W
fear ot #g faan fF agwl A wra &
I A A, fai W 9Ty
wi® w1 w1 f7a1 Tar gefee 9§ iy
A & qrdy | wTOOT 4T & W IAET
FAY Y 3| AR ATITFTEATHTE,
agi s are gfee & & Afew s
awit & ®rf gran W@ g Wit
R AN A A E
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A wqaT gfeaAtr # e amar @
IaH a9 7 & A7 9T Wl 7 3z
2 & W I AR A qrar 1w
7 T FT ATT AT A A TG F AT
faaam | & mrawt 7975 6 gw7? TIw-
*qrq & Jeg Helt K1g A1 ganfear @
TR T FY AT T gET T AT 9§
weton #1 267 99 forgger w1z W
frgaee gresw &1 A oy s @ A
Fg1 arar ¢ fe ag e Y oo
& WX 371 g1 faan sman & Sfew qgw
& frart & it o W Wi &
AT 7T Gofafaat 71 2 & ot @ @
FTO0T 7% & ff 374 I7* 97 Ar@ wwAv
TR¥ g T HY & g g w7
oM w9 g7 gfeAt #1 g wE)
1617 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

o ¥ AT e fawmr
# w § fggee w7 O fimgew
I & 22 T AEH ¥ fAg S
WE L I T § AR @S
% 37 T FTA 74T 47 | AIOFY AT
g ag I #T fF owew F OF
FEE F1 |16 TIGT TEAT WA F Foreran
2, v fr ot fafaeeT aa £ o=
T AFATH F 16 FIQ FT qTF T ATAT
g 1 W 2w fF s wfy faw wfa
faamdf 5 4% amwa & fog, A9 &
af aw & fae ol 7@ 4@ W & fao
fer o § | wF A wEwE & ad
¢ A WX A ATW 1 9T AU A
M A A T wrer @ AT | ITHT
WAE @ Jar ¢ AW fE dNioq
#fegi w1 @y var -7 IAEH wrE
gl fawdt 8\ IR I A &
AT g A 6 WA A HT & WY 70
Iy & o s 7= fomr o Y
arEl @ wenw w g fF 39 9
R av T @ T gwar, fafrex
qET A IT 9T IT TwAT WY THE A
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w471 | Ty & A ax faanfad €
2| wu fraga § & e g S
£ a<E & TIET ATOW A SF Ad
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W fay $aw a1 a6 A
%) WA R FS W W oW
foreerft 2 1 & woq wred &) wg
wrgaT g fr & agi Faw o & a9 w7
7 &8 910 | F O AT AF A IAw
woA W@ A ward & fag @ o
aF 3 ¥ fau dur @A wfgg
wfET agray At & s 43 & ) wEe
¥ gfomt # qoe & & s A
Y wF foae faw a2
wafaw & qeeg 35 ®AE | WA T
R W firw &3 gafsa &) I W
gt & @ & fao s 3ew
@ T e aw A A
frazm 3 5 w9 97 = faar smo

# "HE qIEA 0% W IIREI
TEAT ATEAT § | ifEET & g A
R BUT ST & qCOmet a9 T | THA
9 ¥ FT FHME A | 3 AH A9 A
& T ofgai & | 3PN ofgal ¥ fag
Y g w9a &0 wi v o Afes
A TIAT IART W6 q® g fear T,
g J1ar 2 f& Fema avit ToeaE
Iaefoz 7 ¥ &\ ofgwt 7 faowt &
Ao ag o fE ww A FwE A7
TAR AH § AL A ITHT 17 TR
TET LR g ATgar ) A Fa frage
% fr o frgee v s g
I ¥t A7 we € XW A ¥ T
A F9EA W | WIT WA T AT
faar @ @1 = F fog A o 37 &

At qEEA (QUAT) © wAAIG FEE
F TG W FUW qEEN Y O w7 T
wgT §, w1 A A% & 7

st wifwTT wre a7t o, & wg
g A w1 zEm™
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# fawa & agr w4t 1 7@ & 1 gfoom
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77Y fa=m

37 faq 7 gfom o fafeei
# A 21 I wE gweam
AT EFR A F | TF GHEAT AT IAWY
g & v 38 Frarsd s st ot aw
FAtfem JAT g T A F WRT
26 wTHI RfemrAATg | e U
i A g fs AN A quA W F
amta, gfear st v wift 3w &=
aerH w dy et ) Fwd A
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dqr wify 4 fawr @ &, 99 IEW
% QO EITA qA4T T7 FNATT q -
TeT ¥ qm W f1 wfs T
FEiq 9% sgEcafor wc §ft ¥ fw
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AR F®qF w97 oft g qA
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AT g fe Narzet f 75 anm fean
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[»f d7ear]

cgdy am@ W fags s dragag
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A AT § a5 HET FO A FA &
¥ % T T § X IEh W 9y &
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for &7 fxm g fE cadfy ot o
A A ¥ OF I faw oF
w1 form &7 & o fEa efaat
w & qF |

wa fagaragf g a5 f& g¢

srg gl & arg Arg wai a1 @
X I NN TE G A G
afew & gaamaTs & T § 7 FFaAT 2
gl fF et F f=a & oF qu gfom
TEedT GAWTE WX § ®WM Ayl W
w®weE - fow e & vear g Fl
9 w # 7 gfegm Aw oamE @
/YT 37 0 ¥ agl A A1 fowmra w4y
FATE | Ffga wiEl F 1 gurEar & A
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Tg A & qarfaw g g € §

we m AW w § fa owe ¥ o
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®WE ¥ A & few w7 fawm RO
FTA R I

TH WA F oswwar § e s
Wy off ¥ 9g werE wwT F qme
w1 # T g e ag aenst g,
WIRWNRIETTE | g AN y=m
WA & Sew g ¥ @mve w0 g
WIAT P TG F@T E |

Mr. Deputy-Spealer:
Chandrasekhar.

Shrimati

F{ 7AR FACHT | IIEAE WEIEW,
wI9q araer fear @ f& g9 s oo
T ¥ fag amg &

Mr, Deputy-Speaker: You will have

other opportunities also. The Gene-
ra] Budget Discussion is coming up.

ot A4S IAHT . ¥H 97 ANG
agy faar omg

Hiwet agRTEy T (TE):
W gy Afgamit &1 ff = & fog
vy far s

ITETA WEEW ¢ § X Fayn St

1 qar faar &
The Deputy Minister in the Depart-
ment of Socia] Security (Shrimati
Chandrasekhar): Mr. Deputy-Speaker,

Sir, I am wvery grateful to the hon.
Members. .

Wt HAE FATAT ;. AHT dgr foa
arg f& 7 azmar S T9 97 I Ay
g & & g | TH 97 g9 @0
g |
Mr. Deputy-Speaker: I have ex-

tended the time by half an hour. The
maxium time of 2-1|2 hours hag been

given. Wea cannot extend the time
‘more,

it fora Aoy (FE) 0 BISW
1 €7 97 Ty ¥ fod
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Mr. Deputy-Speaker: I am SOITY.
You will have other opportunities
also. The Demands for Grants of the
Ministries of Home Affairs, Commu-
nity Development, Education, etc, are
coming up for discusison. You can

speak on them
wiwat agroat o afgam

®' ar wYsT fagr oy |
Ieaw wgm ¢ W9 dfsy
W, 90 Wlc TWENW : g ATAT

f& o g & orow woff Ay 2
e w97 9w grew # oy W@y
A E 7

WY AT ANTET | IITAA WEIX,

¥ wvd fragw war § e g o
T 9T gug 737 fegr @m0

=t AT @ gEA AT g §
a g8 97 &Wy o Qv Hfay |

JaTeAR ARG T A

ot

Shri R. S. l'lude,- (Guna): There
are many Members who have got 5
desire to speak. Many non-Harijan
Members are there who have got a
soft corner for these people.

Mr. Deputy-Speaker: There are
other resolutions also coming up and
they have also to be given a chance
to be moved,

Hon. Members will get other op-
portunities to speak on this subject.
Why should they be in a hurry? The
Report of the Commissioner for Sche-
duled Castes and Scheduleq Tribes
comes up for discussion every yea-.
Then, hon, Members can speak on this
at the time of the discussion of the
Demandg of the Home Ministry, Edu-
cation Ministry, the Ministry of Com-
munity Development and go on.

o AAW TIAET . GEA HKI T
a7y T3 & 2 F oy ArAw FT A
T At ¥ ¥ ' won Ifqd
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[0 7as gaiT7]
T | wWifs T ¥ ARG TR
AT TF 9T AAAT ATEX § & T IAN |

Iy AFIT . AT AE IF
fasr |

»ft fora Aarorger: SUTsAE W,
& ywra w7 g o Sweawy 1 awg
o 6 q aw & foq a9y famr g
¥ srgar § f5 AT g8 weoma o7 A
¥ far s g
Mr, Deputy-Speaker: Crder, order.

The hon. Member may please sil
down,
Wt IEAwr . ITTeaw wEey,

TR WEATH 97 %9 ®T qOq ¥ AfHqy |

ot foa amogw ;. ¥ AW
@ R e swa a9 A ™
e ¥ oy oo w7 Hfoy

JqrTeq wFAT © WY A5 ATEY |
fafrees ®r qamr g &

st fara FrTiIw ;. HWIT WY qEATd
‘9T §ZF F1 g griww wfow

Mr, Deputy-Speaker: I am not put-
ting that motion to vote.

Shrimati Chandrasekhar: 1 am
greatful to hon. Members for making
all these observations during the last
two hours or so.

ot fore arogw: IS wERY,
AT gz O ¥ @ ¢ wET™ Ww
Ty #T fagr mar & A gEA wFT I X
wa forgr seT wrawEs 3

Mr. Deputy-Speaker: The hon.
Member may please resume his geat.

Shri Sheo Narain: It ig our right.
“We can move such a motion.

Mr Deputy-Speaker: Order, order.
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Shrimati Chandrasekhar: I am not
going into the question of the various
schemes that are being carried out
by the Central anq the State Gov-
ernments for the welfare of the
Scheduled Castes and Scheduled
Tribes.

Shri Sheo Narain: This is the posi-
tion of the Harijans, We do not even
get enough time for discussion.

Shrimati Chandrasekhar: Within the
short time at my disposal T shall only
be going into the question of the
merits of the resolution before the
house. The hon. Mover of the reso-
lution wants a high-powered ocom-
'mission to go into the question of
the progress made by the Scheduled
Castes during the last fifteen years.
Before deciding whether we should
have a commission or not, I would
like the House to find out whether
there are any provisions existing st
present to make evaluations of the
progress made in the ‘matter of the
welfare of the Scheduled Castes.
But before going into that question, I

would like to state that there have
been a number of committees and
other bodies set up to study this

question of the welfare of the back-

ward clases and particularly the
Scheduled Castes.
The House 1is well aware that

overy six months we pget a progress
report from the State Governments
to see the physical targets achieved
by the State Governments in the
schemes carried out for the welfare
of the Scheduled Castes and Sche-
duled Tribes. In addition to this,
even in December last, we had the
discussion on the Report of the Com-
mission for Scheduled Castes and
Scheduled Tribes. The annual report
comes up for discussion every year,
and there also we got an evalua-
tion of the progress made by the
Scheduled Castes, Scheduled Tribes
and other backward classes,

Besides these, as the House is
aware, there is a Central Advisory
Board for Harijan Welfare. It is an

advisory committee which meets
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twice in a year, and Members of
Parliament, social workers interested
in the work of welfare of the back-
ward classes ‘“and particularly the
Scheduled Castes are represented on
it,

Shri Daljit Singh (Una): But
there is no implementation of the
decisions taken in that advisery com-
mittee.

Shrimati Chandrasekhar: 1 ghall
come to that 4 little later, This
advisory board advises Government
on assessment of the requirements
of the Scheduleq Castes and the for-
mulation of the welfare schemes for
them, and also reviews from time ot
time the working of the sanctioned
schemes and apprises the Govern-
ment of the action taken by the State
Governments on the various schemes
for the Scheduled Castes,

In addition, we have had confer-
ences of Ministers in charge of Hari-
jan ang backward classes held. The
first was in 1039, the second in 1860,
the third in 1962; there is a proposal
to hold a conference shortly in 1965.
These conferences take note of the
lacunae, how schemes are progressing
and suggest ways and means to im-
prove them.

The House is aware of the recom-
mendations of the Bstimates Commit-
tee that there should be g central co-
ordination committee with represen-
tatives of the Planning Commission
and the Central Ministries concerned.
Accordingly a cordination committee
was constituted. They do the co-
ordination work of schemes for the
welfare of the backwarg classes, par-
ticularly the scheduled castes.

During the Second Plan period, the
working of welfare schemes for back-
ward classes was examined by the
Estimates Committee. Their 48th re-
port containing their recommendations
was submitteq in April 1950. A me-
morandum showing action taken on
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the suggestions made by the Commit-
tee was laid on the Table in May 1861.
Then there was a study team of social
welfare and welfare of backward
classes, called the Renuka Ray Com-
mittee, which also went into the ques-
tion. Recommendations made by the
these various committees have beem

.incorporated in the Third Plan; they

will also go into the Fourth Plan now
in the making.

Before going into other points, 1
would like to make it clear that it
would be incorrect to say that wun-
touchability is completely wiped out;
nor is it correct to say that nothing
has been done and untouchability re-
mains to the extent it was prevalent
before the passing of the Act of 1938,
Something has been done, but some-
thing yet is desired. Towards that, the
Central Advisory Committee for Hari-
jan Welfare which met last time made
a suggestion that there should be an
all-India committee appointed to
examine the question of untouchabili-
ty and also the problem of the econo-
mic uplift of scheduled castes. This
committee has been constituted. It
consists of MPs and other members
of the Harijan Welfare Advisory
Board who are interested in welfare
shemes of scheduled castes. Herc¢ !
would like to allay the misgivings of
Shri Gulshan that whenever such
committees are constituted, the mem-
bers chosen are always members of
the ruling party and we do not take
any other members from other parties.
The committee consists of the follow-
ing members.

Shri C. Das, M.P, Dr. P. L. Majum-
dar who is a member of the Board,
Shri Achutan, Shri B. K. Gaikwad
and Shri Narayan Din, who was a
former M.P., and who is now one of
the members of the Board. We have
Shri Flayaperumal, who will be the
Chairman of the Committee. There
will also be a nominee of the Law
Ministry, who will be a member, who
will go into the legal questions and
offer all the mssistance necessary to
the committee. We will also have
one of the Assistant Commissioners
or somebody from our Ministry who
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will assist the Committee to study
these questions thoroughly.

Shri Ganapati Ram: U.P, being the
biggest State and having the largest
population of Scheduled Castes, no
representative from that State has
been included. Only a previous M.P.
has been includc..

Shrimati Chandrasekhar: Whether
there is a previous Member or a sit-
ting Member I think would not mat-
ter very much. This is a sub-commit-
tee of the Central Advisory Board
for Harijan Welfare, and Shri Narayan
Din is a member from U.F. We want-
ed to have a compact committee, we
did not want to make it unwieldy,
and at the same time we have given
representationl to U.P. through Shri
Narayan Din, and he was a Member
in the first Parliament,

e o w wd
% ®1f wfgen geaT | A8 wh T

g ?

Shrimati Chandrasekhar: There
wag also a desire to have another
committee to go ints the customary
rights over scavenging in the same
Harijan Advisory Board, and there
we have Prof. N. R. Malkanj as Chair-
man, and Shri Samanta, Shri Daljit
Singh, Shri Baimiki, Shri Mahavir
Das are members, und we have nomi-
nated Shri H, K. Chaudhury from the
legal side.

These two commiltees will go round
the States, and they are expected to
submit their reports as early as pos-
sible, and thus we will he able to
make an evaluation of the existing
position. not that we are not awarc
of it.

st norgfy ow C ®RT wiw R fE
g AT &1 o7 fram femr oy
o mE W N faeges Feew ¥
I X W@ ATY, N OWH T
gefede §
Shrimati Chandrasekhar: When-

ever these committees visit the va-
rious States, the Memers are free to

MARCH 12, 1965 Scheduled Castes (Res.) 4148

meet them and off:r tlicir valuuble
suggestions, So, these who are in-
terested, those who are so enthusias-
tic, can do it in their States, it is not
only by being a member of the com-
mittee that one can do it. Even one
is not a member of the committee, if
one wants one can certainly offer
suggestions.

I would like to remind the House
of the statement made by the Minis
ter while he was answering the de-
bate on the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. He said he was not
very happy with the implementation
of these programmes, that he would
like to have a supervisory machinery
in consultation with the State Gov-
ernments, so that the programmes
ment for these communities namely
the Scheduled Castes and Scheduled
Tribes and other backward classes,
are effectively carried out, as the
need now is for implementation. Hon.
Members have rightly expressed
their views, mainly their dissatisfac-
tion gt the amount spent and at the
amount allotted, how it is not pro-
perly done etc. To go into all these
questions, we are now concentrating
our attention on the implementation
machinery. As I said, we are going
to have a conference of the State
Ministers in charge of backward

classes, and there we will have it
finaliserd, Already a supervisory
machinery iz under consideration.

With these words T would like to
renquest the hon. Mmeber, Shri
Balmiki to withdraw this resolution.

There i~ nn need for having any
more committees to evaluate. We
have enough committees on this ques-
tion of evaluation, and we have now
to see how it is implemented. what
difficulties there are. We will do it
by the implementation machinery we
are thinking of.

I conclude by saying that T am
grateful to the hon. Members for hav-
ing given thought to this important
problem, and for having given valu-
able suggestions during this debate.
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st Qo ®|To WTETIH ﬁmm
o |J12AT § 1 wagfaw snfedt sk
wifen sfaat & seqra & foy 7 |1
*1 %7 9gF § faar @ ww @
q4 TAH! 9 AN W AR agrAT
WgT § | O AIQ@ A FOgAwT
WA AT AL F 7 § W) T qiw
ATHT A T WY FT wRT 7 qEET
Ay Fagar §

IqeqN WEPHRT T AW
LUE AR S {

st T fag (F) ; om
+ifgm aew & #g f& A ara
foedr g & ot dwa ¥ 1 TEE
art ¥ gan W ot % w7

Y FERE 0 IR wIET,

A TW §FT 9 A ANqg  qEAT
geeg A &, Jeg wwAg g
agg & W foar @ we mfasac &,
# & TP AT AN T A Hwew AT
WiEAT & g fFar g ) & 37 ad
# gfq wrae w5 FATE

IRl TF WEqVITT &1 {HET H
qury g ag ArA A qw 7 fawe wv
F fagam § st 39 WO gAR
TEX F F2 gH qg7 989 &, WARI
HHS FT GHAT FTAT 9AT 2 1 IAG
ghom s &1, zfad #17 @@ gU
TS 1 AA gt & 1 wegemar fgyg
R #7159 Ag & afes saw gAT g
UF AT ¢, 0% A8W ¢ W77 IEEI g7
T g7 uF fgeg &7 9% &, VW FHew
qr | ifg Tt A1 F Rl e fEEen
qree far ST 2, SAET gH @At #
gt g grAT g a AravET
F wedl a7 A9 @18, A A A7 HY
2, 7 gfgwrdt I 7R 2 W7 A AT W
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T W 1 TR FEIR aWr gl
Tt & aferss § ov IT e, ow qw
g ag T w2 fod g wiw
T a% wgT Y fear o awen ¢,
39 §9g a® & I+ foer #v wwy
AT TFAT & | WX IEW A% Aw
T T & T g & gfe @
I F 3T A A qwr ¥ A= g
gt faedie ) vt &, Tmaw B
qwdT g fir foreY aowmern wod fag
s @t srom 1 I8 farwe W
giwmmm,mwm
|

anit fadsm= ot mETO™ ¥
Fgr 41

“Forget not! that the lower
clasges the ignorant the poor, the
illiterate the cobler, the gweepers
are thy flesh and blood. thy

Brothers.”

¥ gy g g f fear 9a% wfwr
W F1 qrAAr qadr Wt g, fwean
T IA% i fearar smav g W
qm # gee ggfe wofie g Y
WIS 20 & weE7 gorardy wefy § s
g wAgfe agdt & a1 @ R o
w17 gfom arfz-amarrn st & amga
& AAC [E A s faar 3 9w
FEIT FORT 21 AT T3 &7 a1
¢ oI &Y, AW & WAL T Gg "ATH
dar &1 mar & fe oY @ oft gt &
fagfear am @r ¢, 91 g Wt wA™!
gfeard 37 & k. & fagr oo wgr B,
ag UF QAT & A1 97 faar o wgr ¢
# Fga avgan § £ ag F1¢ ogET A
21 gz oF qvamani? fam &1 g9 = fy-
araT I TE E

# AT AT FT WITN T THT 4T
IR g g+ TW Fgl AT FG AX
Wt Fz7 ¥ agAT IEATE A Ay g
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BRoraeinl i WEE
7 g1 Tga g fF a1 2w g gt
qg 9T gaw 7 & gfeom & afeaes
¥, 2 & gdgra g 71 ¥ wfees
¥ @@ % s g oF fawwn
ITEAAT 8, TF ATERAART  FAH
] OF AT E A AR AT 0w WY
W A ST T qGE A A
WA ag o g7 adf @ ow AT
dz1 F AT A vF AR BT Sy
TR A A @F A T
¥ fau dore adt 2 @Y 7 wE gEeT
AT FTAFS £ | AA UF N7 qE
qTT 8

F ITHA FFAT FT GAQ FAZTA T

9 g1 GZHAT § AT & T AT
g7 o qow fey o &, gw o faaw
TG TS §, TH BT THET AT §, THIT
e ST & 0 o FH g feafa ®
TEAT g & 7 aWA A (4 ufir, wer
AT & gfar &t qoId 97+ @ 8§
staEFTr F |19, TNGEE & 91y,
TSI & |G GHAATE HT T2 TG
¥ awdr & | oA wAEfa & aww
g9 TE AF qHA | IAAT qFEAT
s ¥ fog g Ao §

wfaaa #1 71 &4 7o 3 § ag daw
aamu &1 Ffer §, Iawr qEwEA w1
tfer & %t 3 aifs ar<r feafa gamd
qraa wez @ 9% | 5 77 9% 39 guen
T FHT & | W wey & fr wfamy
FaeA @ g & wET SEa
f& fo 719at # wfaat & g7g aatee
wey &, 99 "l & o w18 qrea Ay
A 2, wOw Heu HAG( H FEREA
o arfgy wmifs Sy W wfe
I # o g 2 1 gfrorT vl a1 g=w
wfrdi & gar o AT TR FW A FQ
¢ I W ES qF AG TEHA &
FE g EgRg i Al g fe d @
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T@ F) W aF, IA% fare F 7€ wfey
LAUE

agi 9T Zom Feqmor a1F w1 faw
war | deges wwe  sfawEc &
feE *1 6T 39% @ A s A
FAgal #v frwwmar § 1 @ wEv
s ¢ fe Sast fawrfon oo mdar
¥ faae oy s @1 AfEw
% e § o d avE v go
ag &1 9w FgaT A WY oA
T ¢ Al T A A @
2 | ¥y 9T ST gETA FT A0
TE AT W AT g @ g
daT TR @Y IEE A€ wer A
e | i faarl # wee g Wi
2, wT @ wiE F w7 gr 7€ w4
g ATE! ST ST A& F Fe2< q7 T9°7
A qEA F W qQH AAT | gET FT
AHUT a9 JAM | & OF 0 I
ge9 ¥ weRl ¥ ¥ Fgav g g o fF
frergrer forar & A ot Y &7 s
g & smarow mrer, wweie wmed
T aF FAAI & I TF 7 FAAQ
AggE 7 § 1 Afew o= § v @@
Y & ot ok A &, I @i F dez
arEd o wied oy A § 0 A AW
faege adt & 1 e TR 7 WU 1 9w
frrer & gt @, g fog a=e @,
I I A A afew Fad AN
TAA & | AT FY QAT §E TTITHY
* WY, AFdifars I §E qrary
& w27 3% fgg #1 fa=re g anfy,
I+ fea & fau a1 fg?, s+ oo
g =g 7 3% fadr g =gl
T w7 W Awad B, W AT
# ofaa @ avy &

arw gfvomt £t a5 v Ty
HE }, 4@ TSI AHET §, q
®Y Fwean @, Am w7 oFaT A g R,
e A e ¥ T wr AW A
gt & 38 97 wdAT @ fa=Te g
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9ET £ | I W AG @ g
@ G ¥ SN AT g R,
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wEEen f6a oo | W W AW F
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@ s faw o & At faw
w€ & Qo mnfe # ot Il & waww
| s g FTET W@
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o & fau oo wraesr ¥ feur
A A TG W ATo JAEAA TH
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HLE /YT a9 w1 qfgn fF aqed
3T 7Y qq www fadror #1 azd
A A wAEfE #1 ATy g g
T JAAr W wfer 2T @ @ 2
T AIE 1T WP AR 2 | ¥ TRy
¥ atq & g9 weE Y d24T F ayg
AT A Y TS ATEATE | W H
WA qg W 9 A7 A &)
a wgresTal #1 foegia gare wfy awdaar
TFS FY §, 79T Mo WEEATFT W7 @G
AR ¥ I wiEE T A1 F uf,
A mrr zwTr faemd v whafafaer
T § AwET A gu g faww
Y & qHT TGAT F |

Mr. Deputy-Speaker: |
the amendment first.

The question is:
That in the resolution,—

after “development of Scheduled
Castes” insert—

“Except one or two such Castes
as have been benefited by every
kind of facility provided by Gov-
ernment for their politica] ang eco-
nomic uplift,”.(2)

The motion was negatived.
Mr. Deputy-Speaker: Has Shri

Balmiki the leave of the House to
withdraw his Resolution?

‘The resolution was, by leave,
drawn

with-

16.55 hrs.

RESOLUTION RE: STRUCTURE OF
EDUCATION

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I beg to move
the Resolution standing in my name:

“This House is of opinion that the

shall put

MARCH

LR e

12, 1985 Education (Res.)

4156
pattern and structure of education
should be purposefully recast and
reorganised with g view to pro-
mote greater educational uniformity

and the cause of national integra=
tion.”

and also the amendments standing in
my name.

1 have come specially from the Nur-
sing Home to move this resolution
standing in my name and also the
amendment standing in my name,
because the state of education welights
heavily on our conscience,

~ Shri N. C. Chatterjee (Burdwan):
Sir, Dr. Singhvi was very ill and he
is not in a fit state of health to con-
tinue with the discussion. Wil you
kindly allow him to have this motion
held over till the next day allotted
for Private Members’ Resolutions
and now allow Shri Prakash Vir
Shastri to take up his resolution?

Dr. L. M. Singhvi: If this discus-
sion can be protecteq and continued
on the next day, I have no objection
to its postponement now,

Mr. Deputy-Speaker: I have no ob-
jection to its postponement, if the
House agrees with the suggestion for
adjournment of this discussion. But
it cannot be put for discussion on the
next allotted day. It has to be ballot-
ted. 2

Shri N. C. Chatterier: May I point
out that under rule 388 you can sus-
pend the operation of any particular
rule with the concurrence of the
House?

Dr. L. M. Singhvi: If that rule is
suspendeq then there is no difficulty.

Shri N. C. Chatterjee: I can move
for the suspension of this rule

Shri Sheo Narain (Bansi): The
hon. Member has already moved his
motion. Now it will come up for dis-
cussion during the next allotted day.
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Shri N. C. Chatterjee: I am only
pointing out that the application of
rule 30(1), which makes it obligatory
that this motion will lapse and shall
have to be ballotted again, that can
be got rid of if you suspeng that
rule under rule 388. So, with your
permission, I could move under rule
388 that the operation of rule 30(1)
be suspended with regard to the
motion moved by Dr. Singhvi

Mr. Deputy-S8peaker: That can be
done only when notice is given and
it ig circulateg to Members., Now
most of the memberg are not here.

Shri N. C. Chatterjee: The rule is
very clear, You can dispense with
any rule. Rule 388 says:

“Any member rmay, with the
consent of the Speaker, move
that any rule may be suspended
in its application to a particular
motion before the House and if
the motion is carried the rule
in question shall be suspenrled
for the time being”

Mr. Deputy-Speaker: I am not
prepared to suspend the rule.

oft geraT et (feEie)
oTT ®Y Ty FT i T F e §
et a7 st A1ATAN FTGET THTT FT
U TETT 97| ATI9 FY AT ¥ IH
Fr mqfiry w7 fegr mar g AT A
seTE #1 A forar mar a1 | A qwE R
fr zrg & 7w ¥ & I oW W
FTIW "gwa A1 A TW F W FT
faar s

Mr. Deputy-Speaker: You can move
a motion for adjournment. But it has

to be ballotted.

sft srwrrdyT et ;. S AT
TR BT WA FT A £
Dr L. M, Singhvi: If it is a motion

for adjournment then all those con-
sequences which you have mentioned
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will follow. But here the motion is
for the suspension of the rule. Other-
wise, this discussion will be lost and
will have to get priority in a fresh
ballot,

Shri N, C. Chatterjee: Under rule
388, 1 move:

“That rule 30(1) may be sus-
pended in its application to the
resolution moved by Dr, L. M.
Singhvi.”

ot e arrew : & €F W awde
@ g

Mr. Deputy-Speaker: Is it the plea-

sure of the House that this rule

should be suspended in its applica-
tion to the motion moved by Dr.

Singhvi?
Some hon. Members: Yes.

Mr  Deputy-Speaker:
That rule is suspended.

Dr. L. M. Singhvi: I take it to mesan
that the discussion of my resolution
will continue on the next day allot-
ted for Private Members’ Resolutions.

Mr, Deputy-Speaker: We will now
take up the next Raiolution istand-
ing in the name of Shri Prakash Vir
Shastri.

All  right.

16.58 hrs.

RESOLUTION RE: SESSION OF
PARLIAMENT AT BANGALORE
OR HYDERABAD

: wenmhe qrewt (faatr)
# sreara w4 5 wag w1 0w wfedve
¥aferor wrea & dzvraTE wqar e #
&Y fifar 9T | g7 Wi S aga fAr
st wr Y & zferor W oY g
# o yw7 w7 gwed § fom ¥ gw
g7 a% sffaa § | qux %1 wfwdwey
A EFTE A W F o ¥ A ey
#1701 ¥ wraT e N §9 wfsarear
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g Jeawr g€ 9w F gfe & W Fwx
w1 e gferor wiea & w0 wrawEE
) AN AW AF A A
wraT ¥ wafaa )@ §

@0 T ag ¢ o gag W
% wigdww zfiror wiw & it soqa
A PR T A owread d—
Y fis o famrer 3w d—faforw sRAmi &
aoE ¥ giepfa®  sEE-NEE w1 A
ot & s | gwfed 2w # T o
Ifee & Wt gax w1 oF wfwdw dER
o fETAE # s aiedT ge

AT AT qg T TR FT FC0
1% 2 fr zfior v ¥ 5o /AT A ax
waar ¢ e qf% dww &1 wfedw
T Wi ¥ § g ¢ ety o
Tt # agh Wi gt & F wfineae
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T oy g fF 2w oAt gwar B
o H W@ A ey ) fEr
fear amar =fem

fredt a1t 9w dag ¥ @ fawg
T TR W AT @ 9§ q9 §6S
w4 Wl 7 g 91 f Q@1 w4 @
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Tw wifgs WX Wi 7 9T qFaT § A
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Mr Deputy-Speaker: Now it is 5
O’Clock. He will continue his speech
the next day. As Shri Nath Pai is
not here, there is no halt an hour dis-
cussion today,

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 15, 1065/Phalguna 24, 1888
(Saka).
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